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HOUSE OF THE PEOPLE

Wednesday, 6th May, 1933

The House met at a Quarter Past
Eight of the Clock

[Mr. DePUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

THEFTS ON RAILWAYS

*1868. Sardar Hukam Singh: Will
the Minister of Railways be pleased to
state:

(a) whether any cases of thefts on
Railways by diverting loaded wagons
to stations other than their destina-
tions during the yvars 1347 and 1948
by conspiracies of Railway employees
with other citizens, were made over
fo the Special PPolice Establishment
for investigations;

(b) if so, what was their number;

¢) whether any of these were chal-
I.l.n(ec; and put up before courts; and
(d) if so, whether any of such cases
have been decided?

The Parliamentary Secretary to the
Minister of Railways and
(8hrli Shahnawaz Khan): (a) Yes.

(b) 4.

(¢) 3 cases were challaned and put
up before courts.

(d) All the 3 have been decided.
Two cases have resulted in conviction

and one in acquittal.

Sardar Hukam Singh: What was the
amount of goods involved in these two
cases which have resulted in convie-
tion?

Shri Shahnawaz Khan: In one rase
which related to a case of theft in
Ludhiana (Punjab) the number of

116 PSD
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wagons involved was three, and in
another case which concerned a gentle-
man by the name of Nathuram Pathak
from Fatehpur District (Uttar Pradesh)
tlixlere were two wagons of groundnut
ofl.

Sardar Hukam Singh: Could I know
it there was a case of theft of 3 dozen
wagons of scarce goods wangled by the
owners of Modi Sugar Mills—whether
that was challaned at all?

Shri Shahnawaz Khan: It is a fact
that 3 dozen wugons of goods were
misappropriated by Modi Industries.
The case was not challaned; it is being
investigated and action is being taken
by the Northern Railway.

Sardar Hukam BSingh: Has the S. P.
submitted his report on the enquiry
that,was entrusted to him about this
case? -

Shri Shahnawaz Khan: Yes, the
Special Police Establishment carried
out a very comprehensive enquiry and
made their report stating that in the'r
opinion a prima facie case did exist
against 14 Railway employees and 9
members of Modi Sugar Mil}s Limited
which number included the' General
Manager of the Modi Factories, and the
Managing Director, Assistant General
Manager—all these people were con-
cerned.

Shri Dabhi: May I know whether
departmental action was taken against
any of these Railway employees?

Shri S8hahnawaz Khan: Sir, it s
rather a lengthy matter and if I am
allowed I will explain in detail.

Mr. Deputy-Speaker: No, no.
have a number of other questions.

Dr. Suresh Chamdra: May I know
the reason why such a serious case of
theft involving 36 wagows was not
brought before court in spite of the fact
that the Special Police Establishment
had also declared that there was a
prima facle case?

We
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Shri Shahnawaz EKhan: The report
of the Special Police Establishment
wag referred.lo the Ministry of Home
Affairs with the recommendation that
the Ministry of Home Affairs should
obtain sanction for prosecuting the
Railway employees. The Home Minis-
try did not agree with the recommen-
dations of the investligating officer and
they were of the opinion that the
matter should be dealt with depart-

mentally by the Railways; and the,
matter is being dealt with depart- "~

mentally by the Railways.

Dr. Suresh Chandra: Are we to
understand that this case has been dis-
posed of by the Home Ministry and is
not being brought before the court?

Shri Shahnawaz Khan: The case has
been referred by the Home Ministry
to :he Railway Board for departmental
action.

Kumari Annie Mascarenc: How long
is it since this case of theft happened?

Shri Shahnawaz Khan: We do not
know the exact date, but it took place
between November 1947 and March
1948.

1] . [

Sardar Hukam Singh: May 1 know
whather the Law Ministry was consult-
¢d on this and the report of the Law
Ministry was that there is a casc to be
proceeded with?

The Deputy Minister of Rallways
and Transpori (Shri Alagcesan): The
Law Ministry was not consulted. As
my colleague answered, the Home
Ministry did not agree with the recom-
mendations of the investigating officer
and they referred the case to the Rail-
way Board for disposal. And the Modi
Company have agreed to pay for the
wagons that they have wrongly un-
loaded.

Sardar Hukam Singh: Is it a fact
that the wagons contained scarce goods
which were sold in the black market
at four times the price that was obtain-
ing in the open market and that they
have been asked to pay only damages
-at the price they would fetch in the
-open market?

Shri Alagesan: We do not have an
idea of the amount they were asked to
pay. If the hon. Member wants I can
get the information and supply it.

. Sardar Hukam Singh: What is the
amount claimed by the owners?!

Mr, Deputy-Speaker: He says he is
not aware and will get it if the hon.
Member wants,

Next Question.
——
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SAVINGS BANK ACCOUNT IN EXTRA
DEPARTMENTAL PosT OFFICES

*1869. Shri L. N. Mishra: (a) Will
the Minister of Communications
pleased to staie whather there is a
proposal to open Savings Bank Ac-
count in Extra Departmental past
offices of rural areas on a liberal basis?

(t) I so, what is the progress made
in that direction?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Savings
Bank facilities are providsad in post
offices in rural creas on as liberal a
basis as the circumstances would
permit.

(b) The following figures of Branch
post offices doing Savings Bank work
will indicate the progress made:—

31st March, 1951 ......... 4,501
31st March, 1852 ......... 4,901
31st March, 1953 ......... 5,076.

Shri L. N. Mishra: What are the
basic conditions for opening Savings
Bank Accounts in Extra Departmental
post offices?

Shri Raj Bahadur: Before we pro-
vide Savings Bank facilities in rural
post offices we have to r=ee—because
most of them nre Extra Departmental
post offices—the f(inancial stability of
the person who runs the post office—
that means the Extra Departmental
Postmaster—,as also facilities for con-
veyance of cash and the security of
the cash in the post office itself.

Shri L. N. Mishra: Are Government
aware that public institutions and indi-
viduals in the rura! areas experience
¢real many difficulties for want of
Savings Bank facilities in Extra De-
partmental post offices?

Shri Raj Bahadur: Sir, I have not
been able to follow the gquestion.

Shrimati Tarkeshwari Binha: What
Is the maximum saving that can be
deposited in these Savings Bank ac-
counts?

Shri Raj Bahadur: It is Rs. 15,000
in the case of single depositors and
gsr.' 30,000 in the case of joint deposi-
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**Expunged as ordered by the Chair —Ed. of P.P.
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Prof. D. C. Shurma: Is there a plan
to have Savings Bank accounts In
every Extra Departmental post oftice in
view of the drive for small savings?

Shri Raj Bahadur: As I have already
gsaid. we are ourselves anxious tu ex-
tend the facility as widely as possible.
But we have to bear in mind essentially
two factors: firstly, whether the finan-
cial stability of the person who holds
charge of that cash as the Extra-De-
partmental Postmaster is sufficiently

d or not and. secondly, what are the
acilities for keeping the cash there
and also for conveying the cash from
that place to the nearest account office.

Shri M. D. Joshi: May I know the
rate of progress Statewise?

Mr. Deputy-Speaker: For all the
States? No. I won't allow. If he is
interested in any particular State he
may ask.

Shri M. D. Joshi: May I know for
Bombay?

Shri Raj Babadur: I am sorry [ have
not got the flgures Statewise here.

TACILITIES POR SAVINGS BANK
ACCOUNTS

*1870. Shri L. N. Mishra: (a) Wil
the Minister of Communications be
 pleased to state whether some new
kind of facilities 1o make deposits in
and to withdraw irom Savings Bank
Accounts of the Post OfMices are to be
provided to the people?

(b) If so, what is the nature of the
same?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
Yes. The following facilities are pro-
posed to be extended:—

(i) Withdrawal of money by cheques
and crediting cheques, drafts, ctc..
from and to Post Offices Savings Bank
accounis. subject to certain  restric-
tions. These will be trled experime
tally. in the first instance, at selected
Head Offices in the Bombay Circle,

(ii) Two withdrawals a week, from
an ordinary Savings Bank account
subject to a maximum of Rs. 1,000.

(iii) Attestation by a Gazetted
Officer, or by another depositor, of the
signature of a depositor on an applica-
tion for withdrawal, when the deposi-
tor's signature does not tally with his
specimen signature, subject to certain
restrictions.

(iv) Issue of metal tokens to depusit-
ors at Head Offices in Calcutta, Kan-
pur and Ahmedabad at the time of
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withdrawing or depositing money. This
will avoid waiting in queues at the
Post Office counters.

(v) Interest on Post Office Savings
Bank accounts standing in the names
of joint denositors at 2 per cent. m
annum up to a balance of Rs, 20,
and at 14 per cent. per annum on the
remainder of the balance not excced-
ing Rs. 30,000.

Shri L. N. Mishra: May I know at
what time this racility will be provided
in the rural areas?

Shri Raj Bahadur: We are beginning
with the head offices and that too in
a limited sphere in Bombay circle. It
will take time for us to extend these
facilities in a wider area, It depends
upon the success of the scheme,

Shri L, N. Mishra: May I know whe-
ther the Rural Banking Enquiry Com-
mittee has suggested introduction of
this system in rural areas? If so. has
Government taken any action in this
respect?

Shri Raj Bahadur: I think the Coms
mittee which was appointed in 1950
consisting of a representative of the
Reserve Bank und one other oufficial
of the P. and 1. Department should
have considered all these maltters.

TRAVEL-AGENTS FROM U. S. A.

*1871. Dr., Ram Subbag Singh: wWill
tthe tMinlster of Transport be pleased
o state:

(a) whether Government had recent-
ll}' Sirivited dlume travel-agents ‘rom the
S.A., an

(b) if s0, whether those travel-
agents have made any suggestions to
Government with regard to encourag-
ing American tourists in India?

The Parliamentary Secretary to the
Minister of Railways and Transport
1((8]1!1 Shahnawaz Khan): (a) and (b).

es,

Dr. Ram Subbag Singh: May I know
the nature of the suggestions made by
throse tourists and whether Government
is going to implement them?

* Shri Shabnawaz Khan: The sugges-
tions made by the tourists related to
immunity from customs and exchange
formalities, provision of beiter guides
and transport services and extra sanl-
tary fittings in lotel bathrooms,

Dr. Ram Subhag Singh: May I know
whether Government have accepted
that suggestion and if so0, up to what
amount of money is the Government
going to give concession to the tourists?
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Shri Shaknawaz Khan: The Govern-
ment have taken very keen interest in
their suggestions and the matter is
receiving attention.

Dr. Suresh Chandra: May I know
whether Government propose to invite
tourists from r~ountries other than
U.S.A., like the US.S.R.?

Shri Shahnawaz Khan: Anybody
who is interested in coming to India as
a tourist is always welcome,

Foop PoSITION IN TRIPURA

*1873. Shri Rish Keishing: (a)
ill the Minister oﬁood and Agricul-
re be pleased to state how far the

influx of displaced persons from East

al since partition has affected the

q‘t;im tion and the food position of
pura?

(b) What are the essential food-
stufts for which Tripura has still to
depend on East Bengal?

(c) What steps are being taken by
‘sovernment to make Tripura seli-
sufficlent in food?

The Deputy Miuister of Food and
Agricultore (Shri M. V. Krishnappa):
{a) Since partitionr about two lakh
displaced persons have migrated into
Tripura from East Bengal; they consti-
tute about 31 per cent. of the total
population of the State. The influx of
displaced persons has transformed
Tripura, from a surplus Stale in rre-
partition days, to a State of bare self-
sufficiency.

(b) None,

(c) The steps taken by Government
to make Tripura self-sufficient in food
are:—

(i) distribution of improved seeds
and manures.

(ii) excavation of tanks and canals
to facilitate irrigation;

(iii) demonstration for making
compost from refuse and distribution
of compost to growers;

(iv) organizatien of crop competition
among the growers, and

(v) propagation of Japanese method
of paddy cultivgtion,

Shri Rishang Keishing: Is it not a
fact that Tripura has to depend on
East Bengal for essential foodstuffs
%e? rice, vegetables, eggs, meat and

Shri M. V. Krishnappa: Tripura need
Bot depend on East Bengal for essen-
a1l foodstuffs like rice but generally,
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dried fish and vegetables wused to
come from East Bengal through Tri-
pura.

Shri Rishang Keishing: Are Govern-
ment aware that the whole of the tribal
people are in semi-starvation conditions
for about half of every year and ii so,
may I know what programmes, long-
term as well as short-term, have been
drawn up by the Government to ease
the food situation among the tribal
people?

Shri M. V. Krishnappa: For the first
time in Tripura we have asked the
Tripura Government to procure some
rice just to meet eventualilies at the
time of rainy season or the leanest
part of the year. They have procured
about 5.000 tons of rice this year and
they will utilise that rice in the tribal
areas whenever prices go up there.
My hon. friend knows that there is
jhum (shifting) cultivation there and
instead of that cultivation, we are try-
ing to make a sort of terraced cultiva-
tion and see that i1 produces Inore
grain jnstead of shifting cultivation
every year.

Shri Rishang Keishing: May I know
whether it is a fact that as a result of
the heavy influx of displaced persons
from East Bengal, the cullivable lands
in the plain areas cannot be made
available to the tribal people and
they have been further driven back to
hilly regions?

Shri M. V., Krishnappa: This ques-
tion concerns !ands, and not the food
problem. I am nol able Lo answer it.

Shri Biren Dutt: Is it a fact that
20,000 people came lo Agartala town
and demanded agricultural loans and
the Adviser newly appoinled asked
them to send representations and when
they were returning after making the
representations, they were arrested and
thrown into prison?

Shri M. V. Krishnappa: We have not
got that information. We know tbat
we have given 1o Tripura Goverminent
about Rs. 60,000 for improved methods
of cultivation. Thalt much we know.
We do not know the detailed procedura
as to how that was spent, etc.

Shri Rishang Kcishing: May I know
whether Government have  grunted
any agricultural lovans to the tribal

peasants of Tripura and if sa, what
amount?

Shri M. V. Krishnapps:. We have not
given any loans to tritai people but
since the tribal peuple comr under Part
C States they have got a special treat-
ment from the Government. ¥ db not
know whether they have been receiving
some help through those sources ine
stead of through our sources.
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ALLOTMENT OF WAGONS FOR RAIPUR RAIL-
WAY STATION

*1874, Shri B. N. Misra: (a) Will the
Minister of Railways be pleased to
state whether it is a fact that rallway
goods wagons are now being not allot-
ted to traders for bcing booked to free
destinations from Raipur Railway
Station on the Eastern Railway?

(b) If so, since when and for what
reasons?

(c) Is it a fact that at Raipur Rail-
way Station, allotments once given,
for preferential or non-preferential
commodities, are being superseded?

(d) If s0, since when and for what
Teasons?

(e) Is it a fact that at Raipur, the
allotments of wagons for free destina-
tions are not being given for days to-
gether?

(f) If so. what are the reasons for
that?
(g) What is the total number of

wagons allotted to Ralpur Station per
day since 1st March, 10337

The Parliamentary Secretary to the
Minister of Railways and Transport
{Shri Shahnawaz Khan): (a) No.

(b) Does not arise.

(c) and (d). This has happened on
certain occasions due to the anticipa-
ted number of empty wagons not hav-
ing materialised.

(e) Wagons are allotted in accord-
ance with the order of preference and
date of registration. Delays sometime
occur in meeting demands of traffic in
the lower order of preference and non-
preferential traffic.

(f) Shortage of wagons,
(g) 13 daily upto 9th April 1953,

Shri B. N. Misra: May I know the
mumber of wagans ordered duripg the
months of January and February, 18537

Shri Shahnawaz Ehan: I require
motice,
WaITING RoomMs
1875, Shei XK. P, Sinha: (2) Will
the Minister of Rallways be pleased

1o state whether it is « fact that at

big stations like on the

Patma-Gaya lne, F.IR, Bihar, where

thousands of Hindu Pllgrims come

"%t:m ag parts of Indla every year,
ere ‘mo ‘higher

waiting room or even Inter Class wait-

ing room?
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(b) Do Government propose to take
steps, in the near future, to comstruct
higher class passengers' waiting rooms
at important stations opn the Patna-
Gaya line (ELR.)?

The Parliamentary Secretary to the
Minister of Railways and - Transport
(Shrl Shahnawaz Khan): (a) There is
no upper class or Inter class waiting
room at Poonpoon, but there are upper
class waiting rnoms at Jehanabad,
t’I_‘ehta and Bela on the Patna-Gaya sec-
ion,

(b) The provision of upper class
waiting rooms at other stations on the
Patna-Gaya section will be put up for
consideration by the Passenger Ameni-
ties Sub-committee,

Shri K. P. Sinha: Is it a fact that
some lands were acquired for the im-
provement of this station and nothing
has been done yet?

Shri Shahnawaz Khan: No, Sir.

MARINE FISHERIES

*1876. Shri K, P, Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the date on which the operation-
al a ent in relation to project
for the expansion and modernisation
of marine fisheries was signed between
the Governments of India and U.S.A.;

(b) the specified improvement made
in the existing fishing craft and method
of capture; and

(c) the annual approximate gquanti-
ty of fish which used to be captured in
two or three years before the year of
agreement and the quantity annually
captured after the date of agreement?

The Minister of Agriculture (Dr.
P. B. Deshmukh): (a) May 31, 19532.

(b) The Agreement provides for,
among other things, the supply of
marine diesel engines and other equip-
ment for improving the existing craft
and methods of capture. Considerable
study and investigation was needed to
ensure that the proper equipment was
ordered. This has uow been completed
and it is hoped to procure the eguip-
ment at an early date. Improvement
will become visible only when
aqulpment arrives and is put into posi-

on,

(c) The annual estimated quantitlcl

of marine fish landed are as follows:—
1949 9,536,000 Maunda.
1850 14,010,000 Maunds.
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1951 13,245,000 Maunds. TAPIOCA
1952 12,432,000 Maunda.

The fall in Ash production in 1852 is
attributed to the {ailure of the Sardine
g Mackerel fisheries on the Malabar

ast.

Shri K, P, Sinha: May I know the
total expenditure incurred In this
project?

Dr, P. 8. Deshmukh: A copy of the
whole agreement was placed belore the
House. It comes to 24,62,000 dollars—
Rs. 68,05,000,

Shri N. M. Lingam: May I know
whether the Norwegian Agreement for
the development of marine fisheries
has come into force?

Dr. P. 8. Deshmukh: Yes, Sir, It is
being implemented now. It was sign-
ed very recently.

Shrl Kanungo: Arising out of the
answer to (c), will the hon. Miuister
kindly say what is the quantity ol fish
brought by the traditional method and
what is the quantity by the trawler
method? .

Dr. P, S. Deshmukh: I have not got
the break-up.

Shri Kanungo: Is it contemplated
that these power units will be filted to
the existing boats or that new {ypes
of boats will be designed?

Dr. P. 8. Deshmukh: As far as poasi-
ble to the old boats, so that the ordi-
grarl{ fishermen could take advaniage

STORAGE ACCOMMODATION AT METTUPA-
LAYAM RAILWAY STATION

+1877. Shri N. M, Lingam: (a) Will
the Minister of Rallways be pleased
to state whether representations have
been received from the Merchants'
Association of Mettupaloyam regard-
ing the inadequacy of storage accom-
modation for pctatoes in that station?

(b) What action do Government pro-
pose to take in the matter?

The Parliamentary Secretary to the
Minister of Rallways and port
(Shrl Shahnawaz Khan): (a) One re-
presentation was recelved by the
Southern Railway.

(b) Arrangements are being made
thig year to mainwain a steady supply
of about 40 wagnns per dey ia  two
placements and tnis should obviate the
necessity for udditional storage ac-
commoaation, -

*1878. Prof, Mathew: Will the Mini~
ster of Food and Agriculture be pleas-
sed to state:

(a) whether Government have re-
ceived an offer from the All-Kerala
Agricultural Development Associatinm
for the supply of a million tons of
tapioca flour as food for distribution
through fair-price shops at the rate of
four annas per lb., only; &nd

(b) whether the said Association
has asked for any special help or en-
couragement in the matter of increas-
ing the tapioca output in Kerala?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). A copy of the offer re-
ferred to in the Question has been
received and is under examination of
the Government of India.

Prof. Mathew: Is it a fact that the
Travancore-Cochin Government have
taken steps recently to ensure cheap
supply of tapioca flour in different
parts of the State so that any export
of it will not hit the poor consumers
badly?

Shri M. V. Krishnappa: Yes; it is a
fact. When there was a rise in the
price of tapioca, in order o help the
poor people in Travancore Cochin,
whose main food is tapioca, the Gov-
ernment have taken some measures to
see that tapioca is supplied thro
the ration shops at certain reasonable
prices.

Prof. D. C. Sharma: May I know
whether tapioca fair price shops will
be opened all over India?

Shri M. V. Krishnappa: This ques-
tion, in fact, relates to the All-Kerala
Agricultural Deveilopment Association
who have offiered 10 lakh tons of
tapioca flour, as they call it, at the
very cheap price of four annas per
pound. Wheat Hour or any other flour
will cost 8 to 12 annas per pound and
this Association is offering at the rate
of four annas per pound, We are
examining the whole question. They
say it is as sweet as wheat flour or
any other flour and that if they are
given proper encouragement, they will
open cafeterias throughout India, We
are examining why ve should not make
use of the 10 lakh tons of flour offered
by this Association.

Shri Bansal: Where is wheat selling
at 8 annas or 12 annas a pouad?

Shri M. V. Krishnappa: Not wheat;
wheat flour.
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Bhri Bansal: Yes; wheat :dour; where
is 1t s0 selling?

Shri M. V., Krishnappa: Qur import-
ed cost sometimes comes to that
though we supply at cheaper rates.
m} must know that we are subsidising

Shri Bansal: Fight annas per pound?

Shri A. M. Thomas: May I enquire
whether the Food Ministry has enquir-
ed into the claims made by this Asso-
clation with regard to the nutritive
value of tapioca Aour as well as pala-
tability and if so, what has been the
result?

Shri M. V. Krishnappa: We are just
examining this question.

INLAND WATER TRANSPORT BOARD
FOR SOUTH INDIA

*1881, Dr. Ram Subhag Singh: Wwill
thetMtienister of Transport be pleased
to state:

(a) whether ‘jovernment propouse fo
aet up an (nland Water Transport
Board for South India;

(b) whether the opinions of the
State Governments concerned have
been elicited for setting up that
Board; and

(c) how many Staie Goveinments
of South India have expressed their
willingness to ~ontribute to the funds
of that Board?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Kiban): (a) Yes. A
proposal to set up a Board for South
India is under counsideration by the
Government. The budget for 1953-54
contains a provision of Rs. 2 lakhs
towards the Central Government’s ccn-
tribution to that Board, if it is formed.

(b) and (c). The views of the Gov-
ernments of Madras and ‘lravancore-
Cochin have been invited and are
awaited.

Dr. Ram Subhag Singh: Arising out
of the reply just given that the Central
Government's share would be two
lakhs, may I know what would be the
share of the State Governiments, and
whether any chare is being borne by
them?

Shri Shahnawaz Khan: One lakh an-
nually for the next tnree years.

Dr. Ram Subhag Singh: May I hnow
whether only these two State Govern-
ments, Travancore-Cochin and Madras,
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are going to participate in this scheme
or any other State?

Shri Shahnawaz Khan: The newl
f(l)m:ed Andhra State might also par
cipate,

Dr. Ram Subhag Singh: 3lay I know
how this Board is going to he consti-
tuted and what would be its functions?

Shri Shahnawaz Khan: The matter
is still under ronsideration.

Shri Kanungo: ls there any pro-
posal for constituting a Board for
Eastern India?

The Deputy Minister of Railways and
Transport (Shri Alagesan): There is
already a Board called the Ganga-
Brahmaputra Water Transport Board
existing and it is working.

HOMOEOPATHY

*1882, Shri 8. C. Samanta: (a) Wil
the Minister of Health be pleased to
state whether the Igroposals of the re-
presentatives of Homceeopathy as en-
dorsed by the Planning Commission
have been considered by the Ministry?

(b) If so, what are the steps propos-
ed to be taken during the Five Year
Plan period, year-wise?

lg;:') What amount will be spent in

(d) How do the proposals differ
from the recommendations of the Hom-
oeopathic Enquiry Committee?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) to (c).
The proposals are under consideration
in consultation with ine representatives
of the Homoeopathic profession. It s
not possible at this stage to give an
idea of the expenditure likely to be in-
curred.

(d) The proposals are similar {o the

recommendations of the Homoeopa-
thic Enquiry Committee.
Shri 8. C, Bamanta: May 1 know

whether it is a fact that the State
Governments were advised nnt to allew
Homeeopathic instilutiong to be opened
after the establishment of the
Homeopathic Enquiry Committee
and if so, whether that order stands
at present?

Shrimati Chandrasekhar: No, Sir.

Shri 8. C. Bamanta: May ! know whe-
ther any special departmentl iz goin
to be opened for the implementation o
the .proposals Loth of the Five-Year
Plan and of the Euquiry Comnmitte
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Shrimati Chandrasekhar: Theve is a
proposal to amalgamate the three
tiomceeopathic colleges in Calcutta into
one College where th can give
Degree courses in omeeopathic
medicine.

Shrl S. C. Samania: May I know
why the recommendations of the
‘Homameopathic Enquiry Committee for
the consideration of the State Govern-
ments were issued earlier and why
they were not issued simultaneously to
the Medical Council of [andia so that
their recommendations also would
have come to the Ministry earlier and
‘Government would nave been able to
take a decision in the matter?

Shrimati Chandrasekhar: There was
a Committee formed. The Memberg of
the homeopathic profession were
called in December 1852. There was
a meeting also of the Indian Medical
Council and they were asked to submit
a scheme. They have not yet submit-
ted. As soon as a scheme is submitted,
we will consider all the proposals.

Sardar A, §. Baigal: Will the Gov-
ernment consider the advisability of
having representafives of homeo-
pathy In the Medical Council organi-
sations?

Shrimati Chandrasekhar:
matter of suggestion.

It is a

Shri §, C. Samaula: May [ know
whether there is any truth in the alle-
gation that the Ministry being manned

y Allopaths, this c~ase is not being
.considered favourably?

Shrimati Chandrusekhar:

No, Sir,
that is pot a fact at all,

GAMMA GLOBULIN

*1886. Bardar A. 8, Salgal: (a) Wil
the Minister of Health he pleased to
:state whether “Gamma Globulin”, the
component of human blood which
fights infantile lysis and measles
can be used against small pox as it ir
antidote against small pox in India?

(b) Is it a fact that special “Gamna
Globulin”, called “hyperimmupe
serum” was used In lndia by Dr.
C. Henry Kampe of the Unlversity of
California Medical School?

(¢) Is it a fact that some of the
serum was administered to the le
in New Delhi and they were with
small pox?

The Deputy Minister

of Health
(Shrimati Chaadrasekhar): (a) The
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use of Gamma Globulin prepared from
the blood of persons who have suffered
from measles is an accepted therapeu-
tic measure for the treatment of
measles. It cannot be used in the
treatment of smail-pox. Only such
Gamma Globulin as has been prepared
from the blood of those who Lave
suffered from small-pox can be used
in the treatment of :mall-pox. So far
there is no evidence that it is an anti-
dote against small-pox,

(b) Yes.
(c) No. The scrum was administer-

ed to some patients suffering from
small-pox.

wTae W S ¥ arerr Gfa

*peeo st fugfa fas: sar
wie aay gfw w47 qg cao A IO
w4 5

(%) wras # &f & for I
fagre & arqarg af dfg & gor &
war wqrdr Afa ¥ g9 frawag §
a afs § & wr-—wr fawrEd
L

(=) war wewTe frael ®y It
Tz [ ¥ fog darc 3, fe fie
st Ofr & @R A &t &
smawaw gt € AW

(7) w&r FTER IR0 @S A0
QA qery Afa & g F g
o sg fr 1€ ¢, A afx 7 of
& @ oo faet fieadt ?

The Mimister of Agriculture (Dr.

(a) The special
features of the improved method
which has come to be known as the
Japanese method are:—

(i) Raised seedbeds for growing
seedlings in the nursery,
(ii) Low seed rate for the nursery,

(iii) Heavy :nanur of the crop in
the nursery and later the fleld;

" {f;” Transplantation in rows in the
eld;
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(v) Transplanting 4 to 3 seedlings
per bunch, and

(vi) Interculturing ia rice fields and
‘weeding.

(b) Yes. All State Governments
have been requested w estiaiale their
requirements of fertilisers in connec-
tion with the campaign on Japanese
method and the Government of India
have agreed to make evailable the re-
‘quired yuantity of ferlilisers to them.

(c) On propaganda and publicity a
sum of Rs, 29.448/7/- has been paid
‘to date. Expenditure was not sanc-
tioned on State-wise Lasis.

ot fefer fasy - 3 qerd fe
Ard fagre & Y g1+ 7 /Y A &
T g AT WY dqe G4 e
¥ SAFagr g g ! WA ¢ &t
& feq qiY wem A7 2 A%
IAH 7T AZ | TG AT A AT
fegqr s wgt wwm @ @ oay
oY due F w7 w6 § 7
Dr. P. 8. Deslinukh: May I draw
the hon. Member's ritention to the
pamphlets we have published? I think

he will find complete information
‘there.

it fayfer fast : S W,
A A frgra f g & & § o
NaNrAW @ § M @
€N Ay AT ¥ ow A oo @
HAT CA6T AYT WIE HR qEAT o
fEgr o @M EW CEY W wqrEr
SR A a1 A W Ty
wra T & faors aff § fe
AT GA YW FTA WY AT HVST KT
Fwd § fee off gal T o 79w w3
Dr. P. S. Deshmukh: I haven't fol-
lowed the whole question, Sir, 1If it is
the contention of my hon. friend that
‘we are doing the paddy cultivation in
the best possible way. I would like to
submit that there should have been no
deficilency in rice if we were doing it

properly. I think there ume delinite
advantages in the Japanese method.

Shri Bibhuti Mishra rose—

Mr. Deputy-Speaker: No. Mr. 5. N.
Das.
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Shri S. N. Das: \May I know whether
the cost of cultivation of paddy per
acre by the Japanese method has been
calculated? How does it compare with
the cost of production by the Indian
method?

Dr. P, S. Deshmukh: I would very
respectfully like to submit, Sir, that it
does not seem that hon, Members have
cared to go through the inforination al-
ready supplied. Very detailed infor-
mation on this point has lready been
supplied to the House.

Shri S. N. Das; ! wanted to know
how the cost of cuitivation by the
Japanese method compares with the
cost of the indian cultivation.

Dr, P. S, Deshmukh: The cost is
rlnore but the benefit is also very much
arger.

Shri Altekar: May I know what ar-
rangements are made by the Govern-
ment to give instructions to the pea-
sants in respect ¢f this Japanese
method of rice cultivation?

Dr. P. 5. Deshmukh: Thousands, if
not lalchs, of demonstintions have been
given all over the country so far as
this method is concerned.

ot oTeo qwo frg: W F um
AR g 5 e w=Y § ww
gt dqw ¥ afew M odew &
st Gt fiear o € 7

o o q¥o ill!.‘: o Q‘I‘,
w9 gt H

Shri T, K. Chaudhurl: May I know,
Sir, what is the cost per maund of
paddy produced by the Japanese
method and the cost per maund ﬂ'o-
duced by the Indian method? as
there been any comparison made?

Dr. P. 8. Deslunukh: If my trlorﬂ
wants to know so far as the produce
concerned, per maund il would cost far
less in the case of the Japanese method
than in the ase of the ordinary
method. £

Shri Jasani: May I know whether
any arrangement has been made for
the manufacture of implements re-
quired for this method of cultivation?

Dr. P. 8. Deshmukh: Ste smbehg
taken to manufacture and supply,
course, on an exper:mental bnaEp at the
present moment, ¢f certain implements
which are considered useful for the
implementation of this method
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yields a produce of 60 maunds per acre,
has also been employed?]
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Shri Bansal: The hon. Minister just
now said that the cost of the Japanese
method would be far less than the
Indian method. What is the percentage
of this difference?

Dr. P. S. Deshmukh: My hon. friend
did not care to listen to the question
or the answer carefully. I said per
maund cost so iar as the production is
concerned, The production scvorving
to the Japanese method has varied
from 6,000 lbs. 10 about 11/12,000 lbs.
Now, if you compare the cust per
maund of yield of paddy in the two
cases, the cost is less.

Shri Bansal: The gquestion was:
“What is the cost per maund of produc-
tion of rice?” He said it would be far
less. I want to know the percentage
of that *less".

Dr. P. 8. Deshmukh: The question
definitely was regarding the cost per
maund of yield.

Mr. Deputy-Speaker: Yield. That is
what I thought. Enough of rice.

Next question.

KHOWAI-KALYANPUR AND KALYANPUR-
TELIAMURA ROADS

+*1888. Shrl Dasaratha Deb: Will the
Minister of Transport be pleased to
state:

(a) whether lunds of a large num-
ber of peasanfs have been either re-
qQuisitioned by Government in con-
structing the Khowai-Kalyanpur and
Kalyanpur-Teliamura Roads (Tripura);
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(b) it so, whether Government
would grant compensation to all whose:
lands have been artected?

The Parliamentiary Sccretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Lands of
302 peasants for Khowai-Kalyanpur:
road and of 42 peasants for Kalayan-
Egr—Teliamura road have bcen acquir-

(b) Yes, as soon as possible,

Shri Dasaratha Deb: What is the
maximum and minimum amount that
is to be given to the peasants concern--
ed as compensation per acre?

Shri Shahnawaz Khan: The amount
of compensation 1o be poid to the
peasants is determined by the Land
Acquisition Officer,

EKumari Annie Mascarene: May I
know whether Gnvernment proposes to-
give these people substitute land else~
where?

Shri Shahnawaz Khan: No. Sir.

Shri Biren Duit: Is it a fact that in
respect of tre land taken over su far
in Tripura for road construction no-
compansation has yet been paid, and is.
it also the case for the Assam-Agar--
tala Road or any other road?.

Shri Shahnawaz Khan: The question:
reluted to a different road., and not to
the As.am-Agartqla Road.

Shri K. K. Basu: May we know how
long the Land Acquisition Officer will
take to determine the compensation
that is to be given to these peasants?
Is there any time limit 4xed by the
Government?

Shri Shahnawaz Khan: There is no-
time limit fixed. .t dep2nds on a num-
ber of factors.

The Deputy Minister of Railways.
and Transport (Shri Alagesan). These-
lands were iaken possession of only at
the end of 1952, and it is rather too-
soon.

OBILE MEDICAL UNITS IN TRIPURA

*1889. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) whether any mobile medical
unit has been arranged in Tripura for
preventing epidemic in rural areas dur--
ing the current year;

(b) if so, how many of such units
and in which area or areas such units.
wre operating, and

(c) if not, whether Government pro-
pose to introduce sucn units in the-
near future?
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The Deputy Minister Health
(8hrimati Ghldraaekhlr) (a) Yes.

(b) One. This unit will omrate
throughout the rural areas as as
possible,

(c) Does not arise.

Shri Dasaratha Deb: How much
money was allotted to each unit for
working?

Shrimati Chandrasekhar: There is
only one unit which is working in
Tripura State, but the coat of one unit
is about Rs. 35000, The maintenance
is lc;oked after Ly the State Govern-
ment.

Mr. Deputy-Speaker: Next question.
Shri M. R, Krishna rose—

Mr, Deputy-Speaker: Does the hon.
Member come from Tripura State? I
have called the next question.

ExPORT OF MONKEYS

*1891. Pandit Lingaraj Misra: (a)
Will the Minister of Food and Agri-
culture be pleased to state the num-
ber of monkeys exported to America
year by year, for the past three years,
for use in experiments in Scientific
Research Laboratories?

(b) What is the average annual
dollar earning to the country and
what is the amount accruing to the
Government of India by way of ex-
port duty or other levies on account
of this trade?

(c) Has the =ttention of the Minis-
ter been drawn to some leaflets re-
cently circulated by the India Society
for the Protection of Animals, Wood-
side Park, London, enclnsing the Re-
print of an article “The Zeig! Mon-
key-chair” by an eminent Medical ex-
pert, depicting fhe horrible cruelties
perpetrated on living monkeys in the
process of these scientiic experiments?

(d) Have Government considered
the advisability of putting a stop to
the export of monkeys trom this
country for such inhuman purposes?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). A
statement giving the available infor-
mation is placed on the Table of the
Hceuse., No export duty is levied on
the axport of monkeys.

(c) Yes. The advice given is that
medical research is carried out under
anaesthesia and controlled conditions,
and the animalg used for this purpose
are treated in a humane manner,
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(d) As the experiments carried out
on these animals promote the cause of
medical sclence, it is not considered.
desirable to stop their export.

STATEMENT

Number and value of exports
toU. S. A.and

Manhyr

No. of Value of No. of Value of”
Mdnkeys exports rnonk eXports .
Year exported to to

to U.S.A.
U.S.A. t:ﬂ (in ooo
('ooo Rs.) Canada Rs.)

1950-51 20,690 145 s «s
I951-52 40,749 324 so 1
1952-53 13,062 197 11§ 2

Shri A, M. Thomas: May I know-
whether any monkeys are being used.
in our Research Laboratories?

Dr. P. 8. Deshmukh: I have no in-
formation, Sir.

Shri K, K, Basu: What are the-
reasons for not levying an export duty-
on monkeys? Is it over-abundance?

Dr., P. & Deshmukh: Yes, Sir. Too-
much abundance, and it is a nuisance
to the cultivators, The more they go-
out the better it will be for us. .

Shri Dabhi: May I know if there are
any special reasons why India should-
take upon itself the responsibility for-
the supply of monkeys for this horrible
and inhuman purpose of vivisection?

Dr. P, S. Deshmukh: We .are only-
supplying a demand., As I said, it is
a menace to our cultivators, and we
gould be very glad if we are rid of~

em.

Dr. M. M. Das: I would like to know
whether the trade in monkeys is car-
ried on on a Governmeat to Govern-
ment basis or through sume private
business in India and the importing
countries.

Dr, P, 8, Deshmukh: So far as my
it:nto;maﬂon goes, Sir, It is in private-
ands

stdte gwo T : ¥ g
wra wrgr g R ag wety @rew
Fam g §arad & s A3
g7

My, Deputy-Speaker: We are dealing’
with .export, not their production.



2807 Oral Answers

g Qo UHo W§EW®™ @ ¥T
A WA WERT q§ T A
g1 w3 frda A & @ &
o fe g Aemy W@ § R @
¥ agr Iqfeaq § 7

Mo o qRo TAYW : IR/ MaH
T |
Many Hon. Members rose—

Mr. Deputy-Speaker: Should we
.spend so much time on monkeys?

THE CONVENTION RESOLUTION  OF
1949

+1892. Shrl K. C. Sodhia: (a) Will
. ‘the Minister of Rallways be pleased
“to state whether the Convention Re-
.solution of 1849 is still in force?

(b) If so, how is its clause (4) be-
.ing put into effect if the capital in-
vested in Railways is not ascertain-
-ed?

The Parliamentary Secretary to the
‘Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes, it
is still in force.

(b) There is uo difficulty in giving
effect to clause 4 of the Convention
Resolution of 1949 as the capital in-
‘vested in Railways is a definitely ascer-
tainable sum.

Shri K. C. Sodhia: How do we cal-
.culate the interest if we do not know
the sum invested in its entirety?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): It is
a definitely ascertainable sum and the
interest is calculated at 4 per cent.

Shri K. C. Sodhia: We must know
the capital before we can calculate the
interest.

Mr. Deputy-Speaker: With respect
to such matters as these, the Resolu-
tion of the Convention is a matter of
record, The details will kindly be
studied by the hon. Member before he
pursues this question.

Shri K. C. Sodhia: I have been study-
ing it for the last one month, Sir.

Mr. Deputy-Speaker: What is the
-question?

Shri K. C. Sodhia: My question is:
unless there is the valuation of
capital locked up in the Railways, how
is it possible to calculate the interest
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and how is it possible to take that in-
terest from the Railway earnings to
the Central exchequer?

Shri Alagesan: I may inform the
hon, Member that the capital is a
definitely ascertainable sum, and on
that sum 4 per cent. interest is cal-
culated.

Shri K, C. Sodhia: Are we not adding
every year to Lhat capital?

Shri Alagesan: Yes, Sir.

Mr. Deputy-Speaker: I find there is
a confusion as regards the capital at
charge and the total value of all the
assets. It does not depend upon the
value of the ussets, Every budget
gives the amount that has been lent or
the capital at charge so far as the
Railways are concerned. I do not
think it is necessary......

Shri K. C. Sodhia: We are investing
every year a certain amount of capital.
What is that capital up to date? That
is what I want to know.

Shri Alagesan: I may inform the
hon. Member that for the year 1952-
53 the capital at charge for purposes
of paying dividend was computed at
Rs. B25'84 crores.

FREE MARKET OoF FOODGRAINS

*1893. Shri K. C. Sodhia: (a) Wwill
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment propose to introduce free mar-
ket in various foodgrains along with
rationing in the rationed areas?

(b) If not, what are the chief diffi-
culties in the 1natter?

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) The introduction of free market
in various foodgrains in different
States along with Government distri-
bution through fair price shopg has
been made during the last several
months. Even in the statutorily
rationed areas there is now a free
market so far as coarse grains and
wheat flour are concerned. Wherever
the extension of the idea of free market
along with Government distribution
as a safeguard is desirable or feasible,
the Centre will generally not oppose
such a proposal from the State Gov-
ernments.

(b) Does not arise,

Shri K. C, Sodhia: Who will inake
the proposal in the case of Delhi?

- 8hrt K. K, Basu: Members of Parlia-
ment.
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Shri M. V. Erishnappa: The Delhi
State Government will have to inake
the suggestion.

Mr. Deputy-Speaker: There is a
State Government in Delhi,

S8hrl Dabhi: May 1 know, Sir, what
are the special difficulties in removing
rationing from small towns having a

opulation of less than one lakh where
t is still in force?

Shri M. V. Krishnappa: In almost
all the States where the food scarcity
is not very much. we have really re-
moved controls, whereas in  States
like Bombay, from which the hon.
Member comes, and which are highly
deficit, we ought to exercise utmost
care and vigilance in regard to the
relaxation of conirols. If these relaxa-
tions are found profitable, we are pre-
pared to do so by all means, but if they
are found harmful. we must bring it
back to controls again, that is the
policy of Government, We must exer-
cise utmost care and vigilance because
of the acute shoriage of sume of the
main cereals like rice and wheat.

CoNTRIBUTION TO FooD AND AGRICULTURE
ORGANISATION

*1894. Shrl K. C. Sodhia: (n) Will
the Minister of Food and Agriculture
be pleased to state on what principles
the annual contribution to the Food
and Agriculture O:ganisation is given?

(b) Has there heen any increase in
the budget under this Hesd?

(¢) What is the machinery to settle
this amount?

(d) For what purpnse is it given?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The annual
contribution to the F. A. O. is based
on the national income of each Mem-
ber Nation.

(b) The annual contribution of
India was fixed at 268,324 dollars for
the years 1952 and 1953. On a special
representation made to the F.A O., an
ad hoc emergency relief of $37,902 was
accepted during 1952 and India paid
only $ 2,30,422°50.

(¢) The contribution for each Mem-
ber Nation is fixed at the F.A.O. Con-
ferences which are held once in {wo
years and on the advice of Special
Committee on financial control.

(d) To meet the working expenies
of the Organisation for which all Mem-
ber countries pay contribution accord-

ing to prescribed scale.
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Shri K, C. Sodhia: What are the
se;;\rices that this Organisation does to-
us?

Dr. P. 8, Deshmukh: They are men-
tioned in the statement of functiuns.
of the Food and Agriculture Orgafti--
sation, Sir. It is from them that we-
receive some technical aid; classes are
held and training centres subsidised.
and financed. We also get some assis-
tance in regard to locust control and
3ome other schemes.

Shri S. C. Samanta: May I know,
Sir, whether this Food and Agricultural
Organisation, of which India ig an out
and out member, meets the expenses
of delegations from India to the F.A.O.
conferences?

Dr. P. 8 Deshmukh: No, Sir, We
have to pay for our delegation's ex-
penses excepting those who are offi-
cial members who hap?en to be on
Committees and Councils, . The ex-
rp.exsss of the latter are met by the

Dn Suresh Chandra: May I know,
Sir, the number of Indians working
in this Organisation?

Dr. P. 8. Deshmukh: There is a
fairly good number of Indians. Very
often we agitate that our number
there is disproportionate to our con-
tribution and so on, I have not got
the complete information here,

Shri K. K. Basu: May I know, Sir,
whether we are expected to pay any
amount other than this contribution
for the technical advice or help we
receive from this Organisation?

Dr. P. 8. Deshmukh; Ordinarily not,
Sir, unless we ask specially for some
expert. in which case probably we may
have 1o pay.

MANUFACTURE OF GAS FROM COW-DUNG

*1897. Shri Jhulan Sinba: WIIl the-
Minister of Food and Agriculture be
pleased to state the steps, if any.
taken to examine the economies of
the plant used for the production of
Combustible gas from cow-dung?

The Minister of Agriculture (Dr.
P. B. Deshmukh): A large size plant is
being set up at the Indlan ricul-
tural Research Institute. It is expect-
ed that the assembling, welding and
erection of this plant will be complet-
ed by the end of May 1853, The ex-
perimental work and analysis of the
gas will then be started.

Sbtri Jhulan Binha: May I xnow,
Sir, if in view of the mconomy and:
utility of the lant, Government
propose to manufacture such plants.
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‘in their own factories or give en-
«couragement to commercial lines al-
:ready engaged in it?

Dr, P. 8. Deshmukh: We have no
‘factory of cur own where we rould
miAnufacture this, Sir. But if it is
proved that economically it is a sound

proposition, then I am sure some pri-’

-vate industrialists will take it up.

Shri Jhulan Sinha: May I know,
:8Sir., if Government are aware that
there is a firm at Bombay manufac-
turing gas plants exactly on the same
pattern as this plunt?

Dr. P. 8. Deshmukh: Yes Sir. I
not only know about it, but I have
seen the manufacture of these plants.
We have yet to come to a definite con-
clusion, whether it is perfect and if
there are any suggestions {o be made
to improve them further, we will pass
them on to the industry.

Shri Jhulan Sinha: May I know, Sir,
it the gas plant manufactured at
Bombay—known as the Gram Lakshmi
~Gas Plant—has been examined b the
Government to find out its efficacy?

Dr. P. S. Deshmukh: Yes, Sir. It is
‘being tried in the 1.C.A.R. and wc are
t:i));ing tp find out whether it is suit-
-able,

Shri Thanu Pillai; May I know, Sir,
how the production of gas from cow-
+dung will affect the manure position?

Dr, P. 8. Deshmnkh: So far as we
care concerned, Sir. it will not. The
stuff left after gas is taken out is
‘more or less suitable or equally suit-
-able as cow-dung for manure pur-
poses,

Mr. Deputy-Speaker: Yes, Shrimati
"Kale,

Shrimati A. Kale: I wanted to ask
the same gquestion,

Mr. Deputy-Speaker: Next question.

~COMMITTEE TO ENQUIRE INTO PREVALENCE OF
CORRUPTION IN RAILWAYS

*1898. Shri A. M. Thomas: (a) Will
the Minister of Rallways be pleased
to state whether any Committee has
“been constituted to enquire into the
prevalence of corruption in Rallways?

(b) If so, who are its Members?

(c) If not, what &re the reasons
-therefor?

The Paghnenm mehry to the
. Minister Raillwa, Transport
+(Shri Shahoawas ): (a) to (o).
'The Committee has not yet been con-
stituted, The matter is under active
econsideration of the Government.
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Shri A, M. Thomas: In view of the
assurance given by the Minister for
Railways in reply to the general dis-
cussion on the Railway Budget, what
is the reason for the delay in consti-
tuting the Committee?

The Deputy Minister of Rallways and
Transport (Shri Alagesan): It will be
constituted very ahor;ly.

T:L7PHINE EXCHANGE AT ERNAKULAM

*1899, Shri A, M. Thomas: (a) Will
the Minister of Communications be
pleased to state whether Government
sapctioned the expansion of the Tele-
phone Exchange at Ernakulam (Tra-
vancore-Cochin)?

(b) Has the work in connection
with the same been started?

(c) If not. why?

(d) How many conuections are
there now from the present Exchange?

(e) What is the number of pending
applications?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) Yes.
(¢) Does not arise,

(d) 284 direct connections with 59
extensions.

(e) 239.

Shri A, M. Thomas: May I enaquire,
Sir, whether any assistance wus sought
for from the State Government to
lodge a new Exchange and, if so, what
has been the result?

Shri Raj Bahadur: As a matter of
fact, Sir, in view of the existing
demand for a larger number of phones
we have, on our own initiative, ordered
for the installation of a Board with
a larger number of connections, namely
500 to 600 C. B. Multiple Board. We
have got the Board and the installa-
tion is being taken in hand.

Shri A, M. Thomas: My information
is that the Board was received there
a year back and I want to know when
we can expect the installation there.

Shri Raj Bahadur: The whole pro-
ject was sanctioned on the 3rd March,
1852. I do not think the Board could
have reached there a year back, be-
cause, after the sanction of the pro-
ject, some time must have been taken
for the manufacture of the Board.

Shri A. M. Thomas: May I know
whether, in view of the close proxi-
mity of the various Exchanges in that
area, Ernakulam, Wellington Island,
Port Cochin, and Cochin, the Govern
ment has enquired into the possibility
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of having a unified automatic ex-
change In that area”

Shri Raj Bahadur: Sir. in view of
the fact that the capacity for produc-
‘tion of automatic equipmenti is limited
in ~ur factory. it is not possible to
extend the automatic telephone facili-
ties in this area immediately. That
can follow in due course,

Licensep COOLIES

*1900. Shri K. Subrahmanyam: (a)
Will the Minister of Railways be pleas-
ed to r*-‘~ the service condilions of
the railway licensed coolies?

(b) Do they vary from zcne to zone
and if so. why?

(¢) Who does the loading and un-
loading of parcels from trains?

(d) Are these parcel porters em-
ployed by the Railways?

(e) If so. what are the emoluments
paid to them?

The Parlismentary Secretary to the
‘Ministcr of Railways and Transport
(Shri Shahnawaz Khan): (a) and_(b).
Railway licensed coolies are not Rail-
way servants and the question of ser-
vice conditions does not therafore
arise. They are either employed by
contractors on terms setiled between
the parties concerned or licensed by
Railways on collection of a monthly
licence fee, The terms and conditions
of employment by contractors and
also the licence fees collected by Rail-
ways vary in the light of local condi-
tions,

(¢) The loading and unloading of
parcels from trains is as a rule done
by regulay parcel or station porters
who are railway servants, assisted if
necessary by licensed porters. On
some Railways, however, at placeg it
is done entirely by licensed porters re-
ferred to under (a) and (b) wubove
and in a few cases the Station Master
is paid a lump sum amount based on
‘the trafic handled and he engages
«<asual labour for the purpose. ‘lhe
licensed porters are paid for the lead-
ing and unloading work done by them.

(d) Regular parcel rs are em-
ployed by Railways, while the licensed

rters and the casual labour engaged
: the Station Masters are not rail-
way servants,

(e) The regular parcel porters are
on the scale of Rs. 30—}—35. They
also get in addition the usual dearncss,
compens;atory and house rent allow-
ances as permissible under the rules.
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Shri E Subrahmanyam: Ts it a fact,
Sir, that in tho Southern Railway
there is a monthly salary basis end in
the Eastern Railway the monthly
salary basis is not there for these
porters?

The Deputy Minister of Railways
and Transport (Shri Alagesan): In
the Southern Railway there is no con-
tract system and on the Eastern Rail-
way also, in many stations, the con-
tract system has been abolished wnd
de-casualisation has been introduced.

Shri K. Subrahmanyam: Has Gov-
ernment received any memorandum
from the Eastern Railway Parcel
Workers' Union and has the Govern-
ment considered the memorandum and
are making any proposals?

Shri Alagesan: The scheme of de-
casualisation is being carried out, Sir,

Shri Muniswamy: May I know whe-
ther there are any restrictions in is
suing these licences regarding the
?‘umt.:,er of coolies in particular junc-
lons?

Shri Alagesan: That depends un the
particular station and the conditions
prevailing there.

Shri K. K. Basu: What is the mini-
mum and maximum licence fee pald
by these porters, because I am told
it varies from place to place?

Shri Alagesan: Yes, Sir, it varies,
The maximum is . 4.

MATCH-WOOD PLANTATION

*1901. Shri Madiah Gowda: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many acres of match-wood
plantations have been raised in UP.,
Assam, Travancore-Cochin, Madhya
Pradesh and Madras; and

(b) what amount of subsidy is pafd
}%5;%:31; for- the years 1951-52 and

r.?m‘!jhmkm?f(a) Area o?mg:
wood plantations in States:—
(1) Uttar Pradesh 14352 acres
(2) Assam 750 "
(3) Travancore-Cochin 400 "
(4) Madhya Pradesh Nil "
(5) Madras 150 "
ID.'(:'I)-)ﬂ}.lo ﬁ.lbrdi.llgy Tg'ﬂ-ﬁ?’dfoll‘:!'hl
subsidy was paid to these States:
(1) Uttar Pradesh Rs. 44.289.
(2) Assam Rs. 5,298,
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(3) Travancore-Cochin Rs, 1,454
(4) Madhya Pradesh Rs. Nil
(5) Madras Rs. 2,965.

Madhya Pradesh has joined the
scheme from 1-4-53 only.

Shri Madiah Gowda: May I know
whether the production of match-wood
is sufficient for the country’'s consum-
ption?

Dr. P. §. Deshmukh: This I could
not say; I have got information only
as to what we are doing.

Shri Badshah Gupta: May I know,
8ir, the areas in U.P, in which match-
wood cultivation is being carried on?

Dr. P. 8. Deshmukh: It is 1452 acres
under the scheme, Sir.

SURVEY OF GROUND WATER RESOURCES

*1903. Shri Buchhikotaiah: Will the
Minister of Food and Agriculture be
Ipleued to state:

(a) whether and if so, how many
American Experts have been or are
expected to be Invited under the
Technical Co-operation Agreement for
the survey of India's Ground water
resources;

(b) how long they will stay;

(c) the total amount of money to
be spent on them: and

(d) whether the work is to be

carried on by Indian or f -
e y r foreign con

The Minister of Agricultur pr.
P. 8. Deshmukh): (a) VYes, 'I?wo( r

(b) Nearly three years.
(c) About Rs. 27,000/-.

(d) Tenders will shortly’ be invited
for the purpose and the work will be
entrusted to the lowest reliable ten-
derers who have necessary experience
and resources to undertake the work.

Shri Buchhikotaiah: Up till now what
ig the progress of the work carried on
by foreign experts?

Dr. P. 8. Deshmukh: Sir, the whole
agreement has been placed on the
Table of the House. So far as the dig-
ging of the wells is concerned, there
will be no expert employed. The ex-
perts will be employed only for sur-
vey. The Agreement was signed re-
cently and the work has yet to com-
mence.

SBhri Buchhikotaiah: What are the
measures adopted by the Goverment
in this field to enthuse national talents?
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Dr. P. 8. Deshmukh: So far as tube-
wells are concerned, Sir, I do not think
there is any need for the enthusing of
people.

Shri Meghnad Saha: What happened:
to the labours of the Paniwala Maha~
raj?

Dr. P. 8. Deshmukh: That has been
dealt with some time back, Sir. I had
already given a detailed reply.

Shri K. K. Basu: May I know whe-
ther any Indian scientists with geo-
logical knowledge are associated with
these foreign experts?

Dr. P. 8. Deshmukh: Sir, we have:
tried to utilise available scientists in
India. So far as association is con-
cerned I am not sure, but I expect
there would be.

U. 3. UicuNicaL Co-OPERATION AID

*1905. Shri Buchhikotalah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Govern..
ment have signed three Operational
Agreements with the U.S.A. under
U.S. Technical Co-operation Aid in
April, 1953 for the construction of 650
additional tube-wells in Punjab and
Uttar Pradesh etc.;

(b) if so, whether a copy of the
Agreement will be placed on the Table
of the House; and

(c) whether any American experts
will be invited for the operation of
the Agreements?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) WNo. Only one
supplementary Agreement to Opera-
tional Agreement No. 6 has been sign-
ed on 20thr April, 1953 for the cons-
truction of 650 tube-wells in Uttar
Pradesh, Bihar and Punjab States in
addition to the 2,000 tube-wells pro-
vided in the main Agreement.

(b) Yes. A copy of the Agreement is
placed on the Table of the House. [See
Appendix XI, annexure No. 26.]

(c) No.

RAILWAY SIDINGS

*1906. Shrl Deogam: Will the Minis--
ter of Railways be pleased to state:

(a) whether it is a fact that some
parties had requested for
fo construct sidings at their own cost
for loading of iron ore at Badampahar
and Kuldiha on the ex-B.N. Railway
during the period 1948-52;
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{b) whether it is a fact that this
was turned down;

(c) whether it is a fact that Govern-
ment thereafter c:nstructed sidings at
the above stations mainly for loading
of iron ore;

(d) the amount spent on construction
of ;idmgs at Badampahar and Kuldiha;
an

(e) the names of the mine-owners
whose iron ore is loaded along with
tonnage that was loaded during the
year 1952 by each mine-owner,
separately at each of the stations re-
ferred to In part (a) above?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) Yes.

(c) Yes.

(d) Badampahar ......... Rs. 86,726/-
Kuldikt ............ Rs. 1,33,362/-,

(e) A statement showing the tonnage
of iron ore despatched by each con-
signor from these stations during 1952
is laid on the Table of the House, [See
Appendix XI, annexure No. 27.]
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WRITTEN ANSWERS TO QUESTIONS

ACCIDENT AT BRIDGE OVER TIDDING
RIVER

*1872. Shri Gohain: WIill the Minis-
‘er of Transport be pleased to state:

(a) whether it is a fact that an ac-
cident occurred last year at the sus-
pension bridge over Tidding river on
L.V. Road in Mishni Hills District;

(b) what were the causes of the ac-
cident;
116 PSD
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(¢) how many lives, if any, were
lost and how many persons injured as
a result of the aceideant

(d) whether the alfected persons
were on duty and if so. whether com-
pensation has been paid to the in-
jured persons and families ot the
dead; and

(e) whether steps have heen teken
to prevent such accidents in future?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz EKhan): (a) Yes.

(b) Overloading due to &8 number of
persons rushing across the bridye
which was nearing rompletion.

(c) Three dead and nine injured.

(d) The affected persons were on
duty and compassionate grants have
been awarded.

* (e) Yes.

RUCRUITMENT FOR AERONAUTICAL
‘T RAINING

*1879. Shri Vittal Rao: (a) Will the
Minister of Communlications be pleas-
ed to state whether it is a fact that
the Indian National Airways Lid., re-
cruit youngmen for traning in aero-
nautical training?

(b) If so, what are the terms of
this recruitment?

(¢) How many youngmen have so
‘"r been trained by the Company
since 1947 (year-wise)?

(d) What is the syllabus of theorc-
tical and practical instructions given
to these trainees?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes, Sir.

(b) I lay on the Table of the House
copies of the standard forms of agree-
ments to be executed by trainees which
set out the terms of recruitment in res-
pect of Pilots and Traffic and Opera-
tions .Clerks. [Co placed in  the
Library. See No. §-85/53.]

Apprentice mechanics are paid Rs.
25/- as pocket money during their
training period lasting for 2 o 3 years.

(c) T lay on the Table a statement
giving the required information. [See
Appendix XI, annexure No. 28.]

(d) The pilot trainees are given 300
hours of flying experience as con-pilots
to enable them to undergo the Dakota
edorsement course at the Civil Avia-
tion Training Centre, Allahabad, for
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oblaining a permanent epdorse!net on
their Commercial ‘B’ flying licences,
for Dakotas aircraft. The Trafic and
Operations Clerk trainees are attached
to the various sections such as Passen-
ger Buoking, Cargo and Accounts and
Airport duties till they acquire profici-
ency in each type of work. The trainees
work under the guidance and super-
vision of senior members of staff in
each of these sections. In respect of
the Ground Engineer and Apprentice
Mechanics. I lay on the Table a state-
ment giving the syllabus and schedule
of training. B;Ccvm,.' vlaced in the
Library. See No. S5-65, 33.]

INDIAN NATIONAL AIRWAYS LTD.

*1880. Shri Vittal Rao: (a) Will the
Minister of Commuuications be pleas-
ed to state whether trainees in the
Indian Natlonal Airways Ltd., are
awarded any dipioma after their train-
Ing period is completed? :

(b) If so. who conducts their exami-
nations and tests?

(¢) Do the Government of India re-
cognise this tralning for jobs in the
Aviation Department?

(d) If so, do Governmant get regu-
lar progress reports regarding the
trainees?

(e) In what other ways do Govern-
ment supervise and check up the train-
ing and examination uf these trainees?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No dip-
lomas are awarded by the Company.

(h) Examinations for Ground En-
gineers’ Licences are conducted by the
Civil Aviation Department. Dakota en-
dorsements are also issued by the Clvil
Aviation Department after the pilots
undergo the Dakota endorsement
courses at the Civil Aviation Training
Centre, Allahabad.

(¢) Yes. Holders of the Dakota en-
dorsements and of Ground Engineers’
licences are eligible for employment in
the Civil Aviation Department.

(d) No. Such reports are not con-
sidered necessary.

(e} The pilot trainees have tu report
at the Civil Aviation Training Centre.
Allahabad for further training. The
Traffic and Operations Clerks are
trained only for employment in the
Campany. As regards Ground Engi-
neer and Mechanic Trainees. the werk-
shop attached to the Company has been
anproved by Government for purposes
of practical experience necessary for
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appearing for the Ground Engineers’
Licence Examinations. The workshop is
also periodically inspected by the Con-
troller of Aeronautical Inspectlon of
the Civil Aviation Department to en-
sure that proper standards are main-
tained.

CLAIMS re PosTAL LIFE INSURANCE
PoLiCres

*1883. Shri M. S. Gurupadaswamy:
Will the Minister of Communications
be pleased to state:

(a) how many cases of claims re-
garding Postal Life Insurance Policles,
whose holders died before 1847, are
pendting for settlement by Govern-
ment;

‘b) whether if ig a fact that due to
destruction of record during the
World War II and Partition distur-
bances, some original documents can-
not be produced; and

(c¢) if so, how Governgent propose
to settle such claims?

The Deputy Minister of Communjea-
tions (Shri Raj Bahadur): (a) 44

(b) Yes.

(c) Under the rules, claims in such
cases are settled after obtaining an
indemnity bond with twgo solvent sure-
ties. Cases of real hardship in procur-
ing sureties to the indemnity bond are -
considered on their individual merits
and exemptions are granted where
justified.

- NiILGIRl EXPREsS

*1884. Shri S, V. Ramaswamy: (a)
Will the Minister of Railways be
pleased to state whether it is a fact
that three Express trains on the Broad
Gauge proceeding towards Madras
reach Madras in the morning so late
that It is not possible to cotch the
planes which leave Madras aerodrome

in the morning and carry (Postal)
mails?

(b) Have any representajions been
made to run at least one Fxpress
train so as to reach Madras by 6 A.M.?

(c) Is it a fact that the Nilgiri Ex-
ress will be run to reach Madras be-
fore 6 AM. so that passengers and
Malls may be able to leave by the
morning planes?

Tae n
Minister of Raillways and
(Shri Shahnawar Khan): (a) The three
express trains on the Broad Gauge
arrive at Madras Central at 7.15 hours.
7.30 hourgs and 8.20 hours respectively
nad the three early morning planes
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leave Meenambakkam aerodrome - at
7.00 hours, 7.30 hours and 8.30 hours
respectively.

(b) No.
(c) No.

RAILWAY TELEGRAPH OFFICES

*1885. Shri 8. V. Ramaswamy: (a)
Will the Minister of Communications
be pleased to state whether the Rail-
way telegraph offices are precluded
from booking late-fee felegrams to be
transmitted through Departmental te-
iegraph

(b) Is there any proposal to amend
the rules suitably to enable Railway
telegraph offices to handle late fee te-
legrams also?

The Deputy Minister of Communica-
tiong (Shri Raj Bahadur): (a) Yes.

(b) Yes and it is being considered
by the Railway Board.

NoN-PAYMENT OF SUGAR-CANE PRICE TO
GROWERS IN U. P,

*1890. Shri B. N. Roy: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) whether it is a fact that some
amount of price of sugar-cane sup-
plied by the cane growers in U.P. in
'1951-52 season has not yet been pald;

(b) if so, the amount to be paid;
and

(c) whether Government propnse
to take some steps for payment of
price to the cultivators?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) Out of a total cane price of
Rs. 41 crores only about Rs, 36 lakhs
remained unpaid on 1st April, 1953.
A considerable part of the balance is
also reported to have been cleared
during April, 1853.

(¢) The State Government is already
taking all possible measures to get the
arrears of cane price cleared by the
mills as early ag possible.

RE-IMBURSEMENT OF MEDICAL EXPENSES

*1895, Paadit M. B. Bhargava: Wil
- the Minister of Rallways pe pleased to
state:

(a) whether it is a fact that the
{lway. Board has issued instructions
1 to consider ‘All Government Hos{)ltals
" for Women throughout India’' ellgible

6 MAY 1953

Written Answers

for reimbursement of medical expen-
ses incurred on the families of Rail-
way. servants;

(b) whether Government are aware
that the Government Civil Hospital
at Ajmer is not considered eligible in
terms of the above; and

(c) if su, whether Government pro-
pose to consider the advisability of
having the same included?

The Parliamentary Secretary to the
Minister of Railways and Transpert
(Shri Shahnawaz Kian) (a) Yes.

(b) Yes, as it is not a hospital for
women.

(¢) The matter is under considera-
tion.

NON-SE1LECTION GRADES POSTS IN RAIL-
WAYS

*1896. Pandit M, B. Bhargava: Wil
the Minister of Railwuys be pleased
to state:

(a) the number, category and gra-
des of non-selection posts in Class I,
11 and III Railway services as un the
31st March, 1952 and 31st March,
1953,

(b) whether the promotion to the
aforesaid non-selection posts in all the
three Classes of services is ettected
according to seniority; and

(c) if not, whether the Minister will
be pleased to state the number of
cases during 1451-52 and 1952-53,
that have been overlooked in each ca-
tegory of service?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Kihan): (a) Informa-
tion in respect of Class I and Class I1
Rallway Services is given in the
statement laid on the Table of the
House. ][Sec Appendix XI, annexure
No. 29,

For Class III Railway Services each
Railway so far had its own lists of
selection and non-selection posts and
the question of prescribing an uniform
list is still under examination by the
Rallway Board.

(b) Promotion to non-selection posts
is effected according to seniority sub-
ject to suitability.

(c) It will be a tremendous task to
collect Information with regard to the
number of cases of senior men ove
looked due to unsuitability. ¢

3832
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AIR-CONDITIONED COACHES

Dr. Amin: »

*1902.{ Shri Kamal Singh:

Will the Minister of Rsilways be
plensed to state:

(a) whether air-conditioned coaches
have been aitached to trains on lines
on which such coaches were not pre-
vipusly running in view ot the Gov-
crnment’s recent proposals;, and

(b) if so, the lines and the period
for which these coaches have been
sunning?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
From 21-3-53 a weekly air conditioned
service hag been introduced om the
74 Up and 74 Down Punjab Mail
trains belween Howrah and Amritsar,

Posts AND TerLRGRAPHS UNION

*1904. Shri Punnoose: Will the
Minister of Communications be pleased
to atate:

(a) whether, it is a fact that reply-
ing to the decbate in the House last
year on Supplemeniary Grants to the
Ministry, he said that he would en-
courage the formation of a single
Union in the Posts and Telegraphs
services and reduce the multiplicity
of Unions and Assoclations as a matter
of labour pollcy and in the interest
of the employees;

(b) how many new Posts and Tele-
graphs Unions and Associations have
been accorded recognition or granted
the right to submit representations and
be accorded the privileges of recognised
Unions, after he assumed charge of
the Ministry; and

(c) whether it is a fact that an
Association named “The Telegraph
Traffic Stail (Ministerial) Association”
has since been granted the privileges
of recognised unions?

The Deputy Minisier of Communica-
tions (Sari Raj Bahadur): (a) Yes.

(b) Only one P. & T. Union, viz., the
Telegraph  Traffic  Stall  Association
(Ministerial) has been permitted, as
n special case. to submit representa-
tions.

(c) Government have permitted the
entertainment of references from the
Telegraph  TraMe Staff Association
(Ministerial) and the grant of other
privileges appertaining thereto, but

the Association has not been granted -

formal recognition.
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The Minister of A 1 .
P. 8. Deshmukh): (a) {’r'i:u ture (D

(b) Shri Jangama C. Sangayya, of
Coorg who was awarded the certifi-
cate of Krishj Pandit during 1951-52,
had grown the local popular variety of
Kiribiliya paddy in the one acre flald
that was offered for competition.

(¢) One acre.

(d) Information about the cost of
production of paddy and wheat iz not
available,

(e) A statement showing the cuftursl
practices reported to be followed by the
two Krishi Pandits is laid on fhe Table
of the House. [See Appendix XI, un-
nexure No. 30.]

(f) No. But practices reported tp be
followed by Krishi Pandits are publish-
ed for general information. ..
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Ex-STATE PosTAL EMmPLOYEES oOF HY-
DERABAD

+1908. Shri Krishnacharya Joshi:
Will the Minister of Communications
be pleased to state:

(a) how mariy officials were taken
over from the Postal and Telecommuni-
cations services of the Hyderabad
State at the time of integration of the
services with the Union Government
in 1850;

(b) whether it is a fact that the new
grades were not given to the ex-State
employees as per conditions laid down
by the Federal Financial Integration
Committee;

(c) how many officers of the former
,JHyderabad services have been con-
firmed after integration; and

(d) whether any retrenchment has
been made or is contemplated in any
of the services so taken over?

The Depuiy Minister of Communica-
tions (Shri Ra] Bahadur): (a) Gazet-
ted, 9 and Non-gazetted, 2,965.

(b) The position is that all the ex-
State staff of the derabad State
iaken over by the Indian Posts and
Telegraphs Department were given the
Central Government scales of pay and
other terms and conditions of service,
but in the case of the permanent staff
they were given the option to retain
the pre-absorption scales of pay and
allowances and other conditions of
service.

(c) and (d). Necessary information
is being collected and will be laid on
the Table of the House in due course.

BARTER AGREEMENT WITH BURMA

*1909. Shrl Buchhlkotaiah: (a) Wil
the Minister of Food and Agriculture
be pleased fo state whether it is =&
fact that the Indian Trade Delegation
headed by Shri Kidwal recently dis-
cussed with the Burma Government
and came to a conclusion about the
rice transactions on barter basis?

(b) How many tons of rice will be
supplied under this system by Burma?

(¢) What are the articles that
Burma proposes to take from lndia?

The Minister of Agricufture (Dr.
P. §. Deshmukh): (a) Yes, =

(b) and (c). Under consideration.
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ROCK-BURST IN CHAMPION REpr GoLD
MINES

*1910. Shri Vittal Rao: (a) Will the
Minister of Labour be %Ileased to state
whether there was a Rock-burst in
the Champion Reef Mines, Kolar Gold
Flelds on the 16th Aopril, 1853, killing
three workers and injuring many?

(b) Did the Inspector of Mines,
Ooregaum conduct the enquiry?

(e) If not, what are the reasons for
not doing so?

(d) What is the tolal number of
workers in these mines?

(e) What was the total number of
fatal accidents in the mine during the
year 19527

(f) What is the depth of the mine a
which this accident took place? '

The Deputy Minister of Labour
(Shri Abid Ali): (a) There was an ac-
cident by rock-burst on the 15th April
1953, and not on the 16th April 1953.
Three persons were killed and one
person wag seriously injured in this
accident.

(b) Yes.

(¢) Does not arise,

(d) 4528

(e) Three.

(1) 8,004 feet below the Field Datum.
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The Minister of Labour (Shri V. V.
Girl): (a) 39.

(b) Scheduled Castes are nol formal-
ly represented on the Committee. It
cannot be said whether any of the
members who are representatives of
the various Governments and ergani-
gations belong to Scheduled Castes or
not.

~ (c) A list of members is placed on
the Table of the House, | See Appendix
XI, annexure No. 31.]

(d) The present Commitltee was con-
stituted on the 8th of September, 1952
It will continue to function for two
years from the date of its constitution.

(e) The Committee is composed of
representatives of the State Govern-
ments, Ministries of the Government of
India, recognised employers’ and
workers' organisations and All India
women's Conference. Two Members ol
Parliament also serve on the Commit-
tee.

RESBRVATION OF SCHEDULED CASTES IN
SERVICES
1347. Shri Bheekha Bhai: Will the
Minister of Railways be pleased 1o
slate:

(a) whether it ix 8 fact that a re-
presentation demanding the due re-
servation in different classes of
services for the Scheduled Casteg has
been recently made by one of the
Members of Parliament; and

(b) if so, what action Government
propose tp take thereon?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) The representalion is
consideration,

under

RAILwWAY ZONAL TICKETS

1348. Shri Ramachandra Reddi: Will
the Minister of Rallways be pleased
to state;

(a) the total number of Shatabdi
Rallway Zonal Tickets issued;

(b) the total amount of money”® re-
alised thereon; and

(c) whether in all trains third class
accommodation more than usual was
provided?

The Deputy Minisier of Railways
and Transport (Shri Alagesan): (a)
The total number of Shatabdi tickets.
taking two child tickets as one, issued
during the period 1st April to x16th
April 1853 was 1,11,803 approximately.
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(b) Rs. 33,54,090.

(¢) Extra accommodation wag pro-
vided as and where found necessary
consistent with availability of stock.

CaPITAL OUTLAYS ON RAILWAY LINES

1349, Shri Anirudha Sinha: Will the
Minister of Rallways be pleased to state
the percentage of returns on the
capital outlays on the different rail-
way lines constructed and completed
during the years 1951-52 and 1952-537

The Deputy Minister of Raillways
and Transport (Shri Alagesamn): The
following Railway lines were construct-
ed and completed during the years
1951-52 and 1952-53:—

Date of opening. -
Arantangi-Karaikudi, 29th March 1932,
Mukerian-Pathankot, 6th April 1852
Gandhidham-Deesa, 2nd October 1952.

Returns showing the financial results
of the working of these lines during
the financial year 1952-53 are not yet
available but are due to be submitted
to this office by 31st December 1933.

LAND UNDER PADDY AND WHEAT

1350. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any new land was
brought into paddy and wheat cultiva-
tion in the year 1952-53; and

(b) if so, what are their acreages?

The Minister of Agriculture Dr.
P. 8. Deshmukh): (a) and (b), Sepa-
rate figures for paddy and wheat
are not maintained. In 1952-53, a
total area of over 2 Takh acres was
reclaimed for being put under the cul-
tivation of food-grains,

Ghanis AND O MiLLS

1351. Shri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

*a) the number of oilmills and
bullock-propelled ghauis in India;

(b) the annual consumption of oll-
seeds in ghanis and the amount of
oil extracted thereby;

(c) how far has the Central ~Ofi
Seeds Committee helped the ghani
industry; and s . e o=
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(d) whether the Four Year ghani
Industry Development Scheme of
the Planning Commission has been
launched and if so, how far?

. The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The total number
of oilmills in India registered up-to-
date under the Factories Act, 1948, is
= 2,097. Besides these, there are a num-
ber of small factories as well as these
carrying on oil crushing ag a subsidi-
ary industry. The total numbeF of
ghanis all over the country is estirmt-
ed at 4,32,165.

(b) Reliable information regarding
quantities of oilseeds actually crushed
by ghanis is not available. However,
from some information collected from
the various State Governments during
1949-50, the quantity of oilseeds crush-

" ed by village ghanis was estimated at
. 11.56 lakh tons. The corresponding
quantity of oil produced can be esti-
mated roughly as one third of seed
crushed i.e., about 3.85 lakh tons.

(c) The steps taken by the Commit-
tee far the development of the village
oil crushing industry have been ex-
plained in the annual reports of the
Committee which are available in the
Library of Parliament House. A sum-
mary of the steps taken is. however,
,placed on the Table of the House. [See
Appendix XI, annexure No. 32.]

(d) No. The Khadi and Village In-
dustries Board has formulated the
Ghani Development Programme for
1953-54 costing approximately Rs. 1Y

" lakhs, taking into consideration the
Four-Year Ghani Scheme drawn in the
Planning Commission.

RAILWAY SCHOOLS IN ORISSA

* 1352, Shri Sanganna: Will, the Minis-
ter of Rallways be pleased to state:

(a) the number of schools of all cate-
gories maintained by the Railway Ad-
ministration in the State of Orissa:

(b) the minimum and maximum
acales of pay of teachers working in
those schools; and

(¢) whether the schools have been
affiliated to the University of the
State?

The Deputy Minister of Rallways

and Tramsport (8hri Alagesan): (a)
Three Primary Schools and one Middle

School.
- (b) (i) Minimum Scale of Pay:
Rs. 68—170.

(1Y Maximum  Scale of Pay:
Rs. 100—250,
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(¢) These schools are recognised by
the State Government. There is no
question  of Primary and Middle
Sichor}ls being affiliated to any Univer-
sity.

I Curnivanion o¥ Deep WATIR PADDY

1353. Shri Sanganna: (a) Will the
Minister of Food and Agriculture be
pleased to state when will the two
schemes (i) on deep water paddy and
(ii) for the improvement of hill paddy
he put into operation in Orissa?

(b) What will be the approximate
outlay for the operation of these two
schemes?

(c) Will the cost be borne by the
State or the Centre or by both?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) (i) The scheme
was sanclioned for a period of five years
with effect from 1-4-1950 but the Statc
Government could not find their sharc
of expenditure either in 1950-51 or in
1951-52. The grant sanctioned by the
Indian Council of Agricultural Re-
search was, therefore, resumed.

(ii) This scheme was also sanctioned
for a period of flve years with effect
from 1-4-1950. The State Government
are being asked to expedite thg stari-
ing of the scheme.

(b) (i) The question does not arise
in the case of scheme (i).

(ii) The total cost of this scheme
i« Rs. 1.07.000/- spread over a periond
of five vears (Rs. 47.000/- non-recur-
ring and Rs. 60,000/- recurring).

(¢) The State Government will bear
the entire non-recurring cost while the
recurring expenditure will be shared
equally by the State Government and
the Indian Council of Agrirultural
Research.

FooncraiNs EXPORTED FROM  HyDERABDA

1354. Shri Sivamurthi Swami: (a)
Will the Minister of Food and Agricul-
ture he pleased to state the quantity
of foodgrains exported from Hydera-
bad to other States during the year
1952-53?

(b) What is the price of the export-
ed foodgrains from Hyderabad?

(c) How murh quantity of imported
foodgraing from the other ecountries
has been sent to Hyderabad State?

The Minister of Agricnllure (Dr.
P. 8. Deshmukh): (a) The Basic Plan
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operales by the culendar year. Expo_rts
of foodgrains from Hyderabad during
the years 1952 and 1953 were:—

1952 ... 8,000 tons jowar.

1953 ... 8,900 tons jowar and 209
tons Ragi upto 15th April.

(b) The Export prices for Berari
jowar and ragi are 0-8-0 per
maund and for white jowar Rs. 11-8-0
per maund. :

(¢) Supplies of imported foodgrains
to Hyderabad during 1952 were:—

Rice ... 9,900 tons.

Wheat ... 48,000 tons.

During 1953 no imporied foodgrains
have so far been sent to Hyderabad.

CHECKING OF WEGIHTS OF CONSIGNMENT S

1355. Shri N. P. Sinha: Will the Min-
ister of Rallways be pleased to state:

(a) whether there is any provision
for checking the weights of consign-
ments at the time of delivery in order
to prevent under-weighments of consi-
gng‘lenls by the forwarding stations;
an

(b) if so, what are they?

The Deputy Minister of Railways
;nd Transport (Shri Alagesan): (a)
es.

(b) Certain proportions of consign-
ments received are required f{o be re-
weighed at destinations as a check
mgainst under-weighment of consign-
ments at the forwarding stations. Ins-
pecting officials also carry out sur-
prise reweighment checks.

DBVELOPMENT OF MINOR PORTS

1356. Shri Kelappan: (a) Will the
Minister of Transporl be pleased to
state the results of the hydrograhpic
survey conducted by Mr. Henry Krauss
a Duich expert of the minor ports in
the country?

(b) Which are the minor ports
selected by the National Harbour Board
for development?

(c) Have the National Harbour
Board considered the suitability of
Beypore on the Malabar Coast for
development as an intermediate port?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The services of Mr. Krauss were ob-
tained. at the instance of the Govern-
ment of Bombayv, for undertaking a
survey of the minor ports in that State.
He started the work In September 1952
and is expected to continug it till the
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end of March 1954. Mr. Krauss is en-
gaged in guiding the marine survey
unit of Bombay Government in carry-
ing out the hydrographic surveys of
their minor ports. The abject of the
survey is to ascertain by means of
soundings, the present conditiong of the
approaches to and of the inner waters
of“¢he harbours and to prepare upto
ddté navigation charts of them. The -
data thug collected will enable the
State Government to devise measures
of improvement, wherever necessary.
-

(b) The National Harbour Board has
recommended that for purposes of
develepment attention should be con-
centrated on 18 of the more important
minor ports which will be classified as
intermediate ports. These ports are—
Mandvi, Navlakhi, Bedi, Porbandar,
Veraval, Bhavnagar, Okha, Broach,
Ratnagiri, Karwar, Mangalore, Kozhi-
kode (Calicut), Tuticorin, Nagapat-~
nam, Cuddalore, Masulipatnam, Kaki-
nada and Alleppey.

(c) Beypore is not in the list of
ports considered suitable for develop-
ment ag an intermediate port.

Rice DEMAND BY MADRAS STATE

1357, Shri E. Iyyani: Will the Minis-
tter o{ feood and Agriculture be pleased |
0 state:

(a) the total guantity of rice de-
manded by the Madras State for the
year 1953;

(b) the quantity allotted for the
year 1953; and

(c) how many tong have been allot-
ted from internal procurement and how
many tons from the imported stocks?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) 250,000 tons.

(b) We have promised to meet their
demand in full, if necessary.

(¢) For the period January to April,
1953. 94 thousand tong have been allot-
ted from internal sourceg and 25 thou-
sand tons from Overseas imports.

SUGAR-CANE Cess

1358. Shri H. 8. Prasad: Will the
Minister of Food and Agriculture be
pleased to state whether there iz any
proposal to utllise all sugar-cane cess
collected from a sugar factory. for the
rane development in the area in which
the same factory is located?

The Minister of Agricnlture (Dr,
P. 8. Deshmukh): No,
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_ NORTHERN RAILWAY MANAGER'S SALOON

1359. Shri A, N. Vidyalankar: Will
ﬂt:eteMinister of Rallways be pleased to
state:

(a) whether it i a fact that N.R.
Sdloon No. 3032 is reserved for the
use of the Manager, Northern N
way,

(b) whether it iIs a fact that this
saloon was recently overhauled and if
$0 when the overhauling was complet-

(¢) when the saloon was overhaul-
ed before this; and

(d) what was the cost of recent over-
bhauling and what was the total cost
of overhauling on the previous occa-
sion?

The Deputy Minislier of Rallways
{znd Transport (Shri Alagesan): (a)
€s.

(b) Yes. 12th of January 1953.
(¢) In December, 1951,

(d) The exact cost of the recent and
the previous overhaul is not available
as expenditure incurred on the periodi-
cal overhaul of coaches is not booked
against individual vehicles, Such ex-

nditure is booked under different

eads of account for coaches belong-
ing to different categories.

THEFTS IN RAILWAY WAGONS REPAIR
SHOP AT GHAZIABAD

1360. Shri A. N. Vidyalankar: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that certain
cases of theft of Railway materiél had
been reported from the Railway Wagons
Repair Shop situated at Ghaziabad
during the years 1951-62 and 1952-53;

(b) whether it is a fact that some
persons were caught red-handed and
the material was recovered;

(c) whether it is a fact that the same
person or persons were found misusing

- the Railway P.T.O. passes fraudulent-

ly; and

(d) what action, if any, had been
taken against such persong and if not,
why not?

The Deputy Minister of Railways
and 'l'n.n::ort (Shri Alagesan): (a)
and (b). A statement containing the

uired information is on the
“Table. [See Appendix , annexure
No. 33.]

118 PSD
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The information ig for the period
August 1851 to March 1853. Informa-
tion prior to August 1851 is not rcadily
available.

(¢) No.
(d) Does not arise.

LINKING OF CHANDIGARH WITH KURALI
AND RUPAR

1361, Prof. D, C. Sharma: (a) Will
the Minister of Rallways be pleased to
state whether there is a proposal to
connect Chandigarh Railway Station
with Kurali and Rupar?

(b) When is the proposal expecte
to materialise?

The Depuily Minister of Railways
irnd Transport (Shri Alagesam): (a)
+]

(b) Does not arise.
SociaL GUIDES

1362. Prof. D. C. Sharma: (a) Wili
the Minister of Rallways be pleased to
state the number of Social Guides at
varigug stations on the Northern Rail-
way

(b) Is there any proposal to reduce
this number? '

(¢) If so, why?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The following ig & statement of the
number of Social Guides employed at
various stations on the Northern Rail-
way:—

(1) Delhi

(2) Ambala Cantt.
(3) Saharanpur
‘(4) Amritsar

(5) Jullundur City
(6) Ludhiana

(7) Allahabad

(8) Kanpur

(8) Tundla

(10) Lucknow

(11) Banaras Cantt.
- (12) Hardwar.
(13) Bareilly.

Iglauu—un—-umuuup

(b) No-
(¢) Does not arise.
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CaLcutTA-KAiKa MALL

1363. £rof, D. C. Sharma: Wil the
Minister of Rallways be pleased to
state:

(a) whether any coach for passen-
gers holding third class tickets for
Rupar, used to be attached to the Cal-
cutta Kalka Mail; and

(b) since when it was discontinued
and why?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Prior to 15-11-52 a coach consisting of
inter and third class accommodation
used to run by the Calcutta-Kalka Mail
from Delhi to Ambala and onwards
from Ambala to Nangal Dam (includ-
ing Rupar) by 1 URN Passenger,

(b) From 15-11-52, thig coach was
replaced by a composite coach consis-
ting of first, second and inter class
accommodation, as a result of poor
utilization of third class accommodation
in the through service coach and also
due to repeated requests for provision
of upper class accommodation in the
through service coach between Delhi
and Nangal Dam. From 16-4-53 a com-
posite coach consisting of second and

inter class accommodation only is
Bunning between Delhi and Nangal
am.

MURDERS ON NORTHERN RAILWAY

1364. Prof. D. C. Sharma: (a) Will
the Minister of Rallways be pleased
to state the number of murders com-
mitted on the Northern Railway during
the year 19527

(b) How many of them have been
traced?

(c) What steps hgve been taken to
prevent such murders?

The Deputy Minister of Railways
z‘nd Transport (Shri Alagesan): (a)

(b) 3.

(c) Steps taken include provision of
armed police patrol and police in plain
clothes on all important Mall and pas-
senger trains and frequent checking
of safety fittings provided on the win-
dows and doors of carriages.

L.OADING OF WAGONS FROM RAIPUR RAILWAY
STATION

1365. Shri B. N. Misra! (a) Will the
Minister of Rmilways be pleased to
state the free time allowed' for load-
ing a wagon at the Raipur goods shed
in Eastern Railway?
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(b) Is it a fact that at Raipur zall~
way station booking of full loads in
covered and uncovered wagons, is to-
tally stopped, for all kinds of goods
and for all directions?

(c) If so, what are the reasons for
that?

. (d) Is it a fact that at Raipur there
is no short supply of wagons after
meeting the demands of Government?

The Deputy Minister of Rallways
and Transporl (Shri Alagesan): (a)
Six day-light hours.

(b) No, it is not a fact that at Rai-
pur railway station booking of full
loads in covered wagons is totally stop-
ped for all kinds of goods and for all
directions. In March, 1953, a total of
419 wagons were allotted at Raipur for
goods traffic, During the first 9 days
of April, 1953, a total of 114 wagons
were also allotted at the same station.

(c) Does not arise.

(d) No. At Raipur station, there
has been a shortage of wagons from
time to time after meeting the de-
mands of Government.

HELICOPTERS

1366. Shri 8. V. Ramaswamy: (a)
Will the Minister of Communications
be pleased to state the cost of a heli-
copter?

(b) How many passengers and how
much luggage can each helicopter
carry?

(c) What is the cost of running a
helicopter service for a distance of
about 300 miles a day?

(d) What are its requirements in
personnel landing ground and other
technical equipments?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The cost
of a helicopter might range between
Rs. 200,000/- and 700,000/- or more
ex-works. depending on its type and
capacity.

(b) This depends on the type of heli-
copter. A Hiller-360 can carry a pilot,
two passengers and 250 lbs, of bag-
page, while a Sikorsky $-55 can carry
2 pilots and 10 passengers besideg lug-
gage.

(¢) The direct operation cost of the
Hiller-360 helicopter or an equivalent
type would be about Rs. 200/- per
flying hour if it flies a distance of
about 300 miles a day. The correspon-
ding cost for Sikorsky S-55 would be
about Rs. 465/- per ng hour.
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(d) For landmg ground, an area of
about 300 ft. x 300 ft. with turf or
tarmac surface should be suitable.
Other operational requirements as com-
pared to those for aircraft operations,
should be modest, but details are not
available, since helicopter operations
are still in an experimental stage.

CoPPER CHLOROPHYLL

1367. Sardar A. 8. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that chloro-
phyll extract has been prepared and
is potentially of great value in tis-
sue stimulative and wound healing
ointments;

(b) whether copper chlorophyll and
copper scholophyll are obtained to
the extent of 60 to 70 grams per kilo-
gram of dry leaves of the Indian sting-
ing metal by the process which has
been developed at the Forest Researcn
institute, Dehra Dun; and

(c) whether copper chlorophyll is
employed in the U.S.A. in a variety of
preparations?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Claims to this
effect have been made but the advice
given to me is that they have not been
substantiated by scientific data.

(b) Yes.
(¢) Yes.

RESEARCH INSTITUTE OF SUGAR-CANE IN
Ul P.

1368. Shri B. N. Roy: Will the Min-
ister of Food and Agriculture be pleas-
ed to state whether Government pro-
pose tp establish any Research Insti-
tute of sugar-cane in Eastern U.P. or
Western Bihar?

The Minister of Agriculture (Dr.
P. 8. Dellmmkh) No. This is the con-
r:ernt of the respective State Govern-
ments,

EXPENDITURE ON RAILWAYS

1369. Shri K. C. Sodhia: (a) Wil
the Minister of Railways be pleased to
state whether it is a fact that freight
charges on Railway materials includ-
ing coal and other fuel are not going
to be shown as an item of expenditure
on Railways?

(b) If so, what is the probable
amount which will be cut down on the
expenditure side on this account?

(c) Why has this ckange been made?
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The Deputy Minister of Railways
;nd Transport (Shri Alagesan): (a)
es.,

(b) Probable amount for 1952-53 is
Rs. 16,30,97,000.

(c) To obviate unnecessary inflation
of the earnings and expenditure of the

allways, since the amounts appear
both on earning as well as on the cx
penditure sides.

FoOResTS

1370. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total annual expenditure on
the maintenance of the forests under
the Central Government; and

(b) the total income derived from
the forest produce during the year
1850-51?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
Central Government does not maintain
any forests except those in the Anda-
mans. The annual income and expen-
diture for the latest three

which flgures are available were as
under:
Income Expenditure
Year Rs Rs.
Lakhs Lakhs
1949-50 70.23 64.29
1950-51 50.65 61.25

1951-52 73.36 8.21
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The Deputy Minister of Rallways
and Transport (Shri Alagesam): (a)f
and (b). Yes. At about 22—40 hours
on 15-4-1953 while No. 77 Up Goods
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wag running between Raya and Mathu-
ra Cantt. stations, a wagon on the
train derailed due to breakage of
journal of its right side leading wheel.
Six other wagons and a brakevan be-
hind it also deralled in consequence.
The line was cleared and through com-
munication restored at 11-10 hours on
16-4-1953 i.e. within about 124 hours
of the accident.

GODOWNS IN TRIPURA

1372, Shri Biren Dutt: (a) Will the
Minister of Food and Agriculture be
pleased to state the charges levied on
the private godown holders in Tripura
for stocking procurement rice or paddy?

(b) What amount has beén spent for
llmggénsga ogodowns in Tripura in the year

(c) Is there a difference in the char-
xtlas 1$vled on the godowns in the same
place?

(d) If so, what are the reasons for
the difference in the rate per square
foot of rented areas?

. The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). During
the year 1952-53 a sum of Rs. 13,091/~
has been spent g@n rent of godowns.

(c) Yes, there is a difference in the
charges for the various godowns.

. (d) The reasons for the difference
in the rate of rented godowns are loca-
tion, type and conditions of the go-
downs and their storage capacity.

SCHEDULED CASTES CANDIDATES IN POSTAL
SErvicEs

1373. S8hri Ganpati Ram: Will the
gu;:g:r of Communicationg be pleased
e:

(a) whether selection of candidates
for postal clerks is going to be made in
UP. in the near future, for which the

stal examinations were held a few

ays ago;

(b) the number of candidates who
appeared in the examination and the
total number of Scheduled Castes can-

didates who applied for and appeared
in the same;

(c) whether any direction hag been
given to the State Selection Board by
Gc;vemm;n;n to obthemﬁﬂt.lhe reservation
rules an up uota of the
8cheduled Castes; and N

(d) the number
L mef“ g of 7acaneles adver-
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) Out of 6,722 candidates who ap-
peared in the last Recruitment Exami-
nation held in the Uttar Pradesh Cir-
cle, the number of Scheduled Castes
candidates who applied to sit in that
examination was 299. 249 of the latter
number actually appeared in the exa-
mination.

(c) Yes.

(d) The number of vacancies was
not advertised.

SUPPLY OF WAGONS FOR IRON AND MAN-
GANESE ORES

1374. Shri Deogam: Will the Minis-
ter of Railways be pleased to state:

(2) whether it is a fact that request
for sidings at the cost of the parties
on the Barbil Branch of Eastern Rail-
ways, where there are many mine-
owners, was rejected or refused;

(b) the pumber of wagons supplied
on an average per day for loading of
iron and manganese ores from Bara-
jamda area (including Barbil, Noam-
undi and Danguaposh) during the
period from 1st October, 1852 to 31st
March, 1953; and

(c) the average number of wagons
supplied per day at Badampahar and
Kuldiha during the same period?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes, due to insufficient line capacity
and the large number ol applicants.

(b) Average daily number of wagons
supplied for the loading of iron and
manganese ore from Barajamda area
from October 1852 to March 1953 was
101 wagons.

(c) The average number of wagons
supplied daily at Badampahar and

Kuldiha during the same period was
14 wagons,
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AT A g AT ewAl &
Freat & g2 wI E ; qur
(%) afz &, a1 fFar &tz #aY ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (d). Standard fares apply in both
cases but in the case of Gwalior-Sheo-
pur-Kalan Section the mileage for
cnarge inflated to 13 times the aclual
distance continues to apply while in
the case of Gwalior-Bhind Section
similar inflation has been discontinu-
od from 1-1-52 in pursuance of the
genocral policy not to permit inflation
in mileage except in the case of Hill
and Semi-Hill Sections on account of
the higher cost of construction, main-
tenance and operation on such sec-
tions. Consequently. the chargeable
tarz per mile over Gwalior-Sheopur-
Kalan Section works out higher by 50
per cent. than that over Gwalior-Bhind
Section.

CaTeri~G ON Rannways

1376. Shrimati Tarkeshwari Sinha:
¢2) Will the Minister of Railways be
plensed to state the actual amount of
tnss incurred by Railways on the ca-
cerine side, since 18507

() What is the total number of non-
Government Railway  catering  2on-
tractors?

¢V Whnat is the total amount of li-
cener-foe naid by them every year?
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The Deputy Minister of Railw
and Transport (Shrl Alagesan): g?
The loss on departmental catering
undertaken on the Eastern and South-
ern Railways amounted to Rs. 19 lakhs
approximately during the 3 years from
Ist April 1950 to 31st March, iv33,

(b) The total number of . catering
and vending contractors working on
Railways is about 4000,

(r) Approximately Rs. 25/- lakhs
per annum

AGRICULTURAL WORKERS

1377. Shri Namadas: Will the Minis-
ter of Labour be pleased to refer to
the statement placed on the Tahle of
the House., with regard to the fixation
of minimum wages to the agricultural
wnrkers in answer to unsiarred ques-
tion No. 64 asked on the 14th Febru-
ary, 195% and place on the Table of
the House a statement showing the
rates of minimum wages fixed or noti-
fied for sgricultural workers in vari-
ous States?

The Minister of Labour (Shrl V. V.
Giri): T place on the Table of the
House two statements showing (i) the
minimum rates of wagey fixed by the
various State Governments and (if) the
minimum rates of wages notified under
soetion 5(1)(b) of the Minimum Wa-
ges Act. 1948 but not yet finalised.
See Appendix XI, annexure No 34.]
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HOUSE OF THE PEOPLE
Wednesday, 6th May, 1933

The House met at a guarter Past Eight
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part 1)

9-15 AM.

DEATH OF SHRI SHANMUKHAM
CHETYY

Mr. Deputy-Speaker: I have to inform
the House of the sad demise of
Shri R. K. Shanmukhsm Chetty who
died at Coimbatore on the 5th  May
1953, al the age ol 8l Blurl Chetlty
was a Member of the Central Legisla-
tive Assembly for several years and
became its President in 1933. He
was President of the Indian Tarif
Board from 1945 to 1047 and was
Head of the Government of India Pur-
chasing Mission in America. He visit-
ed the UK. as India’s delegate to the
National Convention and represented
India in Australia- at the Empire
Parliamentary Association Conference.

also represented Iaidia at the
Bretton Woods Conference (U.S.A))
in 1844, He was Dewan of Cochin
State from 1938 to 194!. When India
attained independence he joincd the
Central abinet and was Finance
Minister for over a year., Lastly he
was Vice-Chancellor of the Annamalai
University. He had rich and varied
experience in various walks of pub-
lic life. He was one of the leading
citizens of South India.

The House will oin with me In con-
veyinﬁonu.r condolence to_his family.
The use may stand In silence for a
minute and express its sorrow.

132 PSD.
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LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to
inform hon. Members that I have re-
ceived the following let‘er from
Tekur Subrahmanyam:

“The hon. Shri Justice Lakshmi
Shanker Misra, Chief Justice of
Hyderabad High Court who has
been appointe by the Govern-
ment of India to enquire
into the future of Bellary Taluk
vis-a-vis the Andhra State has
arranged to commence his en-
quiry from 1st May, 1953.

Being pressed to stay here for
the duration of the enquiry, I feel
that 1 should stay here for this
period.

I request you to kindly permit
me to be absent from the sittings
of the House for the duration of
this enquiry.”

Is it the pleasure of the House that
permission be granted to Shri
Subrahmanyam for remaining absent
from all meetings of the House for
the remaining days of the cyrent
vession?

Leave was granted,

MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I lLave to repurt
the following message recelved from
the Secretary of the Council of States:

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
nesg in the Council of States, I
am directed to inform the House
ol the People that the Councll of
States, at its sittings held on the
5th May 1053, agreed without
any amendment to the Ealaries
and Allowances of Officers of
Parliament Bill, 1953, which was
passed by the House of the Peo-
ple at its sitting held on the 28th
April, 1953
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STATTITOTT R LAW . WTINI
TER'S SPEECH RE SPEAKER'S
CERTIFICATE ON INDIAN INCOME

TAX (AMENDMENT) BILL

The Prime Minis'er and Leader of
the House (Shri Jawaharlal Nehru):
T crave your leave, Sir, and the in-
dulgence of the House, to refer to
certain incidents which took place in
this House as well as the other House
In the -course of the last week. and
which somewhat disturbed the normal

\ serenity of the work of Parliament.
Unfortunately I was not here then,
but since my r-tur:, I have c¢ndea-
voured to acquaint myself fully with
.what happened ‘n both of the
Houses of Parliament.

/y Under our Constitution, Parliameot
econsists of our two Houses. each
!u.n('t.ioninﬁ: in the allotted sphere laid
down in that_Constitution. We derive
authority from™  that Constitution.
Sometimes we refer back to the prae-
tice and conventions prevailing in the
Houses of Parliament of the United
Kingdom and even refcr erroneously
to an Upper House and a Lower
House. I do not think that is cor-
rect. Nor is it helpful always to re-
fer back to the procedure of the
British Parliament which. has grown
up in the course of several hundred
years and as a result of conflicts ori-
f{lnally with the authority of the
ing and la‘cr betwecn the Comnions
and the Lords. We have no such
history behind us, though in making
our Constitution we have profited by
the experience of others. Our guide
must, therefore, be our own Consti-
tution which has clearly specified the
functions of the Housc of the People
and the Council of Stales. To call
either of these Houses an Upper
House or a Lower Houss is not cor-
rect. Each House has fyll authority
to regulate its own procedure within
the limit3 of the Constitution. Neither
House, by itself, constitut:s Parlia-
' ment. It is the two Houses together
i that are the Parliament of India.

The successful working of our Con-
stitution, s of any democratic struc-
ture. demands the cloze:t co-operation

[ between the two Houses. They are

+in fact parts of the same structure

y and any lack of that spirit of co-

 operation and accommodation would

. Jead to difficulties and come in

y way of the proper functioning of our
Constitution. It is. t-erzfore, pecu-
liarly to be regretted that any sense
of conflict should arise between™ the
twn Ifousecs. For thuge who are in-
terested in the success of the great
experiment in nation-building that we

\ to what these are, the
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lhave embarkcd uwpon, it is a para-

mount duty to brinz about this close

co-operation and respect for each
|o'ther. There can be no constitu-
tional differences between the two

y Rouses, becaus: the final authority is
- the Constitution itself. That on-
stitution treats the two Houses equal-
ly, except in certain flnancial mat-
rters which are to be the sole purview
of the House of the People. In regard

& . t pcaker is the
| nal authority. / /

This position is perfceily clear and
cannot be and has not been challeng-
ed at any stag:. Unfortunately, some
words were used - by jny colleague,
the Law Minister, in specaking in the
Council of States on April 29th, which
led to a misunderstanding. That mis-
understanding could have been easily
removed by a direct reference to him,
This was not done and the matter
was raised in the House. Further
misunderstanding then arose as bet-
ween the two Houses and questions
of privilege were raised and it was
stated that the dignity of this House

ﬂhfad been affecied.

<
( ./,ZMI of us are jealous of maintaining

the dignity and authority of
House and of the Speaker whp re-
presents this House. Indeed, all of
us are anxious to ma'ntain the digni-
ty and authorily of both Houses which
constitute Parliament. My colleague,
the Law Minister, 1is as anxious as
any of us ‘o ma’'nfain that dignity and
authority and it has been a matter of
the grenfest regret to him that any
words of hig shiould have led peopla
to believe otherwise and further led
to certain occurrences in both Houses
which disturbed for a while the co-
operative and friendly atmosphere
which must of necessily prevail in
both Houses of Parliament. Owing to
some of these occurrences, he was
placed in an embarrassing position,
where to carry out the directions of
one House might appear as if he had
ignored the directions of the other,
In this dilemma he might have pro-
duced an impression of not havin
shown the usual consideration~ whic!
is the duty of every Memher. But
that was far from his intention and
he regrets it and trusts that the
House will acrept his apology for anj
mistake which he might have ina
vertently commit‘.ed.mj

this

So far as the facls are concerned,
they aré clear, although unfortunately
my colleague, the T.aw Minister, was
not aware of all of them at the time
the first reference was made to this
matter in the Council of States. It
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Is clear and hevond pn:sibility of dis-
pute that the Speaker’s authority s
flual in  declaring that a Bill is a
Money Bill. When the Speaker
gives his certificate to this effect, this
cannot be challenged. The Speaker
has nn obligetion ¢n consult any one
in coming to a decision or lnh_f_iv
His certificate. @ But he has himse
decided to ask for the opinion of the
Law Ministry In every case that has
arisen since the commencement of the:

Constitution in 1850, before he re--
cords his decision/ In the present
case, numely the " Jdian Income-ig

Amendment) Bill, when the Bill

rst received, the Law Ministry ad-
vised that it was a Mnney Bill. It
was subsequently relerred to the

Belect Committee and thereafter eon-
sidered by the House uf the People

on the 23rd April 1953. The Speaker
raised the question himself as to
whether tie Bill 47 smended by the

Select Committéee was a Money Bill
and directed that the Law Ministry
be approached and asked again to re-
examine the pogition as also to give
the grounds on wh'ech they think that
the Bill was a Money Bill. The
Ministry of Law replied on the 24th
April 1953 saying that the Bill as
amended by the Select Committea
was a Money Bill and gave reasons
for their advice., Thereupon the
Speaker came to the decision on the
25th April 1853 that the Bill as pass-
ed by the House of the People was a
#¥onoy Bill and 1-t.r.sigred the cer-
tificate embodying this decision.

It will be observed that every care
was taken by the Speaker to scek the
advice nf the Law Ministry at vari-
ous stages, although there was no nb-
ligation on him to do so. Unfortu-
nately, the Law Minister himself
though undoubtedly responsible for
the advice of his Ministry, was not
himself aware of these references at

that time. As soon as the Law
Minister became aware of this on
April 30th "he brought these facts to

the notice of the Chairman of the
Council of States.

These are the facts. _ An error,
which is regretted, led to a good deal
of misapprehension and some feeling

in both Houses. The dignity ot\

either House of Parliament {s pre-
cious to everyone of us. Not only
is each House anxious to maintaln

I« nwn A'onity Wit T p= rure, that |

it is eoually anxious to mainiain the
dignitv of *he nthor F~use which fs?
equally a part of Parliament. The
dignity of ‘enrh House ‘e revresented
by the Speaker and the Chuirman and

e
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every Member  of ~ Parlizmenr, in
whichsver Housc he may be, must
respect that dignity and authority.

I earnestly trust that these unfor-
tunate incidents will he' trested as
closed now and that gny feeling of
reseniment thal might have arisen
will pass away and the twc Houses
will function . riendship and co-
operation, m ning the high dig-
nity of Parliam gnd furthering the
public good. .

o Qo Wro wi (v gy )
&, &3 oI ¢

The Minitser of Law and Minority
Affairs (Shri Biswas)' May I be
permitted 1o say ju.t a few words to
completcly associate myself with the
statement which the Primge Minister
has made? Nobody mere deeply:
regrets than myself the unfortunate’
incidents which marred the serenity
and, if I may add without 1:lisz'eiil:>ﬂ-ct..g
the dignity of either House of Par-
liament during ‘he last week-end. Tt
grieves me to think that I should
have happened to he the cause of all
this trouble. I had already assured
this House at the earliest opportuni- )
ty I had to do so that it had never
been my intention to cast any reﬂec-}
tion upon the Snecaker or upon the !
dignity of the House. All that I can
do today is to repeat that assurance, \
and to say that if hv my words or i
actions I had unwittingly given any
offence to anybody or to the House, I |
am sincerely sorry, and offer my pro -
foundest apology for it. T hope the
curtain will now finally be rung down
on this episode, and rclations of the

utmost cordiality will be restored
between the two Houses.
Shri 1. N. Mukerjer (Calculta

North-East): I do not want to dis-
cuss the statements which have been
made because it is not my intention
in the least to distuib the atmosphere
sought to be created by those state-
menfs, But I wish to recall a sug-
gestion which you, Sir, made your-
self. And that was that you wanted
to have a meeting of r-presentatives
of different Groups in Parliament to
discuss certain matters which have
arisen {n connection with these inci-
denits. We do not want those mat-
ters to be discussed on the floor of
the House but we did think that vou
woiid call that ma2:t n7 wi‘re across
the tahie ws cou'd sit forether and
discuss those th'n7s and thon vey. A
haps the ohirctin whicrh the Prime
Minis‘er and the Low “inister have
in view would be consol'da‘ed. And
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that s why I_request you to see to
it that that “meeting of representa-
tives of different Groups along with,
I hope, the Leader of the House is
arranged as soon as possible so that
we can really and truly say good-bye
to the rather unsavoury incidents
which have happened and write a
new chapter in the relations between
the two Houses

Sari B. S. Murthy (Eluru): As far
as this incident is concerned we are
all very happy that it has ended well.
But there is one important point
namely the resolution of the Council
of States which is agitating our
minds. 1 would also like to have
your consideration us well as the con-
slderation of the Leader of the House
on that matter and you may take an-
other oppdrtunity to clarify this.

Shri Jawaharlal Nehru: Sir., I am
not aware fully of what cxactly you
were good enough to say on a pre-
vious occasion. That is for you to
determine, Sir, On coming back
here day before yesterday I took the
earliest opportunity to acquaint my-
self with the situation and I thought
it only right that I should place my
views, with all respect, before this
House—which I have done now, after
acquainting myself with the facts.
And in the course of the statement I
have made a further suggestion that
this particular matter might end.

As for any other consideration,
apart from this particular matter, it
is open to you, Sir, to take any such
steps as you may desire.

Mr. Deputy-Speaker: I think this
matter may be considered. The other
day when the resolution was read out
here hon. Members thought that the
other House ought not to have pass-
ed that resolution—that was the feel-
ing expressed on the floor of the
House—and they wanted to raise
there and then the question as to
whether it is open to the other House
to pass a resuvlution asking the hon
%l‘w Law Minister not to attend this

ouse,

And one other question of privilege
was raised, apart from their taking
exception to the conduct of the Law
Minister. So far as that portion 1is
concerned, it is over. WMth respect
to the other matter, it is true I said
that the matter of privilege as to what
ought to be the relationship between
the two Houses ought to be consider-
ed in a calmer atmosphere and there-
fore, if necessary, I said after consi-
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dering that matter I will send for
the Leaders of the various Groups
and Parties in this House and try to
find out what ought to be done in a
mattér of this kind which involves
the "relationship between the two
Houses; and thereafter I wanted to
have a meeting, the next day or so,
and informed the hon. Deputy Leader
of the Congress Party and of the
House, Maulana Saheb. He natu-
rally wanted that we should walt un-
til the hon. Leader returned. So, this
matter may be considered as to what
ought to be the relationship between
the two Houses, DBarring that, I
think, from the statément that has
been made by the hon. the Prime
Minister, the other matter must be
treated as closed, and it has brought
about a harmony and a very happy
relationship, I am sure, between the
two Houses, and has calmed down the
atmosphere in this House. The
other matter may be considered at
leisure, I will consult the Leaders
of various Groups and the hon. the
Leader of the Housé and examine that
mafter which may have far-reaching
consequences later on,

Dr., 8. P. Mookerjee (Calcutta
South-East): May I ask whether
the hon. the Leader of the House has
applied his mind to the situation
created by the passing of that resolu-
tion? It is not for us to discuss it
now because I think he Is going to
address fhe other House this morn-
ing. But this question has got to be
settled some how without worsening
the atmospheré which has been crea-
ted by the two statements which we
have just heard. .

Shri K K, Basu (Diamond
Harbour): Otherwise that would be
a very bad precedent.

Mr. Deputy-Speaker: So far as the
question relating to the privilege of
the House is concerned it is unneces-
sary to refer to it al present. I am
sure that matter can be gone into. If
it is a question of {:Srivilege. the hon.
the Home Minister there in charge
of the Committee of Privileges, and
also the whole House......

Dr. 8. P. Mookerjee: No question
of privilege.

Mr. Deputy-Speaker: ... .. and all of
us can discuss it

Shri Vallatharas ., (Pudukkottai):

The question is whether this House
has the power to summon any Minis-
ter in connection with the business of
the House. Unless that is decided
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we consider it derogatory to our bers of the Corporation. That I re-
Erestige., You do not know what gard as a very Important change In
appens in the streets where we are the Bill.

taunted by some Members. The
question is whether we have the
power to summon any person con-
nected with the business that this
House has to perform. We are not
concerned with personalities. But
this is a question which must be
settled at the earliest, or else there
will be no good relationship between
the two Houses. Persons go on
saying that “we have dominated”,
others listen without resorting to a
uarrel. I do not know how the hon.

¢ Deputy-Speaker who felt so much
on that day, moderates it today. He
sald that “nothing will be wanting on
my ﬂart fo establish the presiige of
this House”, What is the pres of
this House? I sumbit it is a very
. serious question.

Mr. Deputy-Speaker: I understand.
But we are not discussing the whole
matter at present.

— o+ —

AIR CORPORATIONS BILL

The Minister of Communications
(Shri Jagjivan Ram): 1 beg to
move: '

“That the Bill to provide for
the establishment of Corpora-
tions, to facilitate the acquisition
by the Air Corporations under-
takings belonging to certain exist-
ing air companies and generally
to make further and better pro-
visions for the operation of air
transport services, as reported by
the Select Committee, be taken
into consideration.”

Mr. Deputy-Speaker: Order, order.
Such of those hon. Members who do
not want to stay may easily and silen-

tly go out.

Shri Jagjilvan Ram: I will start by
expressing my thanks to the Members
of the Select Committee who devoted
with great care and attention much
time to thig Bill, keeping to the sche-
dule for the presentation of their re-
port to the House. The Select Com-
Mmittee went in great detail into the
provisions ¢f the Bill and have made
certain important changes. Though
the changes are very few, some of
them are very important. I will
briefly deal with those changes first.

The Bill, as drafted, did not lay
down any disqualification for the
members of the Corporation. The
Select Committee went into that mat-
ter and it has - generally 1laid down
important conditions which wi'l be
regarded as disqualifications f<: mem-

The other amendment made is for
the provision of the development of
air transport in this country as well as
in the international sector. Though it
was implled that the Corporation
will make every effort to develop the
industry, it was not* expressly men-
tioned and the Select Committee has
taken care to specifically provide that
the development of the industry will
be one of the items of the programme

' of the Corporation.

The Bill has provided that all em-
ployees who were serving with the
existing alr companies before the 1st
of June, 1952, and are still in gervice,
will be taken over by the Corporation
when the airlines are taken over. 1t
has been reported from certain quar-
ters that when the talk of nationalisa-
tion came in, due to certain reasons,
some of the employees working before
the said date have been illegally dis-
charged or have been victimised. So, a
provision has been made that In case
Government is satisfled that any par-
ticular employee has been illegally or
unjustifiably discharged or dismissed
from the service of a company, the
Government may direct the Corpora-
tion ‘o employ that particular emn-
ployee. ] think this Is an important
change so far as the employees are
concerned.

It has been provided that on the
Air Transport Council one person who
is experienced in labour matters will
be appointed and he will be an em-
ployee of the Corporation. The re-
ports of the activities of the Corpora-
tion for the previous year and the
general forecast of the programme for
the ensuing year are to be laid before
Parliament. All rules framed under
this Bill will have to be laild before
Parliament. These are the few
changes which the Select Committee
has effected.

Certain questions have been raised
in the minutes of dissent submitted by
some Members of the Select Com-
mittee. At this stage I do not pro-
pose to deal with those matters in any
great details because some of these
questions are bound to be raised at
the stage when we are considering Lhe
dalllsesl‘ Hm-.rsdoever. tctirﬁyinc:ns a
reply advance a is stage or
howsoever {n deta@’Y may deal wilik
those matters, some of those matters
are bound to oe raised in the s of
amendments to lhe clauses and thes
fore I do not want to take the time of
the House at this stage“when T know
that we will have to deal with thcia
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at a subsequent stage. I would like
to :nention some of the matters whicn
have been raised and deal brietly
with them.

More than oune hon, Member has
raised the guestion that there should
be only one Cocporation. 1t has also
been stated thair the Pianning Com-
mission o ity repurt on the Five Year
Plan has suggested tha* there should
be only one Corporation or only one
organisation for running both the in-
ternal and international scrvices. That
is true. When the Planning Com-
mission first considered this mat'er,
we camre to the conclusion that it will
be better to have only one Corporation
and ‘t, was includczd in the report of
the Planning Commission. At a sub-
sequent stage when the malter was
examined rather in greater detail, it
was realised that it will te advantage-
ous to have two Corpora‘ions in ihe
initial stages. The matter was dis-
cussed with the Planning Commission,
fit, was discussed in the Cabinet where
more than onuv imember of the Plan-
ning Commission alsu participaled
and it was unanimously decided in
consultation with the Planning Com-
mussion that there shou'd be two Cor-
purations to start with.

It has been suzgested here and ou'-
side also that if it is neccssary to run
the in*ernational and intcrnal services
suparately, that purpose can be served
by having one Corporalion with two
wings known as the external wong and
the internal wing The argumen’
urged in favour of such an arrange-
ment is that there will be economy
secondly there will be a scope for the
investment of the surplus money ar-
ned by the international services for
the development of internal roules
snd thirdly, there will be opporiuni-
ties for the employees both in thq in-
ternal and international services 1o
work in different types of aircraft
which may be employed by the inter-
national and internal air lines, The
very arguments which have been
urged in favour of one Corporation
with two wings support that there
should be two separate Corporations.
In the first place it is urged that the
surplus earnings of the international
wing may be utilised for the deveiop-
ment of internal routes. If there is
only one Corporation with two wings,
there will be a constant conflict oet-
ween these two wings as to whether
more money should be invested in the
international sector or more money
should be invested for the develop-
ment of the *ternal routes,

Everybody will agree that we have
to maintain a higher standard for the
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international routes. Of ‘course, the
minimum standard of salety has to pe
mainulaised both ror the international
and internal routes but for the inter-
national route, where we have to com-'
pete not only wiih airlines of our own
countty but airlines of other nationa-
lities’ which are much more developed
than we are at presen', we will have
to mainia.n asiandard for our interna-
tional services which, from any ac-
count, should not be inferior to those
provided by other nations. There-
fore, we will have to spend compara-
tively more, not necessarily in amount
but in percentage, for the internation-
al services than for the internal ones.

Ar 1 said on previous occasions—I1
do not want to repeat that in extenso
—the Air India International has es-
tablished a reputation for itself. It
is a fine organisation. It is today re-
garded as one of the best, if not the
best airlines in the world, We should
not take any chance by which, in any
way, the reputation or efficlency of
1thatt fine service is affected in the
east.

What will be the additional expendi-
ture if there are two Corporations in-
stead of one: that point also was
exarnined, As I told the House on
the previous occasion, it will mean an
extra expenditure of nearly Rs. six
lakhs per year. But, if by any
chance, the service is affected even to
the extent of ten per cent. we are
likely to lose much more than Rs. Six
lakhs. So, we want to take every
possible precaution that the reputa-
tion of the Air India International |is
not affected in the slightest measure.

We have got, in the employ of the
companies, both the Air India Inter-
national and the Internal companies
fine young men who could compete in
iheir technical skill with person from
any country. They have proved
their mettle in handling aircraft of
various designs. It will be my en-
deavour to see that these young men
are encouraged and given all possible
opportunities for enhancing the
technical skill which they possess and
for handling new types of aircraft
which we might be importing in this
country either for internal or external
services.

There may be many arguments;
some of them I had advanced on the
previous occasion. I do not want to
repeat them. But, the one outstand-
in1 consideration has been, and I de
not want {o make it a secret, that In
the initial stages, during the process
of integration of a large number of
employees, during the process of the
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amalgsmation of a large number of
companies into one, we do not wan!
to take a chance of a contingency
wilch in the slightest measure may
affvet tne eflicicney or reputation of
tne international service. That has
‘been the one consideration why we de-
cided in favour of two Corporalions
to start with. Afler the integration has
been completed and after the services
have been fully stabilised and we
find that both tne Corporations have
been placed on & sound footing, we
will certainly cons.der whether the
time 'has not .arrived when both the
Corporations could be amalgamated
into one. That we have in mind.
want to assure the House that this
position will he examined et the ear-
liest possible opportunity and if Gov-
ernment feels that it will be more ad-
vantageous to have only one Corpora-
tion, nothing should prevent the Gov-
ernment from amalgamating both the
Corporations and having only one for
running both the internal and exter-
nal services,

A question has been raised about
the strength and character of the
members of the Corporations, and
suggestions have been made. There are
conflicting  suggestions. Some say
that the numbter should be reduced
and the number should be between
three and five, that all the members
should be whole-time employees
of the Corporation. Some suggest
gest that there should be a majority
of official members. Others sug-
gest that there should be a majority
of non-official members. The provi-
sion as It stands in the Bill is elastie.
It is flexible &and all these things
could be provided. The idea at pre-
sent is not to make gll the members of
the Corporations whole-time. A cer-
tain number of them will be whole
time members and others will be part-
t{ime. Representatives of the wvarious
Ministries on these Corporations will,
mnaturally, be part-time officers. The
nrovision as it stands is rather flexi-
ble and it gives power to the Govern-
ment to appoint such persons in such
proportions as may be deemed neces-
sary ‘o carry on the work of the Cor-
porations efficiently.

Some.hon. Members have suggested
that there should be a Selection Com-
mittee. Ewver since the question came
up before me, I have been consider-
ing that the integration of the staff or
employees whose number comes to
between 8000 and 9000 will be a tre-
mendous job, It will be further a
tremendous job fromr the following
point of view also; the same category
of employees with the same experi
ence and qualifications might be get-
ting different scales of salary and al-
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lowances In different companies
integration will be a t problem;
also, fixing of seniority, juniority an
all theze (h:nys. I myself thought
that it would be better to have some
sort of an independent Committee to
integrate the employees of the diffe-
rent companies. But, it is not neccs-
sary to provide it in the Bill itself.
That would have to be done and 1
assure the House that we will se* up
o Committeec with a Chairman, who
will be an indepcendent person, o in-
tegrate the services of the differcnt
companies into one.

Shri Vallatharas (Pudukkottai): It
the hon. IN'nister would be pleased to
say that there will be at least one or
two persons who will constitute the
Commit‘ee and the nature of the per-
sons who will constilute the Commil-
tee, that would be gratifying news.

Shri Jagjivan Ram: It iz not a

question of one or two. It will be at
the most three persons.
An Hon, Member: The names?

Shri Jagjivan Ram: We have not
yet decided about the personnel. The
Chairman may be an independent per-
son, say, some retired High Court
Judge or a retired membsr of the
Public Service Commission or soine
one like that.

An Hon, Member:
tired Minister?

Shri Jagjilvan Ram: Suggestions
have been made that for going into
the details of the spare parts, etc,
there should be an Expert Committee.
Obviously for that purpose, we will
have to depend upon experts. My idea
is to have a Committee of experts
drawn from the Directorate General
of Civil Aviation, one or two experts
from the existing air companies which
are merging into the Corporations and
some experts from the Hindustan
Aijrcrafts,. A Committee constituted
of experts will have to go round to
check stores and spares and other
things. This could only be done by
experts and by nobody else.

On the question of compensation
conflicting views have been expressed.
In my opening speech, I dealt with the
various alternatives which we examin-
ed before we decided in favour of the
one which is included in the BIll

I may briefly examine here the vari-
ous proposals which have been urged.
Firstly, market value of shares as &Iﬂ
existed on a particular date in June
1952. I have dealt with that ques-
tion, and I do nmot to
those very argu ts. The
suggestion is: cost of assqts minus de-
preciation and Reserve Fund.  Per-

Why not a re-
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haps, many friends might not be aware
that the amount diverted to the De-
preciation Fund by various companies
differs greatly. One or two comn-
panies have not even cared to divert
a single farthing to the Depreclation
Fund. Now, 1if from the purchase
price of the assets, the amount of De-
preciation and Reserve Funds is to be
deducted, it means that those who
were prudent, those who were cauti-
ous and those who took care to provide
for the future replacement of their as-
sets should get less than those who
did not care—I will not say whether
they were efficient or inefficient; il is
for the House to decide—to put a sin-
gle penny in the Depreciation Fund,
and that the latter should get just the
cost price of their assets without any
deduction because they had not diver-
ted a single farthing to the Deprecia-
tion Fund or the Reserve Fund. So,
the inequity of this proposal is quite
patent.

The other proposal is: just 50 Ev;r
cent. of the Paid-up Capital. That
proposal has arisen out of the anxiety
to safeguard the interests of the or-
dinary shareholders, but this does not
meet the situation If 50 per cent. is
to be paid as compensation—50 per
cent, of the Paid-up Capital—we can-
not pay this to each Individual share-
holder. We will have to pay it to
the company. Apart from the merit
of this proposition—the merit is (his,
that a company which has been effi-
cient, which has been prudent, which
has been, in the same conditions In
which all the companies worked, able
to earn some profit, is to be given 50
per cent. of its Paid-up Capital, and a
company which has not been efficient
enough to earn any profit (again I
repeat in the same conditions In which
all the companies worked) is also to
be paid 50 r cent. of its Pald-up
Capital—it will mean that we are putt-
ing a premium on inefficiency. Apart
from that.........

Dr. Lanka Sundaram (Visakhapat-
nam): On past Inefficlency, or
future?

Shri Jagjivan Ram: Whatever it
is. But apart from that. we are not
going to distribute the amount of com-
pensation to each shareholder, And so
long as the Articles of Association of
those companies and the provisions of
the Companies Act exist, if we pay
compensation to the existing com-
panies, they will distribute this amount
of compensation to the various cate-
gories of shareholders according to the
Articles of Assoclation of thelr com-
panies. This question of safeguard-
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ing the interests of ordinary sharehol-
ders arises only iIn the case of two
companies. 1 would not have gone
into the individual names of companies
but for the mention in great detail in
one or two Minutes of Dissent about
those companies. Even then, I wik
not deal with all aspects of the ques-
tion raised in the Minutes of Dissent
because if I try to meet them—and 1
have ample material in my possessicn
to meet all of them—] am afraid, it
will adversely affect the reputation of
those firms. I do not propose here to
go into such matters as will adversely
affect the reputation of any company.

Dr. Lanka Sundaram: Very glad.
10 am.
Shri Jagjivan Ram: But the ques-

tion arises only in the case of two
companies, Only two companies
have got ordinary shares, preference
shares and deferred shares. Thcy
are the Bharat and the Indian Nation-
al Airways. But in the Indian
National Airways, the problem does
not face us in any serlous manner, be-
cause out of a capital of nearly Rs, 90
lakhs, they have preference shares
only to the value of Rs. five lakhs, and
that also is not held in block by any
individual or persons. And those
preference shareg are ordinary prefe-
rence shares; they are not cumulative.
But the question arises in the case of
Bharat alone, and those who have gone
into the Minules of Dissent will per-
haps find that the Bharat case has
been brought very prominently in the
Minutes of Dissent. In the Bharat,
the capital is Rs, 80 lakhs, Out of
that Rs. 50 lakhs are held by ordinary
shareholders, and I am told their num-
ber is very large. May be. Rupees
thirty lakhs are held by preference
shareholders. Their number—I am
not quite deflnite, but I am told—does
not exceed half a dozen.

Pandit Thakur Das Bhargava (Gur-
gaon): Half a dozen?

Shri Jagjivan Ram: I am not quite
sure, but that is what I am
told. And these preference shares,
unlike in the case of Indlan National
Airways, are cumulative preference
shares. Now, according to the Com-
panies Act, if we accept any one of
these proposals, the amount of com-
pensation will have to be pald to the
company, and the company has to dis-
tribute it among different types of
shareholders according to the terms of
the Artlcles of Assoclation of that
Company.

Shri Matthen (Thiruvellah): Excuse:
me, when were those preference shares
raised?
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Shri Jagjivan Ram: It was in 1949
—by the middle of 1049; four years
ago. Well, I would not again go into
details, The hon. Member has raised
this question’ of time. I was just
calculating what amount, if we have
to pay according to the Companics
Act, will have (o be paid to the prafe-
rence shareholders. I am told it will
be nearly Rs. 36 lakhs. Now, if we
proceed on the basis of 50 per cent. of
the Paid-up Capital, the Paid-up Capi-
tal of the Bharat is Rs. 80 lakhs, Fifty
per cent. of that is Rs. 40 lakhs. Out of
this amount, rupees thirtysix lakhs
will go, according to the Articles of
Association of the Company and the
Companies Act, to the preference
shareholders, and the ordinary share-
holders will be left with Rs. four lakhs
to be distributed among them. I said
that it does not meet the situation,
apart from the Inequity and injustice
"involved in it. We cannot proceed on
that line irrespective of the fact Lhat
a particular company has been effi-
cient, or inefficient, it has edded
or not to its Depreciation Fund
and Reserve Fund and conse-
quently to its assets. So, I say
that this proposal also does not meet
the situation.

A very ingenious effort has been
made by some of hon. friends here
to find out a formula which can safe-
guard the interests of the ordinary
shareholders. 1 am afraid that too
il?e_s not cope with the situation.

is:

“Provided that in po case the
compensation 8§ awarded to a com-
pany shall Dbe less than a sum
enough to enable the company to
pay to all its shareholders at leas!
to the extent of its average mar-
ket share value prevailing during
the last three years.”

As far as the ordinary shareholders
are concerned, we can have some idea
of the market value of their shares. I
have got details whith show that in
respect of several companies we have
no market quotations, but taking the
case of the particular company, that is,
Bharat and proceeding on this basis,
Rs. 36 lakhs will have to be paid to the

reference shareholders according to
ts Articles of Association and the
Indian Companies Act. In addition
to that, we will have to pay to the or-
dinary shareholders an amount equi-
valent to the amount calculated on the
average price of shares during the last
three years preceding June 1952. It
will mean that we pay to the prefe-
rence shareholders not only 100 per
cent. of their Pald-up apital but
something more, the additional amoun*
being calculated at the rate of five per
cent. per annum as provided for for
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the preference shares in the Articles of
Assoclation. So, the clever device of
this suggestion will mean that we pay
to the preference shareholders not
nnl! 100 per cent. but something more
and to the ordinary shareholders we
pay on the basis of the average price
of shares during the last three years. I'
leave it to the House t{o judge whether
this suggestion 1s made really out of
love and concern and solicitude for the
ordinary shareholders, that we pay to
the preference shareholders 100

cent. and something more while to the
ordinary shareholders the paymenk

" may be 30 per cent. or 33 per cent. or

25 per cent. or whatever it may come
to. I do not want to make any comn-
ment myself.

These are the important points
which have been ralsed. As regards
the principle of compensation, what
we have provided in the Schedule is &
very simple device for calculating the
amount of compensation, A person
possesses an asset, We ask hum,
“What is the price you have actually
paid? For what period have you en-
joyed it?”  Alter getting the answer,
we determine the rate depreciation
on the actual price that the person has
paid. We deduct the amount of.
depreciation, and what is left de-
termines the amount of the compensa-
tion for that asset, Thgt is the prin-
ciple we have proceeded upon in the
Schedule, Of course, we have laid
down different rates of depreclation
for different types of assets, and as I
explained on the previous occasion,
there is sufficient justification for lay-
ing down different rates of deprecia-
tion for different types of assets. [
do not propose at stage to deal in
any great detail with all the questions
that have been raised. @Whenever oc-
casion arises, I will try to go into
them in greater detail, At this stage,
7 only want to make one submission.

This is, perha?s. the first major step
towards nationalisation when we are.
embarking upon nationalising an or-
ganised and important industry. Let.
us approach this subject objectively.
Let us not approach this subject with
certain set Ideas and Ideals. Let
us not approach this subject with
pre-conceived views or on the basis of
presumptions which may give to some
parties or gronps certain advantages
outside this House.

Shri Velayudhan (Quilon cum
Mavelikkara--Reserved—Sch. Castes):
What is that advantage?

Shri Jagjivan Ram: I say, let us
approach this subject objectively. If
all of us would try to approach this
subject objectively, I have no doubt
that we would make a success of this
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great venture that we are going to
undertake.

With these words, I commend my
mo'ion.

Mr. Deputy-Speaker: DMotion mov-
ed.

“That the Bill to provide for the
establishment of Air Corporations,
to facilitate the acquisition by the
Air Corporations of undertakings
belonging to certain existing air
«companies and generally to make
further and better provisions for
the operation of air transport ser-
vices, as reported by the Select
Committee, be taken into consi-
deration.”

There was an amendment proposed
by Mr. Vallatharas for recommittal of
this Bill to a Select Committee. He
has sent a letter to me saying that he
does not wish to move it.

Now, before allowing further dis-
«cussion, I would like to inform the
House that three days have been al-
lotted for the consideration and pass-
ing of this Bill. I would like to xnow
from hon. Members how much time we
should have for the consideration stage
before we go on to the clauses. Will
one day do?

Sari Bapsal (Jhajjar-Rewari): At
least two days, Sir. Consideration
stage is the important one.

Shri Jhunjhunwala (Bhagalpur
Central): Two days, Sir.
Shri Bansal: Today and tomor-

row. Clauses can be discussed for
-one day.

Shri M. 8. Gurupadaswamy  (My-
sore): Make it 1} days for consi-
deration and 1§ days for the rest.

Shri Jagjivan Ram: 1 would have
no objection to the discussion on the
consideration motion being held for
two days, so long as 1 am assured that
the Bill will be passed within three
days. I am very doubtful if the
clauses and thq third reading can be
completed in one day.

Pandit Thakur Das Bhargava: Make
it half the time for consideration stage
and the other half for the clauses and
the third reading.

Shri Joachim Alva (Kanara): May
I suggest that some time should be set
apart for the third reading, After all
is said and done, when & long discus-
sion takes place, we do find that at
the end certain points arise which have
to be reserved for the third reading
stage. I am saying this with my fuill
sense of responsibility. Yesterday, for
instance, we had practically no discus-
slon during the third reading stage of
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the Industries (Development and Re-
gulation) Amendment Bill, Some of
us did have some poinis to urge. The
Bill also was one which aflects a very
important sector of our national life.
Theretore, [ request the Chair f{o
please reserve some time for the third
reading also. :

Mr. Deputy-Speaker: Is he sug-
gesting that we should proceed {rom
the end and come back to the begin-.
ning? Anyway, we can have quarter
of au hour for the reply of the hon.
Minister to the third reading discus-
sion, and three-quarters of an hour for
the other hop. Members. Those who
{ook part at an earlier stage may not
speak again. Of course, there are al-
ways exceptiong and. I shall allow one
or two hon. Members under this cate-
gory., Now, as regards the consideca-
tlon stage, we can hold the discussion
for one and a half days, that is, till
11-15 a.m. tomorrow. i

Shri Jaipal Singh (Ranchi West—

Reserved—Sch. Tribes): Make it 12
o'clock, Sir.
Mr. Deputy-Speaker: If we can-

not get through all the clauses in time,
I will have to apply the guillotine af
the end.

Dr. 8. P. Mookerjee (Calcutta South-
East): I think that the consideration
stage may last up to 11-30 aA.M. to-
MOITow.

Mr, Deputy-Speaker: Yes, it will
have to be over by 11-30 a.M. tomor-
row including the reply of the hon.
Minister. Now, how long does the
hon. Minister propose to take?

Shri Jagjivan Ram: Halr an hour.

Mr. Deputy-Speakér: Then, hon.
Members will have time up to
11 o'clock tomorrow. Normally, the
time-limit will be fifteen minutes, and
ten minutes if possible. Of course,
there are exceptions in the case of the
Leaders of various Groups.

One other thing is that hon. Mem-
bers who were Members of the Select
Committee, if they want to speak at
this stage and urge what exactly they
want to be added, will have a chance.
If they support the Bill, it will Le
easler. .

Prof D. C. Sharma (Hoshiarpur):
Those who had spoken earlier ghould
not be given a second chance.

Mr. Deputy-Speaker: Yes. I will
make & note.

Dr. 8. P. Mookerjee: It Is
generally agreed that the main
principles underlying thig Bill gre con-
sistent with the national demand It
was our endeavour in the Select Com-
mittee to examine the provisions of
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the Bill from this point of view. 1
would not like to go into details, but
there are some questions of general
rinciple which I would like ‘o bring
efore the House. I recognise that
they are not easy of solution. In fact,

the hon. Minister himself has referred.

to some of them. But the atti‘ude
taken up by some Members of the
Sclect Committee who were not quite
necligible in nnmber should be fully
explained before the House.

I join the hon. Minister in paying
my tribuie generally to the privale
concerns which had started these air
line services in this country.

On the whole, threy have worked
satisfactorily, especially with regard to
the foreign service.  Undoubtedly, it
is a matter of pride that within such
a short time, we have been able to
establish an organization which 1s al-
most second to none in the whole
world. The circumstances in which this
nationalisation is going to take place are
somewhat peculiar. The Government it-
&elf laid down conditions under which
these concerns had to work and the
situation has now arisen when it is
not possible for these concerrs to carry
on their activitivs without greater
financial support. Instead of Govern-
ment paying money to them indivi-
dually, it is thought dcsirable that the
whole thing should be brought under
Government control *and management,
and thereby run as a national concern.

I entirely agree that we should have
Statutory Corporation ahd the work
should not be entrusted to the Govern-
ment department as such, but we have
to be extremely careful with regard
to the manner in which the Corpora-
tion functions. Many things have not
been said in the Bill. Perhaps it is
not possible to discuss these matters,
but I firmly believe that you cannot
have a mixed type of administration.
Government has certain responsibility
in this connection and Government
has to discharge its responsibility in a

roper manner. At the same time the

orporation must function as a semi-
independent organization, subject to
the provisions embodied in the Bill
For that purpose it is necessary tu
observe extreme tare in filling up the
membership of the Corporations.

[SHRIMATI KHONGMEN in the Chair]

I would certainly advise Government
to see to it that the majority of the
members of the rations are not
anent officials of Government, It

a delicate matter which cannot be
discussed or it cannot be decided in
the course of speeches, but if we want
to have a Corporation it should be
compaet in size and the majority of
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its members should be wholetimers, 50
that they should be able {o give exclu-
sive time to the building up of this or-
ganization. I do not think that it
will be safe to have a majorilty of
memburs of the Corporations who will
be permancnt officials attached to vne
Ministry or other, for those will be
the very persons who will have to
advise Government later on in case
the need arises for Government 1o
issue any directions or take any tur-
ther steps in accordance with the pro-
visions of this Bill. You cannot have
divided responsibility, The Corpora-
tion is a legal entity, It has a separate
existence and it must be given full
scope within the limitg of the Bill to
function without any hindrance, with-
out any interference; undoubtedly
Government may help or may step in
as we have laid down in the Bill itself.,
But if there is scope for toco much
interference in the working of the
Corporation, by a large number
permanent officials, then it will create
an embarrassing situation for the
Corporation, for the officials themseives
as also for the Government. We have
therefore made some suggestions which
the hon. Minister saild he would be
prepared to take into consideration at
the time of filling up the personnel of
the Corporation,

We should avoid also one other thing.
When we seclect men, we should select
them on account of their personal in-
tegrity, their reputation, their ex-
perience and ability, and thelr trealing
this organization as a national organi-
zation. If you have persons in the
Corporation who have their loyalties
elsewhere, it will create a conflicting
atmosphere and it will not be good for
anybody.

With regard to the question of
having two Corporations, we have not
been satisfled with the explanation
given by the Government that there
should be two Corporations and not
one. The Planning Commission have
made the recommendation. The Raja-
dhyaksha Committee made its recom-
mendations and there are obvious ad-
vantages in having one Corporation.

It has been pointed out that by
having two Corporations we at least
keep separate the working of the Alr
India International which is in charge
of foreign travel. We do not want
that the present standard should
down. e. do not think that the
Government has made. out a case
which would make us feel satisfled that
there is a need for two Corporations
ard not one. The suggestion that we
gave was that there may be one Cor-
poration at the top with two di ,
one internal and another éxternal and
we also suggested that the external

-~
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Division may be known as the Air
India International so that we will not
touch it at all. At the same time
we will have one Corporation at the
top which should be able to work in a
co-ordinated manner during the pericd
of transition. Of course, I was glad
to find that the hon. Minister gave
an assurance to the House today that
after giving this two Corporations
scheme a chance to work for some
time, Government would keep an open
mind and would be prepared to have
one Corporation if that was considered
to be desirable in the national in-
terests. I would like tfo make one
suggestion in this connection. Even
it the two Corporations are to function
as such, it will be desirable to have
the personnel to be the same with
regard to both the Corporations. In
other words, the legal entity may be
kept separate but we may have the
same set of persons who will take into
consideration the needs of the air
services altogether and evolve a
national policy in that connection.

There ig the question of training and
there is the question of reducin; ex-
penditure for repairs, stores etc. There
is the question of allowing the best
qualified persons who are now working
outside Air India or Air India Inter-
national to have a chance according to
their qualifications in the ‘foreign
gervice' if I may so call it. These are
matters which must be examined and
decided with a view to securing eMm-
clency and also peace and solidarity
amongst the workers. I need not
conceal the fact that I had an occasion
to meet a number of young workers,
technical men and others who are now
serving in these different air services
and I was greatly impressed by the
manner in which they approached their
problems. from their quali-
fications, they were imbued with
patriotic feelings and they were ex-
tremely anxious that their services,
their knowledge, their experience
should be taken full advantage of in
building up this national organization
and it will be a mistake if we create
any psychological atmosphere which
would make this excellent personnel
feel that they are not getting what is
legitimately due to them, by having
two separate Corporations gnd {reating
them as separate entities. Whatever
success these air services have attained
up till now, undoubtedli; the credit
would go to the sponsors but I believe,
a vast amount of the credit should go
to the personnel, our own men, our
own boys from top to bottom who
have worked with singular devotion
and have shown themselves capable
of doing things which would be a
matter of pride in any country.
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If we lose their loyalty, if we lose
their confildence, it will have a disast-
rous effect on the future working
of this national organisation. I do
not wish to go into details, but even if
it is decided that you will have two
Corporations for the present, let us
work the two Corporations in such a
way that there may be complete cohe-
sion and co-ordination, saving of as
much expenditure as possible ard in-
crease of as much efficlency as possible,

Next cpmes the ouestion of the
employees.  Now here, the prcvision
in the Bill is that those who have been
in the service of these air companies
till a certain date in June or July
1852 will be taken in automatically,
barring some top men llke General
Managers and so on. Now a question
arises as to what happens with regard
to those members of the stafl who
might have been in' the employ of
some air company ‘A’ previously and
later on, -after this appointed date,
without ~ any interruption received
appointment under some other gir
pompang. Perhaps he got a botter
job.  Strictly speaking, according to
this interpretation, those people ara
not liable to be reappointed. The
hon. Minister has accepted an amend-
ment to the effect that the case of
those who have been victimised and
turned out later on will be considered.
But it is not a question of victimisa-
tion; it may be a question of proniotion,
Suppose a person in air service ‘A’ gof
a-better job in air service ‘B’ and
left air service ‘A' after the appointed
date; why should not his case be con-
sidered? It should be possible for
the House to find out some wording,
some amendment, which would make
their position absolutely clear under
the provisions of the law. Of course,
the hon. Minister assured us that
individual cases would be taken into
consideration by him. But we da
not want that there should be any
favouritism shown in respect of one
or other. It should be done as a
matter of law, just as we have done
with regard to other employees.

The next point is with regard to
compensation. Now, with regard to
compensation, I agree it is not an easy
matter to decide. The hon. Minister
very frankly placed before us the
various- possible alternatives. Now.
supposing we proceed on the
value of the alrcrafts and other things
well obviously the market value will
be tremendous if you allow them {o
be sold outside. On the other hand,
many of these airerafts were scld to
these companies by the Governmernt
itself at ridiculously low prices. So,
so long as the ban continues—and the
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ban has not been imposed now; It
has been there for the last so many
years for national reasons—obviously
the market value of the aircrafts or
such other things as are not allowed
to be exported today canno! he pro-
perly determined. ow, if vou take
fnto account the market value of the
shares, well that also presents a diffi-
culty, because the market value of the
shares had gone down considerably
until the announcement was made that
the Government was going ‘o adopt a
scheme of nationalisation, because
practically all the companies were
running at a loss and they were
debarred from selling their assets out-
side the country. So the shares
practically had no value. So if you
calculate the compensatior on the basis
of the market value of ihe shares, it
will be no compensation at all and it
will not be fair, Well, thus by a
process of elimination, the hon. Minis-
ter arrived at certain principles—you
call them principles—or a certain basis
of calculating the compensation. Now,
we have discussed the question of the
ordinary shareholders. The hon.
Minister also has placed Government
point of view before the House.
Frankly speaking, we could not iind a
solution in the lect Commitiee, but
we have been thinking about this
matter and even now we would like
Government to consider tnis matter
from the legal standpoint as also from
the equitable standpoint. Now, we
are going to give compensation to each
of these companies. The proposal
which I place before Gpvernment is
something other than that we have
placed so long. We are oound by that
proposal, but we would seriously ask
the Government to consider this
matter. I am prepared io accept the
Schedule as suggested in the Bill, that
we will decide the quanium of total
compensation to be paid to each
company in the manner Jescribed In
it. I am prepared to accept it. But
then let us provide in the Bill itself
that Government will proceed to
acquire the shares of each company,
and the total value of the shares of
each company will be equal t{o the
total compensation which 1s payable
under the Schedule itself. And then
the shareholders will be paid up
according- to some equitable scheme,
into the detalls of which we need not
now enter. But the total will nout
excced the total compensation which
each company will get according to the
scheme which Government has
Sponsored.

What is the advantage of this pro-
Posal, I would ask the Government
seriously to consider. The advaniage
of this proposal will be this. that the
shareholders, the ordinary share-
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holders, will get their quota., They
will get their quota not in accordance
with the wishes of the managing agents
not in accordance with the provisions
of the Memorandum of Association, but
in accordance with the decision which
Parliament will take.

I quite appreciate the difliculty
of Government, that they do not
wish, ordinarily, to interfere with the
operation of the Indian Companies
Act. I also understand the difficulty of
the Government that th2y do not wish
to interfere with the Memorandum of
Association, But Government tuday
is nationalising; Government {oday is
taking over these concerns, and
Government has decided to oay to cach
company a certain sum as compensa-
tion according to the Schedule which
you have accepted. Then, how will
that amount be paid to the company?
Of course, my proposal will debar the
managing agents from getting any-
thing. I do not think it is the inten-
tion of Government especially to
favour the managing agents,

Shri Jagjivan Ram: They do not
get anything under this.
Dr. S. P. Mookerjee: Under the

Memorandum of Association they may.

Shri Gadgil (Poona Central): How
will you divide between preference
shareholders and ordinary share-
holders?

Dr. S. P. Mookerjee: We can do
that. I claim that this Parliument is
sovereign enough to lay down a basis
for distribution of the coinpensation
amongst the shareholders in a fair
and equitable manner, and It is a
matter which the Attorney-General
will have to consider in tne light of
whether there is any possibility of this
being brought before the High Courts
or the Supreme Court. Let us go
into that gquestion. I do not want
that the shareholders, especiully the
poor shareholders—middle class people
—who came to dcposit their money
smounting to lakhs and lakhs of rupees
should be deprived of their money and
left at the tender mercy of the rnanad{-
ing agents or according 10 the condi-
tions which are incorporated In the
Memorandum of Association.

That is the constructive ruggestion
which we are making before Govern-
ment. We have examined this
matter for the last few days and we
have not been able fo find a solution.
If I accept any of the other methods
of calculating compensation, 1 Imme-
diately am confronted with the diffi-
culty which the hon. Minister has so
eloquently pointed out. Therefore,
my basis of approach is that I accept
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[Dr, 8. P. Mookerjae]

the Schedule as given by Government.
That will mean tae tolal guuuiun of
compensation to be paid to ecach
company.

Shri Gadgil: For distribution.

Dr. 8. P, Mookerjee: I want Parlia-
ment to go a step further and declare
some principle in the Bill itself accord-
ing to which this compensation will
be divided in a fair and equitable
manner among all the shareholders.
Well, that will create coufidence in
the minds of prospective shareholders
in the whole country. What you are
now doing is this. You do not even
help in dissolving the companies, As
the hon. Minister pointcd out sometime
earlier, this Bill, if it is passe:d, may
theoretically entitle the comipanies to
continue to keep their legal status.
Therefore, the sharcholders may be
completely {eprived of whalever share
that they may get out of the ccmpensae-
tion which the companies will receive.
I would, therefore, go a little furtiher
and embody in the Bill itself certuin
frovisions which will make it possible
or Parliament to lay Jown certain
principles for distribution of the total
amount of compensation in a fair and
equitable manner.

Now, let tha* question he examined
by Government, whether there are
any loopholes here, any larunae here.
By all means. digcuss it. But on a
matter like this, we would like all
pections of the House—Government
and the Opposition—to agree on the
fundamental approach to the prohlem.
We are nationalising this industry.
This iz the first big step that Govern-
ment is taking.

Shri Jagjivan Ram: We are already
consulting the Attorney-Geuerai.

Dr. 8. P. Mookerjee: Quite true.
This is cne constructive suggcstion
which we have to make.

Shri Matthen: Is the distribution
by the company to the shareholders
or is it to be distributed by us?

Dr, §. P. Mookerjee: That is a
question of , -detail. If once it is
accepted that Parlilament can formu-
late certain principles for distribution
of the total amongst the shareholdcrs—
it once that i: ac-ep’ed—ther nther
questions bocome maltters of detail
andh there will be no difficulty as
such.

Shri Jagjivan Ram: No.
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Shri Bansal: The hon. Member has
made a very gacd constructve sugges-
tion and I am glad that the lon,
Minister is going to ronsider il. But
may I just request "him to enlighten
the House as to how does he propose
toy meet other charges that may be on
the company? There may be some
other charges, for example, employees
may have some arrears of pay or there
may be various other things,

Shri Jagjivan Ram:
the liabilities

Deducting all

Dr. S. P, Mookerjre: As I under-
stand from the fon. Minister, cach
company will be asked to make a fdll
disclosure of the linbility of the
company. That will be the first step.
Undoubtedly, after those charges are
met, whatever remains of the compen-
sation is to be distrihuted among the
shareholders in a fair and equitable
manner irrespcctive of what is contain-
ed in the Memorandum of Association
or what is confained in the Indian
Companles Act. That, in a nutshell,
is the principle that I am placing be-
fore the House,

We wish Government. the bcst of
luck in carrying out the provisions of
the Bill. There are certain other
detaiis on which we have difficulty and
in the cource of the debate amend-
ments will undoubtedly be placed be-
fore the House which, we hope. the
Government will econsider keeping an
absolutely open mind.

We have to be extremely careful
with regard to one point. I am anxious
that this matter should be settled as
early as possible, because this period
of transition Is most dangerous for the
unfortunate passengers who have to
travel by air. No one {s responsible
now. I am not blaming anybody.
But now vou have created a certain
atmosphere of uncertainty and the
sooner this matter ig settled and the
Government comes into the scene and
the new arrangement comes into effect,
the better it will be for all concerned.
We want to nationalise safety of travel;
we do not want to nationallse acei-
den‘s. Obviously. we want to create
a new tradition so that there may be
improvement in the working of the
air lines. I entirely agree with the
hon. Minister that it will be extremely
difficult during the transition stage teo
integrate the cn‘ire rtaff. =We had to
face that d'ficult» when w~ intezrated
the railways. With regard {0 that,
my susresiion would be that a special
Committee should be appointed—Ilet
there be no charge of favouritism. let
there be no charge of nepotism—by
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Government consisting of men of un-
Impeachable integrity and, if possible,
ou add io them a member of the
blic Service Commission. It will
be for them to decide what will be the
personnel under the new Corporation,
the selection of staff, taking into con-
sideration the claims of all who are
now serving in the air services. Un-
less you create such a condition for
reserving sirict impartiality, you will
B’n.mediately have difficulties to face
which may shake the loyalty and the
confidence of the employees.

With regard to thc question of the
valuation of these parts ctc. some
calculation has bhzen made in the
Schedule. I am not saying whether
It is right or wrong—there may be a
difference of opinion about it. But,
the whole thing is that it depends on
the air-worthiness or on the service-
ability of these particular parts or
articuiar machines. I have been
old—I do not know, I may have been
wrongly  Informed—that a  large
number of the air companies are keep-
ing these particular things separately
and if you go on just applying the
rule of thumb and find out whether a
particular thing is serviceable or not,
then you will have to pay much more
according to the rates mentioned than
they really deserve. You may have
particular parts or particular machines
which may last, =iy, for another 2¢
hours; you may have some which may
last for, say one week or one month
and if you have just one rule of law,
one principle to be applied with regard
to all, irrespective of durability, then
Governmept may have ‘o pay much
more than Government should pay._
Therefore, the suggestion that” we have”
made s that there rhould he a Com-
mittee of Technical Experts appoint-
ed, who will value according to the
principles mentioned here and also
according to the durability and the
usefulness of those particular parts or
machines which we propose fo pur-
chase. Of course, I am glad that one
amendment was accepted by the Select
Committee that the ultimate responsi-
bility will be placed on Government.
I lay great stress on it. We are deal-
Ing with public funds. We have to
give them compensation on the basis
of the valuation. A cguestion may
eome up later on that lakhe of rupees
were paid for nothingg I am not
suggesting that there will be collusion
but the possibilities are there. 'In order
to avoid any possibility of such future
criticism. evervthin must be kept in
Eroper form and Govcernment should

e able to satisfy the House and the
ﬁublic that whatever has heen paid,

as been paid for things which wcre
really required for the new Corpora-
tion and which were worthy of being
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paid for at the rates at which they
were paid for. These are some of the
pointg which I wouid like to place be-
fore the House at this stage of the
discussion.

qfew TE% qrq Wiy g faw ®
TRA TgE FW U 8T ¥ 9gS AW
s frgra o1 @ frgae i
w9 qg d fF A maAde wY W@ & fo
EEAR g | qE qEt  froww e
%Y fadwe w927 F awdew aga ¥
amel § gAfmE (T @1ER)
waer fear ol ot ZAR A8 9 a8
fe= arr OF 4 fF 9% oFaT AW
FHE & AT F T A IS 0T
% g 9T |
Shri Namblar (Mayuram): He was
Chairman of the Select Committee, It
would be better if he speaks in English

so that all may understand. It is
only a request.

qfewr sTeY qra wwiw : orw Y 4R
fet & = w7 far § st qwwY.
fedt & 4k ot s ot 8, iR
wso1 § fr & fedt & & oy €
# et fgrt &g forr %Y i 99 amy-
AT W TG |

# 9 I FT @ 97 i A
WA A el oA d srE W
Wt ¥ ag w7 o7 FwAv § fe IR
W &are 9% fow ag & o< fear ag
g a1 fr IR @ AHAST 97 oW
e g A% fag § M v
wiftw #F | W g ¥ F ¥ A
*mﬁaﬁt‘m‘mﬁqm.
L of 4

W awe § oF T anay
®Y ara ag oY fr ot aw =TT .o
wrHeT , # gW A mrdde w oag
Y 21 6 ag qg AT w5 Ak
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[dfem zrg< 2 wrta)
I ¥ AT AT F9AT fArer A
o fF @ ¥ 7 gra fafash R
fer @ 1 3gr o< e fafaedy ey
& T a7 e FIT, THT qTHI
Freraedt foawd fr fafet F aom &
W & Toar frwen, geits aga
¥ o fiese A 9w 95@ & frew
Tt | F qaTwarR dar § fafee ®
fr 9o9 W dan e fea Ak
o4 I ¥ Afzq 7 qg Frar O IFR
QAT eTd & T3 /IS ¥ TIH AT
AT oF dar wrgAT T0ar N e
der Sfegsd mE) WHIF
aff f5 ax smarw ®, 9% Feofaal
N w ¥ A Ao gl e #
arn s wwm, 3fFr & @ N
w8 A g avg, fr @ qws
& Az w1 dar frgraa 6w &

T qATS A FATR AT ATAT &
ag ag f5 @7 @i &7 v oW
WA a4 | qg 9ars W e
AFG AT - ¢ | Q% 79 o7 fs 9w
W § T 7 ATQ qowAw qv, e
N T AARE TE W) R FGFIWA T
gur f& @ foo & o= ¢ oo
sz g fr forer & sponfas amr oy ot
£ wToRe &, #feT qeeres Qi
FITRTT TF & TaHe & §, wied
FITH a= qg e T § 5 amw
H g8 Finiowe FTAFT 1 W H
qg wifeo & fr o §f oo WY &
Y ¥ gFar a1 Uw oY ew U
o1 AT HT FET FT XA AT qFAT
& | Y8 9g wow gar g fe ag O
¥ F Y Ry ¥ § Ak I
T ¥ HE THEA AT WU T T
o AR & 1 Ao o fafreT aga
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? 77 g famr fF s 7= @re
¥ o9 & a1z TEARE #Y qg gl gar
fof sore oF s /W@ &
fea & & av madd= qur e w0 R

' EE q AT T & FIXATT qA4T X

T, T I ¥ AT A wqe F
I FATF &qH ZY Avar & | ¥ A
arefr AR srryraT Tw g oY 5 qE
@ ¥ @ f e §R
Fifgd | ga¥ ared  F v AR AY-
g &Y 30 TgAr F4A0F 19 oqver &,
T4l wgr fF & 37 aqgra f1 § o
IT & FAC IR 78 & g1 | F (W
fesd gq a7 A wgga O g
T T FeafiT A, fggEaT A A
oifed, gfvar & aga stssr w1v fwam,
= gfvar & fergearT & ared oF AW
dar fvqr | ¥ wAsT wEe gfe
RIS § ¢ | §W /T T ATH A
srrgagy wgd § frag
I AT W a3 | AR g
q wrEr 94 @iy 73 1 JU AR
frdt aog & afiat +% @ s (@

, T E W F AR qF qogw

FTIAT A& 97 | # 76 7E 9 A1
AYATT 1 T TG G A F o
W ¥ g1  f anft oo wvede @
FEAT FY s & K& 9T N w1 fean
ag dar qar @ famd &
G BT HT FAT gAT A { IT 1@
w7 ® A @ a9 s e,

AR A F |

dffr @ F ag sy § A 7 77
T 7w e gt T (@
W % AR A, fedt w7 wofefs-
ey w9 A0 fFar | 39 wT @@
oy raddz R FTC L 1 TE wR
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&TEY }, 9% OF ag | TITRE ®IoT
eed &, T A AT oY 7 oIy
® &ud Wk f¥q @ T 4ArgT
FLT FAY, TATRE Y 7AT 4 f
1 % w27 fog. g § [Edr g7
Fft, TAAE T wen ff f§ g
forw aXg & 37 ®Y ¢ &S F FrAAT |
I FEATT #7 F1E o e faer 76
dr, #1€ T-¥fde fam Ay or 1 o
@ 7 ¥ 581 § f5 o7 w9 w
frat w3 szw fad, savar  gATH!
wimsirg wr ) fas s 8
FH JATHT 7T 1 6 A g T AL
oY ff maARE d 3T § T A
Tt A, AfeT g @ TR | P
f& o F¥Are qgd dlew 9 Y T A
@A & e § weal ey et
aifgd o | 7@ FE A A
e we £ v v A oAy § oy
vfafmi § R & efefao
¥ AAE § I W F1E THAT GG IH
AN W F TR T o v A g
qE FEAT & qTa A A T W9
¥ | wfew gt o 8 T § -
A et § wR fafre e @
s § fe o weelt gt wafE-
faree w€i & ff @ Y SAaTew fear
ag | oEY gRa@ § M gArw dar
g & ag WA firew w frcre @A
oY qgs W dar T gwT ) feelY
FEAT FT JATANT A7 $ AL 59 I
%g 9%d 3 % T &Y qrHe dog TaAT
gt wrfed, Afw agi ag gz Al 8
7g ata AE & fr mee &g Y S
weif@d & W Y Aa ¢ A
F FamaT TAr §, R oW ag a7
e N fF swafa & qw § g
AR 47 T EAR A W T zW

FOTR @9 A4 g0 )
132 PSD.
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AT arq § F e g fx aga
@ oAt weafrgt 7 faegia mad gz &
fewdt 123 & #Me Y ¥ w7 § a7 aTATA
frar g S dFgmg e o wgwr
aTTHE &% ITHY T &Y 91g 78 AR
g 1 Afew agw ag F7A § Q@
w2t ar e A fE TR €Y
o &7 I&T ®qrT FAT A1fgd o G
Fefral &1 fagiv wod wdew g@t

Tl A FWIE f5d § IR AR

d & w1 F gwar ¢ fe fadt
THRT I Y #HT gedr @ @) AT ATy
AT ¥F T 1 AT gg Srw
WX AR ST ® qrad w
I AR FUEfey § TR 8 1 AW
fY maddrz { srafast § w1 foray
¢ "R ¢ AR qx qg & foraa fed
ag ®gaT wifgd & dax Wi
wfeew & 1 aga & swfrar wde
% wIET B gEeT  ArAT § 1 9g
gfirr Tt 7 el wre ag FRERTA
w1 & 7 gawe’ | wrAias fafaeT ey
- ag ware o g o Feafaa o
wTE qAT & €9 AT &7 fE gowe
qurea fear or @ § A AT R
Tg FfAal & o9 ] w9 A ¢
R I wF g @ fawfad
q A WA TE ATAT & AE AT QA
wW wrar & 1« T dar fF fafree
arex F sTAT A AT wFAfAgl w1
wTET @ Irar & fawwr  gwre e
§T A9 ffqewr & w7 faemar § 1 sar fw
7 7 oA fufaz s fedgz § foar
X OF HEaT w7 gaedl oY 37 wrfeady
oW AleTH A qrg | W wfefaew
W% GRIfagee #1 3|1 917 a1 ITHY
79 78 fawr w1 qEfeg g7 awaT
q wifm A fe I qEEA T G )
qAr% wre e fafreer &7 0y
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[vfea srgz o wwiE]
w7t § fiF oY AE 5T AT9 A @fe ® a A wwEE fF o7 IgE

T 4 7g 48 9rga 9 {5 frwifoaw
wq< AT|l &) wqrer qar faw o, &t
STFRTIR AT AL | WA e
WYY FITTE FY ATETE AFA SUTAT § |
TF FeAT 7 forad awdam % gIR
T greed § Q9 gATK I ATEIEEH
g 9 oW g w@a § qev e
TdEHe Yo ¥MT § | WX fadwe
FHET & FrqC B qEATE qF AT
ara 7 6 €7 Qo g HFUA FEAY
%1 foreT TAdeedz Yo TIUT FY WTEHT
trinr g a@ & sFmar oA | AR
T a1 § wiferw & 1y 5 gw A
ar fafasgt & oft 39wz & 1 Tl
X gd sraTEt AE gt d@few A oF
Ta grew § o wrafas  fafaeex
qTEa &7 fazwa & 9% FTAT wrgar g |
IFY 9% 3¢ faq @ 919 W1 €9 AAA
9T 93« f 9w %71 g fawr o1 fafaet
FTERTTE G AFATL AT AN | 9T
arq Fr w1 T wrfefwed aTw
gatfaama & ot safqase 7 @ foad
fr srfeadr faEiced & FCER A
Ty wrafad) & 9w 9N fF waddz
FTAGA § TIAT FNQ § Jg SqTEAY A
2 fF w71 aC7 arx 3T Farar I17 fw
IAFT I FT I §IGT G g1 14T |
¥ HEg q WA AT A1 g fw o g
¥ w4 feqfen Aie Y wifqd 79

§3 ATEAT W fo@m & 39 ®Y GF ;'

WYY AT FAATAT AEATE | AT
tgs o TaAdz $9ETT 3T WS
Zfwra Y & Taddz ) 0F ArdE GFR
ot wifgd 5 9w arde a8 faar
TAECEH § A WA AR 7IT G 6T
T FT Lo JHS § A7 | I§ AT

warrfas ot fargre o fad go § e
é‘maw&é‘mﬁza'wﬁw‘fi‘fﬂw'
9T AW & ¥ | A qg @
fr wnfewen wre Gafader v ST
& g w7 fe e
FaEeed ¥ TE %S fF 1w W
qaT F et ® gry wORT FC 2
o g § wRfead AT eed 399
fogtar & W=z M fF wEde
R FU AR F 0§ Wy
fR 997 [T AT FT WA AT
TIAFZE R AT | THT FH § Forawy
7 zoar famar & saw g Toar
faa wrrqar | 9 ag 7 wgar fr -
#2 4T A7 Sy §T Lo X2 § FqTAT
215§ weafar ad gt ot aga ey
g o foe® waze smar § o fa
AT W FHT Sarar fwAT AfEg
# IAR AT AL AT ATEAT F
T ITH! IH YA & FEF AT A
AT ®XqA T W faasy faarw 7
qakw wrewe 36 famre FT W Yo
9 qz | s1rar faqaar qifgd &t raddqe
22 Ffeq foT smamw 9@
qoft AT § o< 77 9 37 & A wAAFe
IART Yo TUHZ X & | oY qTHY @
AT IR LA IGA & AATM@H ATHY
qETaAT ¥ | €AY AT I A
f& srefeadr Gax geed N wwiq
FqAfea fa@esT A § ag TaA-
¥ § WYAT qATAAT q FET | qg
aoea odr @ f5 fawd 7 gfea
FIAIT (9T § Fafeosz g § e A
gifzesg wre oREITT § FAfoose
g 3 Wi gATT waww QI &Y SArar
¥ o fax gree Y wft g 2 Ty
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FAIT IIT WFS & | IE TAARE  ®Y
AR FAT X FA1F W HTAT FAT A
wTH | /T T qTg W 3T ¢ fw gar
T § TaddT T OF W | qGA SATIT
RTTIATITT AT | TAAHE 7 ATEE
frar @ arga & fag | & aff sEar
fF waddz #1 qeele 1 TR
¥ 7 gg wede w@Er § e faas qux
quTE-EId a% & g IR Hw g faar
g " fom# sarar g 9w T -
He qiga g & |

oF I § W WS T ATgAT
g o ddfar oFzw WX odzE AN
qu da1 99 Qee A A frAT WE
TR WGRT TG TF AL AT ATlEd
f& o1 AT TadEe @ 99 W ag fow
T wE A fomw Ay A ag am
1 # =mgar g e ARz ag Igw
FUT 2 2 fF oY 37 vTAT ¥ FE
FY AT & T B | fAm gE@wr
qE TgF ATEREANY 1 qE FA H
IR (@ | IWH AT Iq AF qAL
ived wAw dfer & gl
ag gaw 7 € & fr g ¥9 a<g § var
AT IF F9T O ATHT AT qALE-
greed # atzr w9 WX 1@ A€ 9w
7 forar srg f ot 7 =TET | w< faar
=7 T Freed T g9 7A€ 14|
# oad § S FAT ATZAT § o Y ey
#F 7 aoqers § ag 7% ) w77 g )
srrifew fafrees wga 7 & oF

awdra w1 T w2 feIT W geE

A7 g7 maa w< d fEar | fiw T
A FT A A q4 F w9 ATCwE § |
T AIEFT %Y WTE THIH FT T AHE
dsq AT &1 WX A qg IgT AN
fafrezx amge 7 qama fvar & exfeht
2T FTHFA § | 9g # I H Gw
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L dgx § o ag W frt IgE X
wadfr aff 2 | AfeT wara @ s aga
# weafaar gaet AT WA § wWE
gg FaroT fasrar o7 awar ¢ fwoag
ffemdfam ol fax § 1 WX Iy
o a8 IgF FAT fear mar & fiF 27,000
oF TR &7 fear ow ag @ feew
®7 Foefra § O & urw wgw A §
T AN aw G war g ag Ay

HTHTEEAT | AE 78 fie oY o AT

§ @ fody ot ggor ® qarfas ang
AUTIAT /A ATT FAGET  FYC F
&1 AT IFA B AYT T FE W
ForaT WA tor Yo Frad & vy @Y ST
qqTe 9X &2 § §5 Savar fa@r 9w |
AN THF A L IAF AR FEA G
QAT wfgd | & WX FAT AR
fs s ar fafAesy gasy qzg 7 %
a1 A T TN F @ qry et §
BT L q%d § |

7 0% g & 17 W) 9 FEA¥
wrgaT § W g ag & fr aggafes
fasioa dad a9 woAr gE AR
VT GAE HAT AT § g 31 A Y )
¥ oF ardt 7 s a1 fF AW Yo TT
§2 9% 59 FIEH T [AACHA g1 A
o wrfeadr @ arEl w oA o
q¢ & fgar s1ar Tifgd | gw Tew
AR ¥ g5 § WX €| AR
9T g T a54 & fr (@ nadde 1oy
qT |75 AT ETAT IATAT RAT AT |
dfFa ag g adfr @ Ag) § faaa
fr Tadqz o ¥ A dar s & foa
qd 7 FTFE | § I 9F FAT ATEA
g % 9gi 7% FHRT 7 qa ¢ 18
fagraa qfews o & | F wxa &
qgT wrgan g fF ag s 91 gua
aeiy fear § ag @ S A
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[dfear sz zm@ Wwria]
NEferae dwq Few foww frar
YA drwe §eg GEET WA g
yforer § w g fpt Sfwfre afor
9T A4 TET 9%F |

I Tt q1q v # @3 g,
|99, ¥9 W9 ® @ go fFow
gz #Y oifedt aE 2, TAARE
qg wedY @ e grer g fod 9y
#f FW gAdE FEATE, IWH THFAA
T & W wTT F wrea §4 oA §
a0 wrgd & gt dw § 2 st
FT graczRZ €1, 1 TW A TAAERAT
1 M 79 faxr § 99 B qgTAT A IO
WX EF §1 T € GFFT TG GAA
wifed | & ta fagry & wga € w
s AEAT § fr @ N ad e |
1T T R § " Zar oy fow
¥ fr ga f M g A T §
I Y wiy g avg Hfwd | v wh
A& {, 3T A wo G TT WY HfeH
LUECHIEEE GGl SUR LR R
fedm dgT ard W Yo T H A
B AT 1w T A Y, 9
IR F ATrEAY &, @ I & g =AY
aE § 9 @ O a0 fx faggw
Ffamgm g1 & @ & fagd af
g g sem | dfew wferd
AT FIeed & qTed H AgT AR F A
fagar drifeg X A & I F 419
w20 fr 17 # grie ot radgz v
AT ARG 1 3T F AL TLUF
dwma 9 g aa § gfaws w2 fF
FATT @ &7 % & fr 57 A & gede
negne AR far g Ea NN = &
gzt w1 TR W owiforw £ Wy
AR WS FTAT 47 FFEAT AR T |
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a4 § 9T FY T § & @A
arl & a¥ F WA w2 ;mgan
g1 wgigmwANdamard, 4§ e
dmdF, A IgAER IR AT g AT
? tfawm #7ar g W a9 ag A ag
wiw wdT g fFgn 7 9 fawr ammar
Tg AT B g Arwa Aav § i fra-
HegRaw@a ama R 3q g8 | QY
T & AT A AT TAAAT FY TATAT
| @« g1 $ T | § GF FIAT AT
i N mawd @
wifgd fr maddz ) avw & ot ergivew
fagr s1g a1 ag uF fedsw g &
fear sra | w77 dET FE X
araT W ATREl § are 3 /K feT
TG W1 FI I[ELAWA 334 Al qg
gTifaw @& g | F gufed maddT
#I faqa 7 w3 w=1 5 @ A fog
fifegd ok fed fie N fafacder
fotdefer §ag @ w5 o3, dfFT
T AN 7T T AG AT FT
AR F (2leE ®1 O qAE TTA 7Y,
Y, dffw form e ag agi Az W &
W fT wraT Trgiwm € At qarfaa
T AT ) TF T Ae T W w7
TE@ A AN TrriEE | 9 98 w5
FUT |

QG I N 7w FET Agar
£ 99 9% e qaAt F 9 faar @
wfad & 39 ®7 JFTAT AE ATHAT ¢
oz wrar g 6w A wrd
aF 78 5 fear sexdaaa w1 &eF
sTor FuT § WX @ 0 IfFT 3z
T T gE T AT FIT 1 S A
F ar § gfeddz #9H aq ag oW
a7 fir forad sl & weaT wAfeEw A1,
o grariy §, e fadw e
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st §, faey a<frds & qade
FAIE N ag @ ag @ frare sl fy
forg |® 37 #Y sarar & SUTAT AW
Al

FTAATHA S a9 * af g &
LF FTT HY G9E KT § |

ot gaAwET @ W9 7 9% gAY
fzar & f& 7399z Qo gl & AT
fT wo qrdz 231 &Y Yo TWET
FT qa¢ Fqz 7407 & fHT ot Frragae
fear sram, womaqr faar s o
g mAFHE F1 91 afew & I & qafaw
faar stra ar w7 &€ WA Y 1| AfeT
afz & S ardy FA R A FL A ?

vfensmgraa wrte :  #Ya e ?

wt RARAEGET: WY HAfE
adz § . .

gfwn steT qia wte ;. §O oo
ag & fr w0 1 qare A § 1 TadAe
A HAW FIAT G | AT ARG
# 4 dergzer § g wir geadw
1 W T A @ I T ot g
Zrat gnm |

wt gAgRawr:  Adf | wfe-

T qqEeed § & @ @A I
g\ TaARE HT IW F A7 §AT |

Shri Meghnad Saha (Calcutta North-

West):. Let us hear what he is asking
of the hon. Member.

Mr. Chairman: Let the hon. Member
address the Chair.

11 AM.

Y FARAQMST © I Want to ask
the hon Momber fx ofy wnfead
Aqgeed  maAdz W gue o9
frar &% wo @ ¥ 1 W@
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THddz & Yo gwEz wiieRd
T 02y Yewd w1 fzar wgar o aTEY
I w4y T ag few @@
TrAdz wR R ogw A @ T ?
Ig K1 fFa1 § 99 IQA  F WA
I SAT FY wigw T q¥ wvdAr
o ag 72 5 & g € wfus g, o
T fET &y )

dfen sTeC T WRiw ;A AIAE
e I qET fF T wER qg IA_H
gat qfees 7 &1 fomd wrfeady
Sagwed Zar A1¢ ag @qw M |

The balance of the shares in terms
of proportionate property in the
company will be dealt with according
to the provisions of the Schedule.
There will be no difficulty.

The Depuly Minister of Communi-
cations (Shri Raj Bakadur): It boils
down to this then that the compensa-
tion calculated on the basis of the
valuation assets will go to preference
share holders in the company and the
Government will have to pay in addi-
tion to that from its own pocket 50
per cent. of the face value of the

ordinary shares.

IPandit Thakur Das Bhargava: This
Schedule deals only with the cost price
of the assets minus depreciation. This
is the only thing given here. I pro-
pose that the first thing should be that
the Government should be liable to
pay 50 per cent. Paid-up Capital to
the shareholders.........

Shri Raj Bahadur: Over and above
what shall be calculable on the basis
of the Schedule?

Mr, Chairman: Order, order. Botn
the hon. Members were in the Select
Committce All these things should
have heen discussed in the Select
Committee.

Shri M. S. Gurupadaswamy: In the
Select Committee the question whether
there should be two Corporations or
one Corporation was raised on a num-
ber of times. The majority
of the Members on the Select
Committee decided in favour of two
Corporations. But the arguments that
were advanced both by the hop; -
Minister and by some-of the Mem }
were not convincing. I noticed wileh"
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I was in the Select Committee that
there was a consensus of opinion of
the majority of Members favouring
only one Corporation. There is strong
reason for this view point. . The
Planning Commission in it Report has
suggested that there may be only one
Corporation with two winfs operating,
external and internal services. Again,
the Transport Enquiry Committee also
has favoured the idea of one Corpora-
tion. I may point out that the Plan-
ning Commission’s Report has been
approved by the concerned Ministry.
It was only after getting the consent
of the Ministry that the Planning
Commission has submitted its Report.
So there was the consent of the
Government also in the beginning for
one Corporation. But afterwards some
extraneous considerations must .have
intervened and made the Government
to adopt two Corporations. The
reasons given by the hon. Minister on
the floor of the House were not at all
convincing. When we drew the atten-
tion of the hon. Minister in the Select
Committee to this point he said there
that the Air India International enjoys
a certain reputation and further during
the initial period there may be disloca-
tion in internal airlines due to re-
organisation and as far as possible
such dislocation should not be allowed
to upset the external airlines. But
he conceded one thing that there may
be two Corporations for a few years
and afterwards both the Corporations
may be merged iInto one. But I fail
to understand why there should be
two Corporations even at the beginn-
ing. In 1946, in England there were
three  Corporations. Subsequently
they were reduced to two and the
present experience is that even two
are not satisfactorily working. There
is a growing feeling that these two
Corporations should be merged into
one.

Again in Australia, I learn, there
is only one Corporation operatir‘l}g both
internal and external lines. arious
instances may be quoted in favour of
the idea of one Corporation.

Shri Raj Bahadur: In Australia
there are two air companies, not one.

Shri M. §. Gurupadaswamy: I stand
corrected but that hag not weakened
.mv argument in favour of one Cor-
poration. Here in India we have got
a small nucleus of air services and as
they are slowly developing, we want
more unity of control and it would be
a real advantage if there is only one
agency to manage and administer the
whole thing. If there is one Corpora-
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tion, there will be greater efficiency,
greater measure of supervision and
more economy. If there are two
Corporations, according to the state-
ment made by the hon. Minister,
we are going to incur extra expendi-
ture of nearly Rs. six lakhs. Why
should we waste this Rs. six lakhs un-
necessarily? Because the Minister is
fond of two Corporations or somebody
else wants it why should we waste
Rs. six lakhs? What is the ultimate
bénefit we get out of this? Nothing.
The Minister 8ays that for convenience
sake let us have two Corporations in
the beglnnini:. What is the con-
venience he going to derive? I
cannot understand. If there is only
one Corporation, there will be greater
convenience, gregter efficiency, greater
unity in the personnel and labour
employed. There will be solidarity
from top to bottom if there is one
Corporation. Otherwise, that _soli-
darity is destroyed and there will be
waste, extravagance and duplication
of work leading to all sorts of vices.
So I urge upon the hon. Minister—it
is not too late and let him agree with
us—to start with one Corporation and
if he finds that he cannot manage with
one Corporation. then we will think of
other measures to counteract the draw-
backs or difficulties which he will face.
But now there is no ground or reason
for the setling up of two Corporations.

Moreover, there seems to be an idea
that in the initial period, there will be
dislocation or there will be reorganisa-
tion leading to dislocation. All sorts
of such funny ideas seem to have pre-
vailed upon the mind of the hon.
Minister. [ want to submit that there -
should not be any dislocation either in
the labour front or anywhere else. If
there is dislocation in the beginning,
it will upset the entire machinery.
Suppose a feeling is spread among
labourers that some of them will be
retrenched or there will be reorganisa-
tion leading to retrenchment, what
will happen then? The morale of the
labourers will be destroyed. Air
services are such an industry that they
will require cent. per cent. co-
operation of labour. Labour should be
associated at all levels. If labourers are
not assured that their interests will be
safeguarded properly, then there is no
meaning in nationalisation. What is
the purpose of nationalisation after
all? It is to manage the industry well
to the satisfaction of all the interests
concerned including the interest of
labour. Unless such a thing happens.
there is no good in calling it as
nationalislation. So 1 strongly take
exception to the idea of two Corpora-
tions. I want that there should be
only one Corporation.
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Then I want to say something about
the scheduled and non-scheduled
operators. The hon. Minister seems
to have entertained an idea that
nationalisation will be complete even
if non-scheduled airlines are not
nationalised. It is rather a very funny
idea. Nationalisation should be
complete and will be complete when
the whole aviation services are brought
under one agency, under the agency of
Government. .Unless that is done,
there cannot be nationalisation. I
strongly feel that there cannot be a
private sector and a public sector in a
nationalised industry. You cannot call
this as nationalisation when you allow
certain private proprietors to operate
their own services.

I have got other reasons also for
stating that non-scheduled operators
should not be allowed to operate here-
after. After going through the statis-
tics, I find that nearly 30 per cent. of
the income earned on passenger trafflc
is enjoyed by the nonsscheduled
operators. In 1951, the non-scheduled
operators carried nearly 63,000 passen-
gers whereas scheduled operators
carried 40,000 passengers. Freight
carried by non-scheduled operators in
the same year is 1,36,000 lbs. and by
scheduled operators 96.000 lbs. It is
less than the freight carried by the non-
scheduled operators. Again, in terms
of miles, the non-scheduled operators
in 1951 covered 65 million miles. the
scheduled operators covered 90 million
miles. So you will see that in all
categories, 30 per cent.. that is, nearly
one third of the fleld. is enjoyed by the
non-scheduled operators.

Shri Raj Bahadur: That is not en-
tirely correct.

Shri M, 8. Gurupadaswamy: I can
give you figures.

Shri Raj Bahadur: You are includ-
ing non-scheduled flights performed
by scheduled operators also.

Shri M. 8. Gurupadaswamy: What
about passengers and other things?

Shri Raj Bahadur: That is what I
say.

Shri M. S. Gurupadaswamy: It is
common knowledge that freight pays
more and charter operations are al-
ways remunerative, [If these things
are left in the hands of non-scheduled
operators, then the income that usually
accrues to the scheduled operators goes
away. So I want that non-scheduled
operators must also be taken for
nationalisation.

There are so many things to say but
I have no time., [ will refer to one
more point, that is, labour. Govern-
ment seems to be lukewarm in their
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attitude towards labour. They seem
to visualise some retrenchment after
standardisation and reorganisation of
labour. But I want to point out that
only 8,000 labourers are employed in
this industry and the industry is ex-
anding. It has gone on expanding
rom 1946 up to now and most of the
air personnel are highly technical. We
cannot get them for the mere asking
of it. Because there was second world
war many persons were given training
and we were getting the benefit of their
services at a cheap rate. I feel it is
our national duty to utilise effectively
all the technical personnel available in
the country. Unless we do it, the
technical experience will go to waste.
It will be a national waste and we
canot allow it to happen, Technical
know-how is as much important as the
national wealth of India. The policy
of the Government should be so shaped
as to employ all the technical person-
nel, all the employees employed in this
industry. I urge upon the Govern-
ment that representatives of the wor-
kers, who enjoy the full confidence of
their class should be associated at all
levels. Particularly I want a labour
representative to be in the Corporation
This is very necessary., Unless the
labgurers are made to feel that the
are partners in this industry, you will
not get their full support and co-
operation and you cannot run the
services economically, and there will
be no efficiency. -

Shri K. C, Sodhia (Sagar): I may
kindly be permitted to speak for five
minutes, Madam.

Mr. Chairman: Not now.

Shrimatl Sushama Sen (Bhagalpur
South): I did not think that I will
have to speak on this; but, as I was a
Member of the Select Committee, 1
would like just to say a few words on
one or two questions and the important
question of one or two Corporations.
This matter was fully discussed.
Although some of us felt at first that
perhaps one Corporation would be
better, after the hon. Minister had
given an explanation, we fully suppori-
ed his view that there should be two
Corporationgs in . the beginning and
perhaps, later, when it is found that
our internal Air Corporation is worki.g
well. then it would be time enough fo
amalgamate the two Corporations nto
one. This is one point which I would
like to stress. I think for the pre-
sent two Corporations are absolutzly
necessary.

The other question is about compen
sation. | Of course, I have given a
Minute ~of Dissent. But, after the
hon. Minister has explained that Ae
would see that the compensation to be
given is decided by Parliament and
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that all companies ﬁ: their due share,
that satisfles us. _This is a matter
which was worrying us. We felt that
all the shareholders who had invested
a lot of money, should really get their
adequate  share. Since the hon.
Minister has assured us that this
Question will be dealt with in all fair-
ness, 1 there is no cause for
complaint now.

The other point is about the consti-
tution of the Committee. That too
was discussed at length. We all
felt that one person experienced in
labour matters should be included on
the Board of the Corporation. It is
‘very necessary to have a person who is
an expert in labour. I had also
suggested - that a woman member
should be there, because the question
of air hostesses and other questions
affecting women are there, should
think that the hon. Minister has accept-
ed my proposition in principle al-
though it is not stated in the Bill

Shri Jagjivan Ram: Mr. Rohini
Kumar Chaudhuri, who took a keen
interest in the air hostesses, is mnoi
present now.

Shrimati Sushama Sen: Yes, and
Mr. Rohini Kumar Chaudhuri raised
the question that a person who had
left a company and had joined some

other company could come back and

that he should be given the same pri-
vileges and that he should eet the same
increments. I do not think that is
really fair. If someone who has
thought it fit to go and take service
elsewhere, especially in  foreign
countries, comes back and wanis to be
employed again. I do not think that it
is fair that he should demand that the
Corporation should take him at once.
This is what Mr. Rohini Kumar
Chaudhuri pressed in the Committee
and he passed on two or three amend-
ments which were not accepted.

Shri N. Somana (Coorg): As a
Member of the Select Committee, I
think it is my duty to give mv whole-
hearted support to the Bill as it has
emergcd from the Select Committee.

There has been a serious difference
of opinion on the question whether
there should be two Corporations or
one. 1 am rather surprised that even
at this stage, after the very valuable
explanation that has been given by the
hon. Minister of the reasons that made
him agree to these two Corporations,
there should be any controversy on this
matter at all. As has been referred
“to. we all admit that this air travel
Industry is in the initial stages. We
should go with great caution. That is
one of the strongest reasons why we
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should try the experiment of two Cor-
porations and see how they work. As
the hon. Minister has put it very clear-
ly, it has to be said to the credit of
the«Air India International that it has
established a great reputation today.
It has some obligations and contracts
with other nations which, I ihink, by
mere legislation of this Parliament,
could not be transferred, as many of
us think today. Though, of course,
the legal entity would be changed and
the State becomes the succeeding
agency, I feel that there will be real
difficulties id changing over the inter-
national conventions and agreements
and contracts that have been entered
into by the Air India International and
certainly it will take a long time to get
over the difficulty of getting these
agreements changed. I shouid also
think that there should be difficulty in
making these Co ations into one if
we combine the Air India International
and all the existing air companies in
India. I think there would be diili-
culty in making the other countries
agree with the new company. that is tu
be formed. Therefore, I should think
that we would be well advised in siurt-
ing two Corpofations and try it as an
experiment. As has been referred to,
even in England, they had three Cor-
porations to start with and even today
they are having two Corporativas. 1
should think that in a way this would
certainly give rise to a healthy com-
petition. Of course, the risks are
there as there are risks even
in having one Corporation. So
far as risks are concerned. I should
think they are more in having
one Corporation rather than in having
two. \E’e take over the companies as
they are today and try to work them
and see that all the companies thal are
working within India are organised and
put in proper form. Only when that
is done, we can think of. as *he hon.
Minister said, combining the iwo Cur-
porationg into one and seeing that it
works properly. So. I should think
from all these aspects it is as well
that we make a modest start with
these two Corporations and see actual-
ly how they work, and after we gain
experience in many mattcrs, we could
combine these two Corporations and
make them into one.

A suggestion was made that we
could have one Corporation with two
branches. I should think so far as
these two Corporations are concerned,
there is not much difference at all. As
a matter of fact, there is ample pro-
vision in the Bill for close co-operation
between the two Corporations. The
Chairman of the two can be a common
man, and even so far as the members
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of the Corporations are concerned, they
Aalso can be common. There is no
«difficulty about that. Then, even as
rogards the transfer - of officers from
vae Corporation to another, training
and otner inatiers, these also can pe
«umbined, There should be no diffi-
culty at all.. So, really Idonot think
-there is any serious objection apart
from mere .sentiment to having two
‘Corporations.

It has been repeatedly quoted that
in the Five Year Plan it has been
:stated that there should be only one
Corporation, but the Five Year Plan
is not a thing which should be followed
strictly for all time to come. As the
‘hon. the Prime Minister has often
.stated, it is not to be taken for grant-
-ed that it is a permanent thing for
all time to come. It certainly can
be changed. As has been rightly
pointed out by the hon. Minister, that
the subsequent study of the whole pro-
blem has cpnvinced them that the view
taken carlier by the Planning Com-
mission has to be changed, and that
the idea of having two Corporations
would be a much better one than the
idea of having one Corporation. So,
there is absolutely no necessity to rely
nn the obgervation made by the Plan-
ning Commission in support of having
one Corporation,

One matter which, of course, the
‘hou. Minister has referred to, and to
wi®h I should like to refer in this
-ronnection, is about safeguarding the
Tights of employees. Of course,
representations have come to many
Members. Probably, all the Members
must have received representations
from the employees. There is an
apprehension now in the minds of the
employees, especially of those employ-
ed in internal air services that their
grades etc., will be much lower than
what they get now. I am making a
humble request to the hon. Minister
to give his serious consideration to
this problem and to see that there 1s
not much discontent among the
servicemen because, after all, as many
Members have stressed, the utmost im-
portance should be attached to the
enthusiasm and the work that has to
be put in by our servicemen from the
top to the bottom. So, from that
point of view, I am making a humble
Tequest to the hon. Minister to study
the problém and see that as far as
possible the service conditions do not
differ. Naturally, persons who are
serving gn the international lines will
have to %e paid some higher allowance
etc.. but so far as other matters are
concerned let it not be said that the
internal Corporation which is to be
formed is inferior to the Air India
Inernational which will be a separate
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Corporation. That is one matter
wnich has struck me and I am making
an appeal to the hon. Minister to give
nis earnest consideration to it. tis
a matter of detall which, of course,
need not go into the Bill.

Before I close, I have also to pay a
tribute to the way our airmen have
oeen working on their jobs during
these years. It has been our ex-
perience that so far as accidents are
concerned, if we consider the whole
world today, the least number of acci-
dents have happened in India. It is
really a very creditable thing that
we nuave kept up such a high efficiency
of service. It 1s our desire tnat trus
effiriciicy should certainly be increased
Tuither and we must make it a model
to the whole world. It is certainly
possible if there is enthusiasm and co-
operation on the part of those people
wno are responsible for running this
Corporation and also the men who are
employed on the various jobs.

So far as representation of labour
is concerned, a lot of concern was ex-
pressed by friends opposite. It wil
oe seen by them that even in the Air
Transport Council, the Select Com-
mittee hag made provision for a
representative of the employees to be
a member, Many things can be
settled amicably there, and when
there is a dispute, the Government
will ultimately be the arbiter of the
wnole situation, and things could be
settled very happily. Sg, I do not
think there is any cause for appre-
hension in this connection that their
cause has been neglected or that the
Government has been callous to the
interests of labour. I am very happy
10 say that the hon. Minister, who
himself was Minister of Labour for
some time, has taken scrupulous care
to see that the interests of labour are
safeguarded very properly, ind that
suitable representation is given to
them on the Air Transport Council
and also on the Advisory Council. So,
I do not think there is any force in
the arguments of the Opposition that
labour has not been treated properly.

I should think that with these
observations which I have made in
support of this Bill, even the Members
of the Opposition ought to be convine-
ed that the Bill we have now put
forth before the House Is a very fair
and equitable one even with regard to
labour and must be acceptable to all
sides of the House.

In _the end, it is also my duty to pay
a tribute' to the hon. Minister and also
to the Deputy Minister. who h .
been in charge of this Bill. I kno 3
what extent they have been warkfsn#
at this. It was not an easy affairto
have brought all these various
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companies to a sort of agreement, and
make them to agree to this national-
isation.  After all, as has been stated,
it was not an easy thing to make all
these companies agree to nationalisa-
tion, and I learn on authority that
even now there are certain companies
which are not quite happy about this
nationalisation. I am sure the hon.
Minister must have taken great pains
to see that these air services are
nationalised, and to that extent, this
House owes a deep debt of gratitude
to the hon. Minister for the great
services he has done to the nation. I
pay my tribute to him for the great
effort he has made in this connection,
and I have no doubt that the whole
matter will be quite safe in his hands.
Both employees and employers of the
Corporation will certainly get a very
equitable treatment, and let it be our
hope that these two Corporations will
be a -model to the whole world, and
:}'ill earn a great name to this coun-
Y.

~ Shri Nambiar: I have had the op-
portunity to sit in the Select Com-
mittee. In the Select Committee the
idea with which we on this side
worked was that this nationalisation
or what is known as nationalisation
must have the benefit and advantage
of having cheap travel with maxi-
mum safety for ithe common people.
That was the idea with which we
approached the whole issue. 1In the
Select Committee we fought for one
Corporation, and we suggested that
that was an argument for the advan-
tage of the wellbeing and the better
running of the whole show. I do rot
want to go into details because
1e.;lc;wm'al hon. Members have stated
em,

With regard to the nationalisation
aspect of the question, we stated that
as things stand today it is not nationa-
lisation, and I still feel that it s
not a fully nationalised industrv
With the very idea of the Corpora-
tion. the ex-operatorg or their agents
are likely to come in. and they have
got their non-scheduled sector agnin.
Some person whose interest will be
to see that the Government is kept
out of the non-scheduled operations
will come and sit in the Corporation
and he will try to utilize hig pre-
sence in the Corporation for getting
more profit in the non-scheduled
sector. This is a possiblity.

Shri Raj Bahadur: Not passible un-
der the Bill.

Bhri Namblar: That is why we on

our side sald that those who are in
the Corporation’ must be either
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officials, or those who are specially
recruited by the Government for
this purpose, and we suggested that
the Corporation should ‘contain five
per$ons—the Communications Minis-
try, the Defence Ministry and other
Ministries should be representied, an
expert to be added, and a represen-
tative of labour, thereby making it
a complete body, making it a nationa-
lised Industry in its real sense. And
we wanted to point out that the
labour representative must be there.
I cannot copceive the idea of nation-
alisation without associating labour.
Labour is not merely a wage-earner;
it is equally a partner in a natiun-
mlised industry, because the money
that comes from the exchequer also
belongs to labour. From this ooint
of view, the association of Ilabour
from the very beginning shoulq have
been there in regard to the forma-
tion of the two Corporations, the
esttlement of labour disputes—which
is provided for in the Bill under the
heading of .abour relations’, and the
assessment of the compensation.
Nowhere has labour been associated
in any of these mat{ers, in spite of
the fact that the Chairman of the
Committee was requested to be heard
by labour. At least, the Committee
should have had the courtesy to hear
the labour representatives, After all,
what did labour say? It only pointed
out that there were many lacunae In
the assessment of compensaticn and
it promised to supply a . better for-
mula if the Committee heard it. But
labour was not associated. In future
also, I think that it is not going to
be associated in the conduct of this
show. This attitlude of the hon.
Minister, which he has assumed from
the beginning, is not wholesome. He
was once a Labour Minister., but
with all my respect for him, I must
say that he ig still reluctant to hear
the labour side. That is my com-
plaint.

Shri Jagjivan Ram: I am prepared
to hear the labour side, not on the
recommendation of my  hon. friend

but on my own.

Shri Nambiar: I may assure him
that I am not representing labour in
this respect. I am merely suggest-
ing that labour should be heard. I
am not at all in the picture, Why
should he assumie that Nambiar or
the Communist Party is in the
picture?

Shri Raj Bahadur: We have heard
labour more than once. In the Select
Committee we also considered their
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representations, but no such thing as
the hon. Member says now, viz, about
compensation etc. wag ever mention-
ed—not even by the hon, Member.

Shri Nambiar: That is why I say
that labour must be heard. You want
to nationalise this industry within a
very short time, and you say that
you have no time to consider Lhe re-
presentationg of labour. It is a [antas-
tic idea. That 1s why 1 say that there

is something wrong in your entire
conception of mationalisation.
Our apprehensions centre round

not one or two points, but many of
them. On the question of compensa-
tion, if Government had tried to give
reasopable compensation, I would
have understood it, I do not want
these ex-operators to be robbed of
their dues. But in spite of many re-
bates, the industry is in a state of
collapse. Did you take this factor
into account when deciding the
compensation? No. In spite of the
fact that the depreciation is calculat-
ed at a rate disadvantageous to Gov-
ernment, and in spite of the fact that
in allowing depreciation the com-
panies had tried to circumvent
income-tax, in spite of all these fac-
tors, you are unwilling to accept the
depreciation level shown in the books
nf these companies. Certgin Dakotas
and certain machinery have been
brought down to Re. one. You are
not accepting this. You say that it was
done for some other reason, and that
you must give equitable compensa-
tion. You have propounded a formula
in the schedule whereby you will have
to pay compensation for sixteen
years to come, When, in the books
of the companies themselves, the
value has been brought down or
rather written down to Re. one why
are you to give a higher rate of
compensation? What is the reason?
I can say boldly without any fear of
contradiction that you are doing this
only t{to favour the ex-operators.
Otherwise, why can you not accept
the formula which we suggested?

Shri Raj Bahadur: Does the bon.
Member mean that we should pur-
chase Dokotas at Re. one?

Shri Nambiar: I do not mean that.
The value has been written down to
Re. one in their books and you your-
self say that they cheated the Gov-
ernment on the question of income-
tux. When that is the position.....

Shri Raj Bahadur: You are pro-
ceeding on wrong premises,

Shri Nambiar: My submission is
that in regard to the fixing of com-
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pensation, in regard to the formation
of the Corporations, and in regard to
hearing the labour side—in all these
regards, I am convinced that you have
ignored the interests of the nation. 1
am sorry to say so. Some other
things, I am afraid, are in your mind.
If my tears are wrong, please re-
move them. Otherwise, I am very
sorry to say that this experiment may
not be successful,

In regard to the formation of two
Corporations, the hon. Minister- said.
that this two-Corporation idea was
there, because he apprehended some
labour troubles in the internal air
service at the time of re-organisation.

Shri Jagjivan Ram: I question the.
veracity of hig statement, I have never
said that.

Shri Nambiar: What I am sayingis
printed or rather~cyclostyled in the
proceedings. This apprehension was
mentioned in his speech. 1 can place.
it before the House. He said that he

felt that in the internal service there

may be some trouble due to some-
thing, and that is why he wanted
two Corporations, so that even grant-
ing that there is a strike or labour
unrest or retrenchiment or transfer of
labour in the internal service, the ex-
ternal service may go on working if
it is kept separate,

Shri Raj Babadur: Madam, I geek
ycur protection. The hon. Member 1s
proceeding on permises which are in-
correct. The hon, Minister of Com-
munications never said in his speech
that there would be strikes or labour
unrest ete.

Shri Nambiar: I am making this
statement on the basis of the speech
of the hon. Minister, I can show it
to him if he will bear with me for
fifteen minutes or so, He may bave
forgotten his speech. These things
are likely. Only this morning, we
found that the Law Minister had for-
gotten what his Ministry had put up
and we had an apology. So. I am not
worried about this interruption.

Mr. Chairman: The hon. Member re-
ferred to the hon. Law Minister's
apology. That question is closed. He
should not have referred to it again.

Shri Namblar: These things are
happening in this country, and the
apology is now the property of the
House. That is why I mentioned it.

An Hon, Member: Your speech now
ir; also going to be the property of the
ouse.
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Shri Nambiar: If the dealings of
Government with labour had been
fair, I will be the first person to sup-
port the measure. but I do not want
Jubour to be penalised. The hon.
Minister -says that there will be
:standardisation of wages. That means
there will be cut in wages. Are you
‘not contemplating a cut in wages?
‘The hon. Minister says that there is
a provision that those persons who
are getting higher scales of pay today
will be guaranteed those scales. Now.
would you give that assurance in
writing?

Shri Jagjivan Ram: I have not
given that assurance and I am not
‘going to give it.

Shri Nambiar: The cat is out of the
bag.

Bhri Fagjivan Ram: It was never in
‘the bag.

Shri Namblar: This standardisation
‘will mean dislocation due to cut in
wages, There will be retrenchment
also., That is how his apprehensions
are created. Labour ig 'mnot being
taken into confidence, and I can
.assure you that in this nationalised
industry there is going to be no pros-
perity so long as that is the case. He
must assure us that he is going to
take labour inte confldence.

Shri Jajivan Ram: That is  your
monopoly.

Shri Nambiar: There will be
transfers and other dislocations. So.
in the interests of labour, in the in-
terests of the comeon man and in the
interests of even the exchequer, 1 do
not find a helpful attitude from the
side of the hon. Minister, [ express-
ed this fear in the Select Committee,
and 7 do so again here. If he wil
assure me that they are prepared tn
accept certain amendments and also
say that my fears are wrong. then I
will be very pleased, because 1 am
not for dislocation. I have been re-
peating this often.

In one respect, he hag done some-
thing, He stated that those who had
been victimised after 1st July 1952 or
retrenched due to certain reasons
would be the subject of reconsidera-
tion. I pay my tribute for this as-
surance that he has given. but that is
only with regard to a small number.
He did not extend that spirit to the
entire labour matter. Tt is only with
regard to a certain person he gave
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that assurance. I thank him for that,
but he did not take labour as a whole
into confidence.

To sum up, my points of ecriticism
ard these. First of all, there should
not be two Corporations. There
should be only one. It should be a
compact body of flve persons, as sug-
gested by me, including a labour re-
presentative.

Secondly, in order to avoid the pos-
sibility of labour unrest, he shoild
give an assurance that there would be
no large’ retrenchmen: or any serious
cut in the wages and further those
who are getting wages should be given
a guarantee. I would also mention
here that those who are working on
the home lines should also have a
chance to work on the international
lines and thus the whole industry
should Lenefit the nation. (Inter
ruption).

With regard to compensation I
trust that he will accept the formula,
which 1 have already suggested and
which would be of benefit to all the
people in this country.

I hope that he would keep labour
in the forefront in the reorganization
scheme, If these things are not done,
what will happen is that the work
will not be efficiently done and dis-
rontent among the staff will in turn
affect safety in travel. We had the
misfortune of a Comet disaster near
Calcutta, I do not know what it was
due to. People are apprehending
danger, and unless you get the co-

. operation of the staff and remove the

fear, the industry may not flourish.
This is not a minor issue: it is a very
serious matter and he must apply his
mind to these suggestions. I hope that
he will change his present attitude and
do something in the larger interests
of all concerned.

Shri Banmsal: At the very outset, I
must express my <deep appreciation
both to the Chairman of the Select
Committee and the hon. Communica-
tions Minister who were very consi-
derate and painstaking to listen to all
that was said in the Select Committee
by almost every Member. We gat in
the Select Committee from day to day
for a number of days and the strain of
the work must have been really very
heavy on the Chairman. the hon.
Minister and his Deputy Minister. The
Bill as it has emerged from the Select
Committee is really a very satisfying
measure from all points of view, but
on one particular matter there still
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remaing a difference of opinion and
that relates to the question of compen-
sation.

I must take the House into confi-
dence and at once confess that the
Select Committee did try its very best
to explore the various possible alter-
natives but found itself at its wit's
end to arrive at a satisfactory solu-
tion. with the result that the original
scheme of compensation was main-
tained. I am one of those. however,
who still think that something can be
done and it is for this reason that I
welcome the suggestion that was
made in the morning by the hon. Dr.
Mookerjee as. I could understand from
what he wag saying. I support my
understanding of it because I went
outside the House and asked Dr.
Mookerjee in the Lobby if the impres-
sion I had gained from what he said
was correct and be said that my
impression was correct. The impres-
sion that I gathered was that Dr.
Mookerjee wanted to maintain the
Schedule as it is and whatever the
total moiety of compensatlion that was
to be received by all the companies
combined was to be distributed among
the shareholders. If that is the sug-
gestion, I think there is quite a lot in
it which needs to be examined and I
think that the hon. Minister by now
1s ready with the formula which
would be satisfactory to all the sec-
tions of the House. T see one difficul-
ty even in that formula and that is,
can this House or should this House
override ..... )

Shri Jagjivan Ram: I have no set
formula ready, but as I indicated it
can only be on the basis that what-
ever percentage of their shares the
ordinary shareholders get, the same
proportion may be
preference shareholders. but this I
am just saying off-hand: I have not got
it examined.

Shri Bansal: Ithank the hon. Minis-
ter for this clarification. What I was
saying was whether this House can
or should interfere with the contrac-
tual obligations entered into by the
companies. and their shareho!ders.
I know that this House is the sup-
reme authority as far as legislation
is concerned and it has every right
to pass any legislation which it deems
proper. but we have to see while
passing a particular legislation whe-

er we are not upsetting the entire
scheme of things prevailing in this
country and what effect it will have
on the future of company manage-
ment. investment and share-holding.
I am very glad to note that while
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moving the Bill the hon. Minister
said that one of the motives he had
in his mind in devising this scheme
of compensation was that the confi-
dence of the shareholders in com-
panies was maintained and that the
investment aspect was not jeopardiz-
ed. and therefore I am wondering if
the scheme that was suggested by
Dr. Mookerjee tentatively wauld not
cut at the root of this. In fairness
to Dr. Mookerjee I must also poini
out that he also seemed to be think-
ing simultaneously that if this idea
of treating the entire compensation
as a molety and distributing it among
the shareholders of all the companies
is not acceptable, then, perhaps each
company shou!d be asked . by this
Bill to divide the compensation
among the shareholders equally,
whether they are ordinary share-
holders or deferred shareholders or
preference shareholders. If this was
the suggestion. there was nothing new
in it. The Select Committee went in-
to thig matter wvery throughly and
had before it the report of the Law
Ministry and had come to the ~on-
clusion that making such an inser-
tion in this Bill itself would not be
quite proper. There seems to be a
good deal of misunderstanding in
this House on the utility of pre-
ference and deferred shares and
what is their place in the schefie of
things as far as company manage-
ment and company flnance is con-
cerned.

I am not referring to those cases
where initially a company decides its
various kinds of share holdings. but
taking the case of companies with
which we are dealing. the case of
Bharat is one of them—I am not ut
all diffident in referring to that name
here—and the Bharat Airways
Limited started with an issue of
flve lakhs of ordinary shares at the
face value of Rs. ten and subsequent-
ly when they wanted to enlarge their
fleet of airships. they went into .the
market and issued preference shares.
Now, if you remember that that was
done at a time when no money was
forthcoming for investment in the
ordinary share holding, then we at
once realize the difference between
the preference share holding and :he
ordinary share holding. Preference
shareholders occupy more or less the
same position as debenture stock
holders, that is, they are trealed as
a debt upon the company.

. But I quite appreciate the posi-
tion of Government and the hon.
Communjcations Minister that in
this scheme of compensation, we are
not going by the type of shares or
the liability that is owed to the
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shareholders. The scheme of
compensation is that assets of the
companies at a particular calculated
value are taken over and the com-
pa?ies are paid according to that
value.

There may be Members in this
House who .may point out the
various defects of that scheme.
Frankly, I have not been able to
find out any inherent defect in the
scheme, but I am really worried as
to how the claims of preference
shareholders can be met consistent
with the legitimate demands and
rights of the ordinary shareholders
and consistent with the Govern-
ment's duty to see that the exchequer
is not placed under an unduly heavy
burden. Therefore. I would still ap-
peal to the hon. the Communications
Minister to find a way out so that
we can meet these conflicting claims.

Shri Jagjivan Ram: Will you help
me with some proposal?

‘Shri Bansal: I was ‘just coming to
that.

I know the Select Committee did
try their very best to find such a
formula.  They were not in a
position to do it, and it is very
obvious that it is unfair of me to
throw the ball in the court of the
Communications Minister  again.
After all. he represents the Govern-
ment and he is the custodian of ail
that has to be done in this regard.
T tfrankly admit my inability to help
with any ready-made formula.

Pandit K. C. Sharma (Meerut
Distt.—South): Then why criticise
the one you have already accepted”

Shri Bansal: I made no criticism
at all. I was just pointing out the
-drawbacks of that formula and
inviting the attention of the House to
-some element of injustice that may be
done to certain type of shareholders.
After all, they invested money in these
companies with certain stipulations
and those stlipulations were that there
‘shares would have the first charge. Now.
under this scheme of compensation.
‘we are doing away with that kind of
thing. In my opinion we should
‘iry to satisfy every section of share-
bolders as far as possible.

There seems to be a good deal of
confusion in the mind of some peon-
ple as to what constitutes deprecia-
Yon. My hon. friend. Mr. Nambiar,
seems to think that while assessing
thé ‘value of the asset. all that you
have to do iz to take the purchase
price and deduct from it the depre-
ciation as allowed under the income-
tax law. This is not at all the cor-
Tect position. Depreciation is the
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first charge on the income simply in
order to enable the company con-
cerned to maintain the asset, as it
was. Now. the very fact that a cer-
tain amount of depreciation has been
allowed and ploughed back into that
asset enables the company to kee
the, value of that asset intact. And,
therefore. the .only method by which
we can now assess the value of that

rticular asset is the market value.
andit Thakur Das Bhargava, while
speaking on this subject, suggested
that we should have taken into
consideration this question of market
valye., There again I realise the
difficulty of the hon. the Communica-
tions Minister and I am not sug-
gesting for a moment that we should
g0 by the market value of these as-
sets. But this is just to answer the
point of Shri Nambiar.

After this compensation issue, I
have two small points to make. One
relates to the rights of the existing
air pilots and employeegs of the air
companies. One clause of the Bill
says that the present employees of the
companies will have the right fto
continue in the Corporations or not
and they will have to decide that be-
fore the 1st of June 1853. Now, I
would most humbly suggest that this
right should be given to them for
three or four more months. After
all, it is not fair to ask them to de-
cide all at once whether they would
like to continue in the service or not,
Lecause nbviously, they would like
to know as to how these Corpora-
tions....

Shri Jagjivan Ram: Which clause
you are referring to?

Shri Bansal: Clause 20(1), which
intends to give the employees the
right to continue with the Air
Corporations or not. ’

Shri Raj Bahadur: Clause 21 is
‘Duty to deliver up possession of
property acquired and documents...’

lShrl Bansal: Clause 20, sub-clause

(1)

“Provided that nothing contain-
ed in this section shall apply to any
officer or other employee who has,
by notice in writing given to the
Corporation concerned prior te such
date as may be fixed by the Cen-
tral Government by notification in
the Official Gazette, intimated his
intention of not becoming an officer
or other employee of the Corpora-
tion".

Shri Jagjivan Ram:
point here?

Shri Bansal: The point is that the
employee should be allowed to find

What is the
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hig feet in the new Corporation and
given a time of two or three months
to 'see whether he wants to continue
there or not.

2 Noon.

Shri Jagjivan Kam: So the date is
to be fixed by the Central Govern-
ment.....

Mr. Chairman: If the hon. Member
. yields, he should resume his seat.

Shri Jagjivan Ram: Perhaps my
hon. friend is confusing the date
to_be fixed here under sub-clause (1)
of clause 20 with the appointed date.
They are not the same dale. The ap-
pointed date and the date to be fixed
under sub-clause (1) of clause 20 are
not the same. The dates are different.

Shri Bamsal: I am glad for the
clarification. I was really confusing
this with the appointed date. Thank
you very much.

Then the second question is about
their provident fund and other
amounts that may be due to them
fiom the companies. Suppose a pilot
‘has been working with a company
for three years and he has contribut-
ed his share and the employer has
contributed hig share towards the
provident fund. \ The Corporation
takes over the entire provident fund
and for nne reasor or other decides

not to retain that particular pilot or
that partioular employee in ‘the
services. What happens to the pro-

vident fund amount which has been
contributed by the employer? As
these two Corporations are going to
be new Corporations, my “suggestion
would be that at the time of the for-
mation of these Corporations the
entire contribution, both of the em-
ployer and of the employee should be
treated as the property of the
particular employee.

Shri Jagjlvan Ram: Yes. of course.
There is no doubt about that.

Shri Bamsal: Is that provided in
the Bill?

Shri Gadgil: It is self-evident.

Shri Jagjlvan Ram: The Corpora-
tlon takes over the employees with
all the terms and conditions of their
employment in  their  respective
tompanies till the Corporation, after
laying down it own rules and condi-
‘Eiims of service. varies those condi-

ons.

Shri Bansal: Perhaps I coul@ not
make myself quite clear. What hap-
pens to the contribution of the em-
ployer, because under certain rules
the employee becomes entitled to the
employer’s contribution after, say,
10 or 15 years’ service? Will he be
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deemed to have become entitled to
the employer's bution soon
after joining the Corporation irres-
pective of the fact whether he has
served in the previous company for
three or four years or less than the
10 or 15 years?

Shri Jagjivan Ram: For this pur-
pose, the previoug service will count.
In the particular instance which the
hon. Member has quoted, the pre-
vious service of the employee in the
company will count.

Shri Bansal: That is what exactly
1 am suggesting, that it should not
be treated like that, but the entire
quantum of the contribution, both
of the employee and the employer,
should be treated ag the property of
that employee, irrespective ol the
fact whether he has served in the
previous company for three or four
years, so that as soon as he joins the
has the unfettered
right of the quantum.

Shri Raj Bahadur:
mean a change in the
conditions of service?

Shri Bansal: That is my suggestion.
Because, after all. the Corporation
will be terminating the services of
any pilot or other employee and, there-
fore, when that pilot or employee is
turned out, he should be enabled to
receive the entire quantity, both of
his own contribution as well as the

Will that not
terms and

contribution made by the previous
employer.
These are the few suggestions

before the hon. the
Communications Minister for  his

consideration.

Shri Matthen: Of course, I rise to
support the Bill, and in making my
observations I wish to join hands with
my hon, friend, Mr. Bansal, in compli-
mienting the hon. Minister on the ideal
manner in which he has piloted the
Bill in the Select Committec, of which
I was a Member.

Well, I was not always supporting
the hon. Minister., But, whether I
supported him or others, or whether I
opposed him or others did, he had
a smile on hig face and reacted in a
sporting manner to al] the observa-
tions. pleasant and unpleasant, thot
were made in the Select Com-
mittee and I will be failing in my duty
if I do not express my appreciation
of that here. ”

I am only making some observa-
tions regarding certain hspects dis-
cussed at the Select Committee stage
Coming to the controversial guestion
of one Corporation or two Corpora-
tions, I was one of those people whaq
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" opposed the two Corporations violent-
I;.p But the hon. Minister said that
he too was of the same opinion as he
expressed this morning on the floor qf
the House and he has some parti-
cular difficulties in effecting it at this
stage, but he will be glad to consider
it as soon as possible when the domes-
tic service ig integrated. So, upon
that. I naturally supported him. I
perfectly gppreciate the appreciation
he has for the great services render-
ed by the Air India International and
the high reputation they hold in the
world, Naturally, one is proud of it.
But, what I have not been able to

understand is this. Leave well alone °

the policy. Why not leave well alone
for some time more. So long as he
agrees with the majority of the Mem-
bers of the Select Committee in the
desirability of a single Corporation.
at least at a later stage, why not he
lenve well alone for the time being.
I mean the great reputed Air India
managed by the Tatas, in which the
State has got 51 per cent. of shares.
Any company in which anybody has
51 per cent. of shares controls the
company. I believe everybody knows
that. There is no reason why you
should nationalise it now. If we na-
tionalise that Corporation now, we
will have naturally to pay a sum of
very nearly rupees twp crorcs or more
to Tatas. If you have the control of
the Corporation and get the advantage
of the services and efficiency of the
Corporation, why not leave well alone
.and go on with the domestic services
nationalisation for the time being?
Especially at a time when we are
hard pressed for funds for our rom-
munity projects. for our planning,
why should we be in a hurry to take
up this nationalisation. (Interruption)
I do not understand that. I support-
ed the Bill and I. am supporting it
even now,

Shri Nambiar: Qualified support.

Shri K. K. Basu: (Diamond Harbour):
Support is qualified.

Shri Mattken: It would satisfy me
if 1 get a convincing reply from the
hon. Minister. .

Another point. which my hon. friend
Dr. Mookeriee pressed this morning,
iz regardine the Alr Corporation per-
sonnel, having a majority of full-time
men. 1 entirely agree with my hon.
friend Dr. Mookerjee. I believe the
hon. Minister has not said anything
against it I aquite appreciate the
derirability of the departmental re-
presentatives on the Corporation, but
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if you have. for example, five mem-
bers of the Corporation, one represen-
tative of the Defence Department, one
from the Communications Depart-
ment, one from the Commerce De-
partment. certainly one from the
Finance Department and. if they are
giVen votes to throw over the full-time
personnel, 1 personally feel that it
would interfere with the efficiency of
the Corporation. The Corporation
must consist of not more than five and
then the majority of it should and
must be full-time persons. Then only
you get the efficiency of a commercial
organisation as this is expected to he.
Of course. I fully appreciate the
necessity of the departmental re-
presentation. The representatives can
be there as observers and take part in
the discussion but should never have
the power of vote. Because from my
experience of the work of these de-
partmenfal representatives on the Tea
Board, Rubber Board and so many
other Boards, I do mot think it is
very helpful to have those people on
such an important organisation as the
Air Corporation, After all. the Gov-
ernment has the controlling power
and when a measure is passed by
them. it will add more and more res-
ponsibility and for that tull-time
pefsonnel with greater responsibility,
I believe. is very very necessary. We
must have as manv full-timers as
possible in the Corporation.

I was very happy to hear the hon.
Minister assuring this House ahout
the formation of an independent Com-
mittee to integrate the personnel. T
believe, the most important thing is
the personnel of that Committee, 1t
must be composed of not only strict-
ly ‘ust people but people known to be
just and of unimpeachable integrity.
A very high standard of intelligence
is reauired for the personnel who
form the Committee and I am sure the
hon. Minister will see to that.

I think I would join hands with the
other speakers and with tht hon.
Minister as well in complimenting the
personnel of the wvarious air com-
panies of India. Thevy have done a
very good job and I have always ap-
preciated the very efficient work that
thev have done. whenever I had oc-
casion t0 travel by air—I had oc-
caslon to travel in almost all of them.
We feel proud of our young men and.
as a former businessman, I feel they
would make first-class business peo-
ple. I will certainly request the hon.
Minister—I am sure he will do it—
to be more liberal to them than others
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For the victimised staff provision Is
made in the Bill, naturally and right-
ly. But I feel that there must be a
provision—] do not know whether it
15 in the Bill or not—for the staff who
have been illegally appointed and pro-
moted during the last one year. This
nationalisation has been in the air
for some time and I hear—I am not
sure of it—there had been appoint-
rients and promotions in some of the
air companics disregarding the rights
of the legitimate people and 1 believe
that that aspect ought to be gone into
just as the question of victimised peo-
ple.

In the matter of compensation. I
cannot entirely agree with my hon.
friend. Mr. Bansal, who still stands
on the contractual obligations of the
preference  shareholders. 1 believe,
it is high time for people like my hon.
friend Mr. Bansal not to stand on
these contractual obligations, It is a
case, as the hon. Minister pointed out
this morning, of six persong control-
iing 30 ‘akhs of rupees preference
capitlal, and 25,000 people holding the
ordinary capital of 50 i1akhs of rupees.
If, as prescribed in Schedule, the
compensation amount comes to 35, 38
or 40 lakhs of rupees, ag the hon.
Minister pointed out, it is certainly
not fair to those people, even though
there may be the contractual obliga-
tions as my friend Mr. Bansal pointed
out and that they took their shares
with open eyes. I think some such
protection for the ordinary share-
holders ought to be made and if, as
was pointed out by Dr. Mookerjee
this morning, it is possible to find out
a method by which these dividends
can be distributed by Government
taking all the shares, it would be
desirable to do so.

I would seek some clarification re-
garding one or two provisions, - For
example, sub-clause (1) of clause 20
BLYys:

“(1) Every officer or other em-
ployee of an existing  air
company....employed by that
company prior to the 1st day of
July 1952 and still in its employ-
ment immediately before the ap-
pointed date shall, in so far as
such officer or other employee s
employed in connectlon with the
undertaking which has vested in
eithor of- the Corporations by
virtue of this Act. . ."”

I just wish to know whether this
will apply to the staff employed by
a company exclusively for a side acti-
vity, which practically may not have
any direct connection with the Aying
I am just referring to a side activity
132 P.SD.
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of the Deccan Airways, which I be-
lieve ig servicing the Defence planes in
Hyderabad. About 200 and odd peo-
ple are employed in that and I under-
stand it is a profitable job also. They
have nothing to do with the flying
operations of the Deccan Airways
regular service, Does clause 20(1)
contemplate them also to be absorbed
just like the other people? It will be
very unfair if they are excluded.

Shri Jagjivan Ram: I think it is
quite clear—"in connection with the
undertaking”. When we are taking
tie airline, it is not that we are only
taking the routes run by the Deccan
Airways. We are taking the other
undertakings, like workshops, ag well.
It is quite .clear.

Shri Matthen: I am very thankful
to the hon, Minister for that clarl-
flcation. '

Then again, sub-clause (3) of clause
8 says:

“Neither the General Manager
nor such other employee of either
of the Corporations as may be
specified in this behalf by the
Central Government shall, during
his service in the Corporation, be
employed in any -capacity what-
soever or directly or indirectly
have any interest in any air
transport undertaking other than
an undertaking of either of the
Corporations, or in ‘any other
undertaking which is interested

in any contract with either of the
Corporations.”

Suppose an employee of the Cor-
poration is inlerested in some other
business, like a motor, or road trans-
port service, which he.is looking after
along with this. I do not know whe-

ther the disqualification will extend
to this also.
Shri Jagjivan Ram: What ig the

difficulty there? It is quite clear.

Shri Matthen: Does it refer to “air
transport undertaking” or under-
takings other than alr transport?

Mr. Chairman: Shri Jhunjhunwala.

Shri B. 8. Murthy (Eluru): When
lwo Members from the other side
have spoken we should get a chance—
Messrs, Bansal and Liatthen belong
to the Congress.

ot grpoeT: T & R d
Tt srgfreew fafret e w
aurk 2o § 5 IR g g wwfaal
w T fear e el ard
faierd oo T R/ FT R W oW
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TR W o § W wfaw ofwfod
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¢ fe 0¥ far & aw o g oy AT
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f& & wroRee & a1 oF @, qE AW
¢ fir ooty wnfterr oY Fae & o
wr a1 fs T% wrEe g fed,
9 ITH WX IR &G g G
W SR TY Il 61 &0 KT, |ifw
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- & i FwwT F T A7 ady S
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G S
dww § W gw WV @ g @
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T TF FIERTT & 3% a9 W g
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FF § Wk ffe 7@ wEn, @ 9
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qed gt o wgr ] avar g,
R X APy §H i w3
& s Wk +it afemre gge & sgwa
§ 5 oras s feewnes 7 ), 94
I w w AW T T T |
Y 7 g, qwaw g & 3w T
S GHAT §, WATT FIIIREAT § A<
1 S T T, T G g e
o fir ag 3§ fiF ST w1 vl A &
T w9 W N AT A 39 W w A
TS &, 7 weEr ag § W R | 3 g
5 oF 7 99 TEH 6T W
N g T % & T W o fad
Tad aga arw wrafRa fY e
1 @ s B fgw s@
gT G WY rew ag @ 4 A%
T A 8, a1 daT AW e
fir dax w1 wfafafeer @ wfd
% 7 ¥ sreaTy WAt a1 6 geefeutae
st &1 o oF forfer §mT fed,
e fagfer @ @@ o ax
T W AG HEAT Aigh, TN
%ae qg & HEA Afgd fr g few
g § F4 § T AT T FH wiww
& o faw wraaT 9T @%, ITET e
Faw ag 1 Wifgd W U T W
w3 T 0§ v wfadl W @A
wifed o g% oy afaw d a9 ) PR
W W qEAr I Wt W
qe aga 8 frac s )

q«mmeﬁmmgﬁs:'

“In carrying out any of the
duties vested in it by this Act,
esch of the Corporations shall
act so far as may be on business

principles.”

g % & f§ co far as may be
on business prin ciples T ¥IAA TE
guwT g s ag ag W T W
§ w51 fored v 08 T 4w R
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7z i #aw wer WA & faR T &w w1 ¢ fF T o afes
Ay W et v o FT R & ag freree oF w3 TEr

BT @ W Il T A ®
guweT afgd fr ag &7 a8 § W)
ITHY q@T wifed fF v A WA ®
T WA WK TF AT @ w
& F AE 9 g | w@fad @
Fra T § Wk g fafafee amgw
¢ ag foh ag w7 o b §f ag
ofees  gfefadt st &, wfed ag
ot wreT T &, ¥ Wk A T W%
qfee gfefady a7 & e &Y e
@ W T a<g & W AW

TG AR-HAT FT WA AG e
s 1 as faras may be wfed
fedt wat § FiF wgi i o< el wrersaeneny
92 ogt 9% fF g 99 AnE & A
# wrar A 7§ 9.

Mr. Chairman: Is the hon. Member
discussing the clauses?

Shri Jhunjhunwala: I am not dis-
cussing clauses. I am having a general
discussion. I am simply pointing out
the different clauses, that is, a general
discussion.

Shri B. 8. Murthy: A welcome dis-

sertation.

Shri Jagjivan Ram: You are quite

in order.

stgmrarer c @Y § wg
o fr ag 7% §, 77 TR & A
e @ 1 FF 2@ d fF
T 3w S owO & A,
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TF AT TAT @9F AT, IAHT Wy
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Mgz g @ w gur )
ST # F A M, 9T AE Tg

Aty
w
e
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T FTE § W afg 37 wfeady
T Heed | Fg W g faq Wik
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& o Ao oige Wi &, 97 S
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N qbe & wwar T foar o g W
-WPI FY OF qar oY 7 e

WA IR F gy 39 e @
T &, W AW Wik, FTEN A A
qer E | TR T T AT o
T g o gwa forw @ v OF A
1 e A A qg wou feavar
9% wa ff af garr & g fr foeelt
ft g arEA wieg § 39 Wl | G-
He frar g wa g A e fear
T IgHAITE ag ey w7 fE
arfead §aT R F WAT TEC 2
ar\

Shri Damodara Menon (Kozhikode):
My views on this Air Corporations
Bill have been incorporated in the
Minute of dissent to which I have
also appended my signature. I do
not want to repeat the arguments
that have been advanced here in
favour of one Cgrporation, It has
been pointed out by the -hon. Mem-
ber, Mr, Somana that we, in advo-
cating that there need be only. one
Corporatien, have been persuaded by
the opinion expressed in the Plan-
ning Commission’s Report to the
effect that there need be only one -
Corporation. He said that we should
not take it as gospel truth and that we
must now agree with the hon. Minis-
ter when he, after considering all the
circumstances of the case, felt that
there must be a change. I must as-
sure hini that it is not as if we hold
that every expression of oplnion or
suggestion contained in the Report of
the Planning Commission should be
accepted as such. We can change
them, But, the reasons for which we
change the recommendation that has
been considered by this House and ac-
cepied .must be valid.

[MR, DErUTY-SPEAKER in the Chair]

rd

T am sorry (o say that I was
not convinced by the arguments of the
hon. Minister in support of his present
view that there need be two Corpo-
rations. He was almost apologetic.
He went on further to say, let us try
these two Corporations for some time
and if experience shows later on that
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there need be only one Corporation,
we can change. 1 say, why not we
try one Corporation for some time
and if experience shows. as a result
of greater volume of traffic and other
considerations, that there is need for
two Corporations, let us have two.
This argument, let us try with two
and then convert into one, does not
convince me. We can put it forward
the other way also.

My hon. friend Mr. Gurupada-
swamy said that there must be whole-
sale nationalisation and that we must
take over also the non-scheduled
services. My point is that we must go
by certain principles. If we are going
to nationalise a particular industry,
it must be possible for us to have
wholesale nationalisation in that parti-
rular industry. Let us not have a
private sector in that industry. That
would not pave the way for this idea
of nationalisation being worked in the
proper spirit. Therefore. the hon.
Minister himself hus not come for-
ward with very strong and valid rea-
sons for not nutionalising these non-
scheduled lines. I do not want to go
into the question whether they are
profitable or not, whether by taking
them over the Government would
stand to gain more, Those points
have already been referred to. but I
take my stand on this principle that
nnre we are nationalising a particu-
Ia.: industry, let us nationalise it whole-
sale,

Madam—I am sorry, Sir.

Mr. Deputy-Speaker: I am delight-
ed to be called “Madam”.

Shri Damodara Menon: That delight
15 not shared by me when I commit a
mistake.

Shri Jagjivan Ram: Now you ecan
ruy ‘she” includes “he".

Shri Damodara Menon: About this
Corpuration itself. we held the view
that the Corporation should contain
onlv from three to Ave members. This
point of view was urged, very strong-
Iv urged, before the Seclect Committee,
und the hon. Minister held the view
that the number as contained in the
Bill itself must be mantained.

Annther suggestion we put forward
was that the members of the Corpo-
ration must be whole-time. To that
the hon. Minister has no serious
ohicction to make. He said that no-
thing prevents the Government from
having whole-time members or mak
ing them all whole-time. Now, in thi$'"
matter. let us have .a precedent set.
I would suggest this because we are
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having in the State undertakings a
new method of management. For
example, the railways are totally run
by the Government, and we have got
a Railway Board containing four full-
time members. . In respect of other
Government undertakings, we
having another set-up, One thing
must be made very clear. Mr. Matthen
referred to that point. What would
be the function and the status of Gov-

ernment officers who come into the
Committee? I find that different
Ministries of the Government are

having different ideas in this respect.
The other day, the hon, Shri T. T.
Kishnamachari, when speaking on the
Tea Bill, as reported by the Select
Committee, said that it would not be
good to have Government officers go-
ing into the Tea Board and voting

upon different proposals. This is
precisely what he said:
“..at seemed unseemly to the
Committee that Government

should be associated with the Com-
mittee's work by mrepresentatives
sent to the Commitliee who would
have the right to vote, which
would. in one sense. mean that
the officers are committed to the
decisions made by the Board."”

When this question was discussed,

the hon. Minister stated that ohe
difficulty he felt in having all the
members whole-time was that he

wanted some representation to be
given to different Ministries—Com-
munications and probably one or two
other Ministries whose representa~
tives—officers—wil] be sitting in the
Committee.

Shri Jaglivan Ram: That is a Com-
mittee, not a Corporation.

Shri Damodara Menon: It is a Board,
not a Committee.

The principle is the same. If the
Government want to send their own
officers to this Board and they sit
there and vote upon certain proposi-
tions that come, then the Government
will be put in a very unenviable posi-
tion, because these officers would
have taken a decision on matters
which probably the Government may
require to revise later on. If that is
so. what is the position of the Govern-
ment? Government’s position would
be rather unenviable, Therefore, the
suggestion that these officers may
come and attend and offer their ad-
vice and probably may even persuade
the Board to accept certain proposi-
tions may be good, but let them not
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commit themselves or the Govern-
ment by participating in the voting.
If that proposition_as explained by
hon, Mr. T. T. ishnamachari is
acceptable to the Communications
Ministry also, then there is no diffi-
culty whatsoever in having a; small
Board with four or five members, all
whole-time, who will look to the in-
terests and manage the affairg of the
Corporation, and Government can
send their own officers as advisers
and later on when decisions are
taken—as power ig vested in the Gov-
crnment now to revise the decisions
of the Board and also to give direc-
tions to the Board—these officers caa
tender proper advice to Government
for arriving at a correct opinion re-
garding the advice they must give to
the Corporation or the provision they
must make regarding any decision
taken by the Corporation.

Therefore, I would appeal to the
hon. Minister even at this stage to
think of having a small Corporation
of flve members who are all whole-
time and who could devote all their
attention, time and earnestness to
the work of the Corporation,

Mr. Deputy-Speaker: If the hon.
Member wants more time, he may
continue later.

COIR INDUSTRY'
Shri Punnoose (Alleppey): I will be

- only expressing the feelings of lakhs

o

of people my State when
I say that I am grateful
to you for giving me this occasion

to raise this question so that I may
draw the attention of this House and
Government to an industry with which
the existence of a large section of our
people is bound up.

Very soon we will be having before
us a Coir Industry Bill. In the objects
of that Bill it has been stated clearly
that this industry is one which is very
important in our national economy,
that it has got a role to play in it and
that it is of very great importance to
Travancore-Cochin State. Rege Com-
mittee has also said that this industry
employs 70,000 people in the manu-
facture of mats and mattings alone.
As such, there is no room for keeping
quiet over the crisis that has over-
whelmed this industry.

In his answer to the Starred Ques-
tion of Shri Achuthan on the 6th of
April, the hon. Minister of Commerce
and Industry tried to make out two
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points. One was that since June 1852
there had been a gradual increase in
the export of coir products and that
this indicates some improvement in the
position. Secondly, he was pleased to
say that some steps had been taken by
the Central Government to ease the
crisis in the coir industry , and he gave
a list of such steps. The impression
that he seems to entertain, and which
he wants to convey to the House, is
that as a result of some improvement
in the export position and the mea-
sures taken to ease the crisis, the over-
all picture of the industry and the peo-
ple concerned with it is better than
it was previously, say in 1952, My
submission 'is that there is no improve-
ment in the export position. On the
other hand, there are disturbing deve-
lopments in that respect. I want to
submit further that the steps taken by
the Government of India have not
proved fruitful to ease the situation.
According to me, the over-all picture
is as dim and-dark and gloomy as it
was, if not more so. ’

While coming to this you will bear
with me for a little while to look into
certain statistics which I have collected.
Then it will be found that facts do not
support the optimism of the hon, Min-
ister, In 1950-51 we had exported 385
tons of unmanufactured coir, in 1951-52
it increased to 500 tons and in 1952-53
it reached the figure of 698 tons, But
the hon. Minister will please look into
the earnings. In 1950-51 when we ex-
ported 385 tons, we got Rs. 3,60,779; in
1951-52 when we exported 500 tons
we earned Rs. 6,43,794, but when we

exported almost double the quantity of -

1850-51 in 1852-53, that is, 698 tons, we
got only Rs. 5,82,813. Here the picture
is not at all encouraging.

Coming to coir yarn, in 1950-51 we
exported 8,86,291 cwis. and earned
Rs. 5,43,42,815.

Shri A. M. Thomas (Ernakulam): Is
it for the entire year or for ten
months?

Shri Punnoose: It is for ten months.

In 1951-52, it was 7.55,757 cwts. and
we got Rs. 567 lakhs, that is to say,
some Rs. 25 lakhs more. In 1952-53
we exported more than 7,82,000 cwts.
and the return was only Rs. 374 lakhs,
gl;’gli ;_,az almost two crores less than in
1951-52.

With regard to coir of other sorts,
we had exported 23.212 cwts. in 1850-
51 earning Rs. 24,17.000 and odd. In
1951-52 we had an export of 78,140
cwts. for one crore and a lakh and
odd rupees. In 1052-53 the export
was reduced to 52,200 cwts. and we
got only Rs. 46,590,000 and that Is a
drop of 50 per cent. in the earning.

6 MAY 1958

Coir Industry 5956

_ Then come mats and mattings.. We
had exported 32,99,17 cwts, in 1950-51
for Rs. 247 lakhs, in 1951-52, we had
exported 19,16,60 cwts. for Rs. 214 lakhs
and odd. Coming to 1952-53. Though
the quantity of export has slightly in-
creased the earning has fallen to
Rs. 58,064,000, that is, it had been re-
duced by almost a crore of rupees, The
over-all picture is that while we got
in 1950-51, Rs. 814 lakhs and in 1851-52,
Rs. 883 lakhs, in 1952-53 we got only
579 lakhs of rupees. So, the hon. Min-
ister’'s conclusion of improvement has
not been founded on facts., I am also
SOlir)’, yet another aspect has been left
out,

The industry has two sectors, the cot-
tage industry sector and the actual in-
dustrial sector. Husking, soaking of the
husks, taking fibre out of the husks,
making coir, all these are done on a
cottage industry level and it is calculat-
ed that more than five lakhs of people
are directly or indirectly involved in
this. Then there is the mechanised sec-
tor. This was the first industry to
develop in our State to be developed.

I want to draw pointed attention to
this basic factor, that when we consi-
der these exports you will find three
things. One is that the drop in the
earning is much greater than the drop
in the quantity exported; secondly,
that more of raw materials have been
exported than mats and mattings, that
is, finished products and thirdly, that
the value of mats and mattings has
gone down more than that of the raw
materials, Here is a very disturbing
situation. Previously, we were under
the impression that the yarn and fibre
are being exported for making nets
and other things in Europe. But, now
we get the information that in Holland
and other countries. they are develop-
ing Coir industry on a large scale. We
are told that in Holland there are
nearly 97 factorles employing 4,000
workers. The World Federation of
Trade Unions has been kind enough to
give this information. This means that
the most developed industry in our
State is going to be permanently jeo-
pardised. This means that one major
source of Income to the State is going
to be dried up. Before Pepper bhe-
came black-gold, Coir industry was the
leading source of Income for our State
and even now it is second only to

Pepper.

Now. I come to another aspect. The
hon. Minister of Commerce and Indus-
try was pleased to say that steps have
been taken to ease the situation. Let
him for a while look at the steps and
see how far they have proved to be of
help. He said that two community pro-
jects are there and they will be of



5957 Coir Industry

[Shri Punnoose]

help to us. The fact is that one com~
munity project in South Travancore is
al least 150 miles away from the cen-
tre of coir indusiry and the one in Tri-
chur is also some fifty or sixty miles
away from the industirial centre. It
cannot give us any work.

Then he said about some civil works
were being undertaken, The fact is
that these civil works were there for
some time. They gave six hundred
workers work for three months. What
a small fraction of the unemployed
could be benefiteq by it. But there is
none of it now. The hon. Minister said
that certain advances have been made
by the Cenfral Government to the
Stale Government—he said about
rupecs twp lakhs and odd. But the
fact is that it still remains in a stage
of promise. It alfects only the cottage
industry, and even there the Central
Government has not been pleased to
see whether there is proper organisa-
tion to work it with the result that I
am afraid it is not being worked in
the proper way it should be doue.

Therefore, the whole position is most
disturhing and the earlier the hon. Min-
ister of Commerce and Industry takes
up the matter the better it is for us.
He mentioned about a conference held
in Trivandrum by the Finance Minis-
ter of that State. There representation
was not given to the workers and to
the owners of the {factories. When
that point was raised in the conference
itsclf, the Finance Minister was pleas-
ed to say that he could not do it;
there was no time to do that. In the
Bill that is coming also—the Coir In-
dustry Bill—I find that there is no
provision for representatives of organis-
ed labour on that Board. Then, he was
pleased to say that some sort of special
treatment is given to coir and coir
goods in the South Indian Railway. I
am thankful for that, but what we
want is that preferential treat-
ment should be given to the coir goods
in every railway, so that it could have
a market everywhere in India. The
other day I had been to the Rashtra-
pati Bhavan, where I was invited to
fea. I was interested in all the sweet
things given, but I was more interested
fo see whether there was a piece of
coir matting there. But, there was
none. Well, a beautiful mat coir will
definitely enhance the dignity of that
place. The hon. the Finance Minister
was pleased to say when 2all the M.Ps.
from Kerala, irrespective of party aff-
liations, waited on him that he will see
that coir goods are purchased by Gov-
ernment Departments.
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We want a Coir Board not only to
expand the market in India, but also to
find markets outside India. I was
looking through the list of countries
abroad where our coir products find a
mérket, but I regret to find that many
countries in Europe are not there.
There is the U.K., there is the US.A,,
there is Holland.

Shri B. 8. Murlhy (Eluru): US.S.R.?

Shri Punnoose: U.S.S.R. is not there;
the Eastern democracies are not there.
It is not my anxiety to give them the
benefit of our mats and mattings. It
is because I' want that there shall be a
market for our goods. I hope the hon.
Minister will take up this matter seri-
ously and develop new markets for our
exports. .

Mr. Deputy-Speaker: The hon. Mem-
ber must give some time for the hon.
Minister.

Shri Punnoose: In the meantime he
should take ceriain measures to sub-
sidise the unemployed workers. They
may be given rations at a lower price;
the construction of the Aroor bridge
may be taken up immediately and an-
other railway line may be constructed
from Ernakulam via Alleppey to Mave-
likkara.

1pM,

Shri A. M. Thomas: I had occasion
to go through the value of our exports
and siudy the comparative flgures.
From 1952 April to 1853 January the
value of our exports comes to Rs.
5,79,91,575. I wish to know from the
hon. Minister whether he is in a posi-
tion to give the figures for the last three
months. 1f so, that will help us in get-
{ing a real clarification of the present
situation.

I really appreciate the attempts made
by Government, but no substantial im-
provement is yet in sight. The hon.
Minister made a study at the spot of
the situation in Travancore-Cochin. I

- should like to be told what are the de-

finite proposals formulated by him,
especially in the direction of not allow-
ing our products to be swamped by
foreign competitors. I am told that
Holland and Swilzerland have brought
about considerable technological im-
provement and marketing skill and
{their coir products are artistically and
tastefully designed like cotton textiles.

Secondly, I understand that the work
of the Trade Commissioners in this
connection is only one among so many
other items of work. Having regard
to the number of people involved—five
to six lakhs of people are involved in
this—why can we not appoint a few
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Marketing Utficers who will solely de-
vote their time and energy to find larger
market: and kecp ciective liaison with
the trade at home as well as abroad?

"1 wish turther to know how far Gow
ermmment has been aole to tap the inter-
nal market also in this comneetion.

Shri K. K. Basu (Diamond Harbour):
I wish to make only one point which
has already been referred to. 1t is re-
ported that Holland is establishing more
mechanized and up-to-date factories for
the utilisation of this raw material as
a result whereof our industries here
are suffering, and we are nowadays
working more as an exporting country
of the raw material.

Shri Velayndhan (Quilon cum Mave-
Ukkars—Reserved—Sch. Castes): Ex-
port of fibre, you mean?

 Sbhri K. K. Basu: Yes. [ want to
know whether there is any possibility
oi putting restrictions on this.

The Minister of Commerce and In-
dustry (Shri T. T. Krisknamachari):
am glad that the hon. Member who
raised this discussion has taken a very
practical view of the whole question,
and I cannot take exception to his com-
plaint when he sees no tangihle, or at
any rate substantial, results in regard to
the work that we souzht to do in this
area where coir workers are concen-
trated. But at the same time I must
say that his reading of the statistics is,
while plausible, nevertheless defective.
He has not demonstrated that there has
been a perceptible drop in the export
figures, leaving out the peak period.
What I did indicate was if you take the
figure for 1947-48 when coir yarn ex-
port was 7,49,000 cwt. and If you take
the figure for eleven months for 1952-
33 which is 8,46.000 cwt., well, it cer-
tainly shows an improvement. If you
take 194849 when the total was a lit-
tle less than seven lakhs cwt. the ele-
ven months flgure shows an improve-
ment. Of course, 1849-50 and 1951-52
were peak periods when we had a
Korean war and the _boom. In the
same way in regard to manufactured
products, in 1947-48 the figure was
194,000 cwt. and in 1948-49 it was
160,000 cwt. Now, for eleven months
for 1952-53 the figure is 214,000 cwt.
Even there, the manufactured products
do not show a drop over normal years
and it must be recognised that there
was a big demand for manufactured

cts and colr yarn during the
orean boom and many factories came
into being. I have seen some of these
factories myself, I am not speaking
hearsay reports. Some of them

are jerry-bullt, There are older fac-
tories like Daragh Ismail but the new-
ar fartoriex came into being because
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of the.boorn and of possibilities of ex-
port. Naturally, when the boom dis-
appears, then the opportunity for ship-
piug out the same quantity also disap-
pears.

The other point that is raised s
what is Government doir?habout this
drop in our earnings? at, 1 am
afraid, is a matter in which Govern-
ment can do nothing. After all terms
of trade being against you, it is a mat-
ter of wartime prices and peace time
prices. When there is a boom, when
there Is a big demand, naturally m
go up. If you want to base the
period as the basic period for price
comparison, obviously no Government
or nobody sible for business ean.
be blamed. ou cannot have a boom
period all the time. It comes lke &
flash in the pan and disappears. There-
tore, it atfects our earnings from the
point of view of the money that is put'
in the hands of the coir worker—and
that Is precious little—because the mid-
dleman takes away the initial gain in
the boom period and makes these peo-
ple shoulder the initial losses when the
depression comes but nonetheless that
is money coming into- our country
which also helps the foreign exchange
position but I want the hon. Members
to know that in respect of any com-
modity that we export, we would find
that on the price basis we have come
down rapidly. Take jute. There the
dlminutgon has been something pheno-
menal. We were getting Rs 90 erores
by way of export duty alone and it
has dropped terribly. have got some
flgures on the basis of calendar years
which again show that in coir mat and
mattings, 1950 was the highest year. ior
1951 it was 279.000 cwts, in 1952 it was
223.000 cwts, and for the first three
months of 1953—of course, it is not
worthwhile comparing—it {s 78,000
cwts. Of course, 1950 was the peak
year, leave alone wvalues. On that
point—my hon. friend generally eom-
plained about the coir industry—there
1s a substratum of truth and he is on
a atrong wicket. When he merely
points out his finger of accusation
against Government and says, “Prices

« have dropped, what have you done
about it?"”. I cannot help it. That is
what is called business cycle. No coun-
try can help it. You cannot keep up
prices artificially unless we subsidise,
and we have not got resources to sub-
sidise our exports to keep the ces
on a par with the nrices obtalned dur-
ing the boom period.

The hon. Member. Mr. Thomas want-
ed some Information about shipments.
I have got fizures for eleven months,
that is, 845,000 cwts. of coir yarn,
214,000 cwts. of mats and mattings and
other products 57.000 cwts.
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ghri A, M. Thomad: What is the
valuation?

Shri T. T. Krishnamachari: The
value is Rs. 4.01,83.000 for coir yarn.
Rs. 1,74,55,000 for mats and mattings
and Rs. 51,13,000 for other products,

In regard to the question of what we
have g@h‘doing. apart from what we
have been doing in a particular year.
we have made a survey, called for re-
ports from practically every country,
from Cevlon, New Zealand, Pakistan,
Irag, Afghanistan, United Kingdom.
Sweden, Finland, Denmark, Aden. Phil-
\ipines, Thajland, France, Italy, ‘Greece.
nited States of America, Egypt, Yugo-
slavia, Kingdom of Jordan, Malaya,
Canada. Iran, Germany, Nefherlands.
Indonesia and Japan. We have some
fnformation from our Trade......

Shri Punnoose: Is it a fact that this
Daragh Ismail. to which you made a
refl ce, {8 now opening factories in
Holland, 'and’ also, is it a fact that the
British elements who are very strong
in that industry are trying to pull away
our industry?! .

Shrl T. T. Krishnamachari: I{ might
be a fact. I do not dispute the authen-
ticity of the report. I have no informa-
tion so far as I am concerned, The
point {s we have been keeping in touch
with outside market and we find that

everywhere due to heavy storks held .

the offinke has dropped. (nnditions in
other countries have changed. Take
the United Kingdrm. The cost qf liv-
ing has gone up by about 40 points in
one year. Hon. Members know that
when the cost of living of a normal

man goes up, some of these things
which could be eliminated are the
things which are eliminated.

goods is one of the things that could be
eliminated. There was stock-piling. In
Australla, stock-piling was huge. In
Finland, we have got a good market;
but the currency position there is so
bad that they cannot buy anything
from us. It Is a combination of cir-
cumstances over which we have really
no control. We are trying to k in
touch with all these countries and are
trying to do what we can.

Take the case of Holland. 1 agree

that Holland is importin? colr yarn
and is manufacturing coir goods. In
Belgium, for instance, we have a mar-
ket bui we find we cannot get our
leg in so far as coir goods are concern-

ed. But, what is the solution? Does

my hon. friend want me to say, T will
not export coir yarn to you at all and
allow them to go in for substitutes—
after all. there are substitutes for coir;
other things could he used In the place
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of cofr—and lose the trpde that we
have even with Holland for coir yarm
on ' which depend very nearly about
five lakhs of people, merely for the
reason that I am not able to employ
50,000 people that we were employing
in the peak period in coir goods manu-
facture. As a statement of fact, the
hon. Member is right. But, as an argu-
ment, he is not quite so right. You
cannot prevent another country from
importing raw material and manufac-
turing the finished product. I havé
no jurisdiction over Holland to be able
to tell them, you cannot manufacture
coir products. Can I take it to the
United Nations and say that these peo-
ple are poaching into my trade? This
happens inevitably because there is
such an amount of {reedom every-
where and people go on doing what
they llke. If it is possible for me after
a period of time to establish a market
for my manufactured goods. then auto-
matically, you can take it that the
amount of coir yarn available to these
people will be reduced. If 1 adopt
the remedy that the hon. Member has
suggested. there will be mor. distress
in the coir area. I do not think that
can be adopted.

The other question that he riention-
ed was, in regard fo what the Govern-
ment have done, 1 went down to Tra-
vancore myself. I was asked by the
Prime Minister to go. In facl. he com-
missinmed me to look into Travoncore-
Cochin's economic matters though it is
not my responsibility. He was so keen
on it. We reallse as a Government
that this is an area. as I have said here
before, where the educated public are
greater in proportion than In the rest
of India and that it compares favour-
ably with most advanced countries of
the world. Unemployment {is rife,
something has to be done. It is a mat-
ter which we realise. But, evervthing
takes time. We can only work through
the agenev of the loecal Government.
That {s why I asked Mr. Govinda
Menon to summon a conference.
Whom he summoned and whom he did
not summon, it is not for me to say.
Tt is not my business to say how he
conduct: his business. It is an auto-
nomous State to that extent. Certain
decisions were taken at the conference.
We have made funds available for
them. I do realise that unless the fac-
tory is opened. the number of people
that were emploved in the factory
amounting to 28.000 cannot be employ-
ed again. Now, I think there are 15.000
imnemployed, who were formerly work-
ing there. I do not deny the fact
That Is a fact.’” But, the sequel {s, I
must ask him to manufacture, hold
s‘looksandﬂndamarkﬂforglvmm.ﬂ
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this takes time, That is why, to show
our earnestness, we brought forward
the Coir Industry Bill. Once we have
an organisation, then, what the hon.
Member suggetsed can be done. Mr.
Thomas wanted that we must send
out special travellers for this purpose.
We can engage one or two people to go
round. He also mentioned the East
European countries. I do not know
whether the standard of living of the
people there would permit them to buy
these products. It is a matter worth
while exploring. So far as our objectives
are concerned, I entirely agree with
him. But, the position is, the problem
is a difficult one. It is what you call
a dependent economy, that is, depend-
ent on somebody else for a demand be-
ing created. In all dependent econo-
mies, our controls are imperfect.

In regard to what we are doing, the
Railway Board had not originally in-
cluded the Ernakulam-Quilon line in
their plan for this year. The Prime
Minister asked them to include it. It
may be that the linc poes a little be-
yond the coir area. Unless labour is
mobile and is going to take advantage
of the one crore of rupees that is going
to be spent in that area. I am afraid I
cannot do anything, I can only lead a
horse to the water; I cannot make it
drink. The position really is, we here
in Delhi are dead earnest to do what
we can for these unfortunate people.
There are cireumsiances whnich limit
our utility and the period of time that
fs needed, I think. has not been en-
ough. I can assure mv hon. friend
that I shall not lose sight of this nrob-
lem. I am glad that he has raised this
problem and has focussed the attention
of the Government and the publie on
f#t. I shall certainly take advantage of
what he has done and pursue the prob-
lem further.

Ll

BUSINESS OF THE HOUSFE

The Minister of Commerce and In-
donstry (Shri T. T. Krishnamacharl):
May I make a personal request, Sir?
I have got the Tea Bill on hand I shall
be grateful if some time in the after-
noon of Friday can be found for the
consideration of this Bill.

M’r.‘I Deputy-Speaker: When shall we
n?

Shri T. T. Krishnamachari: Usual
hours: 4 to 7 or 4 to 7-30.

Prof. D. C. Sharma (Hoshiarpur): It
is very hot these days, Sir.

An Hon. Member: Inside the House
£ not hot.
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Shri Namblar (Mayuram): It
difficult to come to the House
afternoons. We have some
to do: reading the material that
culated, etc. We are here the
the morning. We have got
visitors.

Shri T. T. Krishnamachari:
al the fag end, Next week
assigned more or less for
Duty Bill, and unless the House
be indulgent enough to give an
goon, the Bill will never be passed.
terruption)

Mr. Deputy-Speaker:. Hon. M
yecterday complained that this
on for years. Is it right that
should themselves participate and m
it go on for years?

I think tomorrow or day after
morrow afternoon may be fixed. After
all. we are coming to the fag end. 1
am anxious that we should by the
15th and not extend even by a day.
Hon. Members have been here for 3j
months. Hon. Members will have to
put up with some inconvenience. I
shall also do so.

Shri Punnonse (Alleppey): We would
like 1o take it up in the ordinary course.

Mr, Deputy-Speaker: It is not pmnl-'
ble because there is programme for the
rest of the days.

Shri Sarmah (Goalghat-Jorhat): Why
ran 1he Estate Duty Bill not come after
the Teu Bl is passed? There are very
importnnt matters in the Estate Duty
Bill. We wglcome it, but we have to
say something on the Estate Duty Bill
and we have also to consult our consti-
tuency as to the Mitaksharn and Davae-
haogha business. It may be...... ..

) Es;
EEEi:S

"
e

¥

§ EEE% |

Mr. Deputy-Speaker: We are not now
discussing the Estate Duty Bill. It is
already agreed that the Estate Duty Bil)
consideration stage must be over. and
five days have been allotted for that.
The Tea Bill is also necessary, particu-
larly for gentlemen from Assam. It has
to go to the other House. Therefore.
hon. Members will kindly put up with
some inconvenience. and then rome at
4 o'clock on Friday. :

Shri Sarmah: What I am submitting
is. before you make up your mind, will

Shri U. 8. Malliah (South Kanars—
North): He has made up.

Mr. Deputy-Speaker: What is the
difficulty?

Shri Sarmah: The Estate Duty Bill
Is no doubt important. but why not take
out one day out of it. so that the Tea
Bill may be passed? .
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Mr, Deputy. : What is the ob-
jection? The rest of House is keep-
ing quiet. Hon. Member comes from
a tea area. and I thought he would be
interested in seeing that the Tea Bill is
passed.

Shri Sarmah: We had a Professor in
the University whom we could not fol-
low. To each one he said: “I cannot
stop the progress of the class for you".

Mr. Depuly-Speaker: This Tea Bill
will be taken up at 4 o’clock vn Friday
and will be finished that daly.

Hon. Members: How can that be?

Prof, D, C. Sharma: May ] suggest
that this question may be taken up
when the House is fuller than now?

Mr. Deputy-Speaker: Let me have
the general view. Government wants
the Tea Bill to be passed?

Hon. Members: Yes.

Mr, Deputy-Speaker: If hon. Mem-
bers are not willing to agree to this, we
will have to sit for some more days. 1
do not think any hon. Member wants
the session to be extended after the
15th. We must finish within that time.
If they cannot come at four, let them
come at five and carry on till 8 p.m.

Sardar A. 8, Saigal (Bilaspur): Till
9-30. '

Shri H. N. Mukerjee (Calcutta North-
East): The point is that the Tea Bill
has not been discussed in a sustained
fashion so long. We have had two sit-
tings for a very short period each. Por

r..
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a real discussion of the Tea Biil, as re-
ported by the Select Committee, soms
three days are neccssary. At least, the
time should be like that.

Mr. Deputy-Speaker: The original
time allotted for the Tea Bill is two
days, after the Question Hour. That.
means eight hours. Let us divide this
between consideration stage and clause-
by-clause stage and third reading. }
shall see to it that these eight hmra are
not reduced to any extent.

Shri K. K. Basu (Diamond Harbour):
In the consideration stage, only two
Members have spoken.

Mr, Deputy-Speaker: Let the others
also speak. If some hon, Members are
so anxious about tea and swallow alb
tea, what can 1 do about it?

Shri K. K, Basu: We do not want
that.

Mr. Deputy-Speaker: Of these eight
hours, I am willing to devote four hours
for general consideration and the other
four hours for clause-by-clause discus-
sion, with half an hour in the end for
hon. Members to wind up the debate
in the third reading stage. We shalil
have that programme. 1 shall see this
time is allowed and the House gets it
Within this time, various groups may
set up their spokesmen who are well
versed in this matter and acquainted
with it ond then limit the time amongst
themselves. 1 am willing to help them.
in this way.

The House then adjourned till a Quar-
ter Past Eight of the Clock on Thurs
day, the Tth May, 1953.
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